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6, 10.04ó1 	Present: Honthie Mr.&stice, R.K. 
Z!tIOfl iS ui form 	 Batta, Vi.ce-Chaxnan 0  

	

Ps. JO1'- 	 Hon'ble Mr..V.Prah1adan, dm1nistra 
tive Manber. 

Heard learned cotinsel for the 

	

- 	 . 	 partiese 

Notice to the Respondents on Dy. I;Zegggistraf
., 	

AdmissionjjRetrnabe on 18.111.04 

. 	 _.-.-_.. 
ViceChajan 

lm 

612.24 	Mr.A.eb Roy. bearned Sr.C.G,c, 

for the repondtntz ated that writter 
stateniet, has been filed today, Learnec 

• 	
):••, 	 . 	 Cou-nsel.for the appiicant seeks time 

• 	to file rejoinder. 

Learned counsel for the appiicant 
also states that the interim roief • 	. 	 in this appiicatioj in Pragraph 9 at 

In 	itrt 	has been inadvert*ntly 
. 	 cI4 	 souçht and as such he may be penitted ) 	I 

to delete the same. The prayer is a11 
I owed, Office' shall accodingly delete 

the Paragraph 9 of the application anc- 
make endorernent to that effect, 

Cont. 



Contd. 	
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6.12.2004 	Rejnder, if any, be filed within 

• 	four weeks with advance copy to the lea- 

	

JC71?t 	 med sr.C.G. S. C.. 

	

b Lr( 	 Matter be listed for WaaabW hearing 

on 7.2.2005. 

cL 
..... 

Member 	. 	 Vice-Chairman 

bb 
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• 	 n 

( f - 	'. •., ',, ' 	 7.2.2005 present.: The Hon'ble Mr.MK.GUpta, 
Judicial Member. 

This being a Division Bench matter,. 

list on 14.2.2005 before the Division 

	

* 	. 

1 	 . 	 . 	
Membr(J) 

J 	-L 	 •V• 	 bb 

	

14.202005 	None appears. I4lst on 17.22005 

-- 	. 	 - 

Mernbr (a) 

• 	 mb 

C 	'  17'2.05.. 	 Adjourned on the re.iest made b 

larnd• counsel for the applicant to 

file rejoinder to 1.3.050 

ILI 

V. 	

V 	M(J) 

/ 	

V 

ira V  
7 	. 	. 15.03.2005 	Present :-The Hoz'b1e Mr. Justice G 

sivara jan, Vice-ChairmanMk  

2 	 • 	 . V 	

V  The Honhle Mr. 

2) 	
V 	 Administrative Memler. 

At the rr-(Juest of Mr. si Sarrna, 

..

- 	 1 earne d counsel for the aoplicant the ca 

	

. 	 . 	 V 	Is adjourned. List on 22.03.2005 for 

hea i ng. 	 • 

/ 
1ir 	 Vc-rhp ifl 
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• 	Office Note 	Date 	. 	 Tr.i.burial s Or er 

• t . 	 j 22.03.2005 	Present * The HOnb1e Ir. Justice . 
Si'.ara Jan. Vice-Chairman. 
The Hon'ble Mr. 1c.v. prahlad.an . 

'fl 	. 	 Aninistrativ. Menber. 

. 	 . 	 At the request of Mr • M .U. 
Ahmed, 1.arnetA4dl.cG.S.c.f.rth. 
reapondents,*  the case is sdjourne. 

List an 2S.4.2005  for  hearings  
S 	 •• 

Mebr(A). 	 VLc&'Chaitman 
ab 

25.4.05. 	 Post the matter on 13.5.05. 9? 

H 	1 	
•: 

im 	 : 	 vice-chairman 

	

13.5.2005 	At the written request of Mr. S. 

arma, learned Counsel for the appli" 
cant the case is adjourned to 
16.5.2005. 

I 
mber 	 ViCe-'Charman 

mb 

	

16.5.05 	 MisS 3.Devi, learned counsel for 
the applicant seeks for adjournment. 

() L0k jt'w 	 MrM.U.Lned, learned Addl.C.Q.s.c 
1 	 also wants time. 

uc~ ° 	°' 
	Post on 16 • 6.05. 	• 	 9 

4M ~e- 

- 	

• 	 S 	
• 	 (T 

I.. - 	
V&1rman 

• 	H 
. 5 

I 

.pg• 
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O.A. 237/2004 

I 	Mr. S. Sanna, learned counsel for V 

•!the appiicant and Mr. M,U. Aned, learn-

ed 1lidl. C.G.S.Co for the resxmdents 

submits that this case may be taken up 

lafter two weeks. Post on 25.7.2005. 
No further adjournment will be grante 

MEn er 	 Vice-Chairman 

Mr S.Sarma, learned counsel for ,the 

I appliáant seeks for adjournment. 
Pbst'on 26.7.05 for hearing. ,- 

LY 
Member 	 V 	Vice-Chairman 

At 	the reque3t 	of th? 

learned counsel for the parLJes, the 

case is adjourned to 4.8.05. 

ethbr 	 Vice-Chairman 

V 

 At th request of learnedV counsel 
for the applicant case is adjourned 
to 998.05. 	 .•• 	 pr 

4 

Mr.S. 5arma learned counsel for the 

applicant prays for short adjournment. 

Post the matter for hearing on 9.9Q5. 

fi 
- ~2116~ 

Member 	 Vic'Cjman 

16.6. 2005 

• 	 . 
V 	

. - 

MID 

25.7.05 

• 	 -. .. 

- 	

V 	I 
-- 	 V 

I 
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1 26.7.2005  

nkm 

-, 	 4.8.05. 
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90 9.05 • 	Post the matter before the next avajia- 

Division Bench. 

- 	- 	 Vice-Chairman 
im 

6.10.2005 	Ms.U.Das apearing on behalf of 

. 	L k 	 Mr .M • U .Ahmed, learned Add 1 .0 .G • S.C. 

for the respondents seeks for a short 

adjournment. Mr.S.Sarma, learned 

ounsel for the applicant has no 
- 	. 	 objection. 

post on 10.11.2005. 

em 	 V 
L 

 ±an 
bb 

I 	GtLt 	 10.11 20O5 	post before the next Division 

Bench. 

Vice-Chairman 
• 	 bb 

3 	
.21102006 	Ms..evj, learned c.unsel for the 

app1ient is present. Ms.U.Daa an benlf 

of Mr.M.U.thtie. learned Adl.C.G.S.C. 

• 	 seeks for a shsrt avljournment,, 

I 	 Pest on 4.1.2006. 	 7,7 

	

- 	Member 	 yb e-. Crii nnan 

	

4.1.2006 	 on behalf of the learned counsel 

- for the applicant an adjournment is 

sought. Post before the next avaiJable 

Division Bench. (7 
1. 

	

- 	 • 	Member 	 Vice-Chairman 

nkm 
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6.3.2006 

Vice'Chairman (J) 	Vice-Chairman (A) 
bb 

0.3.200 	After hearing Mr. S. Sarma 
learned counsel E.rthe applicant and 
Mr. M.IJ. A}iaed, learned Addi. C.O.S.C. 
for the respondents we feel that the 
Recruitment Ptulea cencer*ing the case 
is very imp.rtar*t. Therefore, counsel 

the respondents is directed to preduce 
the relevant Ztecruitment sales on the 

next date on 1.32S66. 

• 	1 Pest on 1I.3.2.i 

Vjce.-Chajrman (J) Vicjrmi(&) 
bb 

10463.2006 	'Mk.M.U.Ahmed. learned Add1.C.G.S 
C. wanted to have further time to produc 
the Recruitment Rules, Let it be done* 

post before the neat Divisit 
Benb. 

vice-chairman(J) 	v4e-chartiTt3 
bb 

9.8.2006 	Mr.S.Sarma, learned counsel for the 
applicant is present. Mr.M.U.guned, lear 

ned Addl.C.g.S.C. submits that he requi 
res some  more time to ppoduce the releva. 
redords. Let it begs done. 

podt on 28.8.2006. 	1 

Member (A) 	 Vice-Ch airman 
bb 

+ 	* 

k 
D_ 4L449 
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O.A.37/2004 

II 

28.08.2006 Present: Hon'bie Sri K.V. Sathidanandan 
Vice-Chairman. 

Post before the next Division Bench. 

Vice-Chairman 
/mb/ 

15.2.07 	Post before the next available Division 

Bench. 

Vice-Chairman 

pg 

c 	 28 • • 07 
	

Let the Ca be posted on 16.3 .07. 

6- 

Member 	 Vice-chairman 

pg 

16407 Heard Counsel for the parties. 

Hearing conduced. Judment reserved 

Member 	 Vice-Chairman 
pg 

23.3.2007 	Order pronounced in open Court 

kept in separate sheets. 

The O.A. is disposed of in terms of 

the order. No costs. 

Member 	 ViceChairinan 

/bb/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Q.A. No.237/2004. 

DATE OF DECISION 	23.03.2007 

Shri S. N. Sharma. 
............................................................................................Applicant/s 

Mr. S. Sarma 
..............................................................................advocate 	for 	the 

Applicant/s 

- Versus - 

Union of India & Ors. 
.............................................. .   ................................................. ............................................ Respondent/s / 

Shri M.U.Ahmed Addl.C.G.S.C. 

..............................................................................Advocate 	forthe 
Respondents 

COPAM 	 / 

THE HONBLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 
THE HON ELE MR * TARSEM LAL, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may 
allowed to see the Judgment? 

Whether to be referred to the Reporter or 

Whether to be forwarded for including in 
complied at Jodhpur Bench & other Benches 

be 	ee/NoV'1 

not? 	X's / N 0'*'~ 
he Digest 	ng 
? 	Vy es / 

4. 	Whether their Lordships wish to see the fair copy 
of the Judgment? 

kJJ 
Vice-Chairman/Adm. Member 

Itj 	 r 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application N237/ 2004. 

Date of Order: This the 23rd day of March, 2007, 

HON'BLE MR. K.V.SACHIDANANJJAN, VICE-CHAIRMAN 

HON'BLE MR:'FARsEM LAL, ADMINISTRATIVE MEMBER 

hri Shanglapam Nodiachand Sharma 
ifice of the North Eastern Police Academy, 
[inistry of Home Affairs, 
ovt. of India. 
msaw, Barapani, Meghalaya 	 Applicant 

y Advocate Shri SSarrna 

Union of India, 
Represented by the Secretary to the Govt. of India, 
Ministry of Home Affairs, New Delhi. 

The Director, 
North Eastern Police Academy, 
Ministry of Home Affairs, Govt. of India, 
Umsaw, Barapani, Meglialaya, 

Shri AK.Ramchandani, 
Sr.Librarian and Information Assistant, 
North Eastern Police Academy. 
Ministry of Home Affairs, Govt. of India, 
Umsaw, Barapani, Meghalaya 	 Respondents 

Advocate M.U.Ahmed, Addl.C.G.S.0 

ORDER 

This case is regarding promotion of the applicant from 

taut Librarian to Senior Librarian in the North Eastern Police, 

bademy (NEPA), Umsaw, Bathpani, Meghalaya. 

The applicant was appointed as an Assistant Librarian 

23.10.82 in the pay scale df Rs.260-430/-. At the time of his 

intment, the qualification required was Pre University with 

, 
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cei tificate of Libi ary Science and the applicant was having the 

ie bove qualification. The pay scale of Assistant Librarian was 

Ilevised vide office order dated 28.3.1984 to Rs.380-640/-. 

ubsequently, under 'Recruitment Rules 1986' the requirement of 

dualification was revised for the Assistant Librarian as under; 

V 	
"1 .Graduate from a recognized University or 

1= 	equivalent, 	. 	 V  

2 .Diploma in Library Science from a recognized 
V 	institute." 	 V  

i . 
	In March 1984, two posts in Group C namely, Librarian 

nd Assistant Librarian were created in the pay scale of Rs.425- 

00/ and Rs.380-640/-. After recommendation of the 4th  Central 

ay Commission, Central Government revised the pay scale of 

lbrary staff as well as designation with effect from 28.7.90. The 

4ualification prescribed for the post of Library Information 

Assistant was B.A/B.Sc/B.Com  plus bachelor of Library Science 

and the scale for the said post is Rs.1400-2600/-. A stipulation 
V 

as made in the above memoranduxnWthe incumbent who does 

tot fulfill the, qualification may be allowed to continue in the 

edsting pay\  scale. However, as and when the post falls vacant, the 

will be filled up by suitable candidates hiving requisite 

tions. 

The applicant was temporarily promoted to officiate as 

riior Librarian and Information Assistant in the pay scale of 

.1640-2900/- with effect from 22 .2.1992 (Annexure-5) in placof 

ri A.K. Rarnchandani who proceeded on deputation. He was also 

as Senior Library and Information Assistant with effect 
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from 30.1.93 (Annexure-6). He was reverted from the post of Senior 

Library & Information Assistant vide order dated 1.4.1997 with 

effect from 31.3.1997. Aggrieved by the above impugned order, the 

applicant approached Hon'ble Central Administrative Tribunal, 

Guwahati Bench vide O.A.123/97. The Hon'ble Tribunal by order 

dated 6.6.97 (Annexure-7) directed the applicant to submit his 

representation and the respondents will dispose of the 

representation within a period of 15 days. The relevant portion of 

- 	the order of Hon'ble Tribunal is re-produced below: 

"Heard Mr S.Ali, learned Sr.C.G.S.0 in this regard. 
The applicant, therefore, may submit a 
representation stating in details about, his 
grievances. if such representation is filed within 
.15 days from the receipt of this order the 
respondents shall dispose of the representation 
within a period of 1 month thereafter by a 
reasoned order. If the applicant is still aggrieved, 
he may approach this Tribunal. 
Application is disposed of. No order as to costs." 

5. 	The applicant, accordingly submitted a representation 

dated 20.6.97 before the 2nd  respondent. The respondent passed an 

order dated 12.8.97 rejecting the representation. The Director, 

NEPA issued another order dated 19.7.97 stating that the applicant 

was erroneously placed in the pay scale of Rs.1400-2600/- with 

effect from 24.7.90 at the revised designation of Library and 

Information Assistant. By the said impugned order dated 19/'.97 

the appl:icant was reverted to the post of Library and Information 

Assistant in the scale of Rs. 1350-22001 - with effect from 1.4.1997 

on the plea that the applicant does not have the requisite 

qualification as prescribed in Recruitment Rule. The respondents 

F'N  IR 
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decided to recover an over payment of Rs.24,449/- paid to the 

applicant. By the said impugned order the respondent had modified 

the order dated 1.7.92 by which a special increment was granted to 

him in the event of tubactomy operation of his wife which was also 

reduced from Rs.60/-to Rs.40/-. 

6. 	The applicant again approached the Hon'ble Central 

Administrative Tribunal, Guwahali by O.A.No.236/97 challenging 

the legality and validity of the impugned order dated 19.9.97 and 

also alleged that the appointment of Shri A.K.Rainchandani was 

illegal. He further stated that the promotion made to the applicant 

to the post of Senior Library & Information Assistant was within 

the purview of Recruitment Rules of 1986 and the subsequent 

clarification/ modification of the Recruitment Rules however does 

not disqualii the applicant and same cannot be a ground for his 

reversion. The Tribunal after hearing the parties set aside the 

impugned order dated 19.9.97 and directed the respondents vide 

its order dated 9.9.99 to consider the case of the applicant for 

promotion to the post of Senior Library & Information Assistant. 

The operative portion of the order is reproduced below: 

"....Accordingly we set aside Annexures 10, 12 and 
13 orders. Regarding recovery of the amount the 
applicant drew whileworking as Sr. Librarian and 
Information Assistant, we hold that as the 
applicant was appointed by the authority and he 
discharged his duties as Sr. Librarian and 
Information Assistant he was entitled to receive 
the salary of Sr. Library and Information 
Assistant. Taking away the money wOuld amount 
to violation of the Constitutional provisions. 
Accordingly we direct the respondents not recover 
the amount paid to the applicant for the period he 
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worked as Sr. Librarian and Information 
Assistant. 

We direct the applicant to submit a 
representation before the authority and the 
authority shall consider his case in the light of the 
said O.M." 

In pursuance of the above, the applicant submitted his 

application dated 24.7.2003 (Annexure-lO) praying for his 

promotion to the post of Sr. Librarian and Information Assistant. 

His request was rejected by an order dated 19.12.2003 (Annexure-

12) stating that his promotion as Sr. Librarian was conditional and 

on repatriation of Sri A.K.Ramchandani, he was brought back to 

his original post of Library and Information Assistant with effect 

from 1.4.97. Moreover, the applicant does not have requisite 

qualification to hold the post of Senior Librarian and Information 

Assistant nor Library and Information Assistant. 

Aggrieved by the order dated 19.12.03, the applicant 

sent a legal notice dated 13.2.04 (Annexure-13) for promoting him 

as Senior Librarian. On receipt of legal notice, the respondent 

issued orders dated 5.4.04 (Annexure-14) under which his request 

was rejected. However, he was granted •  the benefit under ACP 

scheme. The benefits accrued due to ad hoc promotion were not 

recovered and status quo maintained. 

The applicant has now prayed that the respondents may 

be directed 

to set aside and quash the impugned orders 
dated 19.12,03 and 5.4.04 and other 
consequential orders issued in this regard and 
to direct the respondents to promote the 
applicant to the post of Sr. Librarian and 
Information Assistant in NEPA with 
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retrospective effect with all consequential 
service benefits including arrear salary and 
seniority etc. 

 We have heard Mr S.Sarrna, learned counsel for the 

applicant and Mr M.U.Ahmed. 	learned AddL CG.S.0 for the 

respondents Learned counsel for the applicant pleaded that Shri 

S.N.Sharma was appointed as Assistant Librarian in October 1982 

under the Recruitment Rules in force at that time. He was 

subsequently promoted and confirmed as Sr. Librarian in 1992. He 

continued to perform the duties and responsibilities of a Sr. 

Librarian for the period from 22.2.92 to 31.3.1997. He was placed 

in lower pay scale of Rs.1350-2200/- without any basis. He was 

therefore, entitled to the reliefs prayed for in this Original 

Application under consideration before the Hon'ble Central 

Administrative Tribunal, Guwahati. 

The learned counsel further pleaded that if a regular 

promotion was not possible by setting aside the promotion orders of 

Shri A.K.Rarnchandani, the applicant may be considered for the 

post of Sr. Librarian when the post becomes available. He brought 

to the notice of this Tribunal that there is a provision in the 

Recruitment Rules under which an Assistant Librarian having an 

experience of 3 years may be considered with other candidates on 

deputation, and if he is selected, he may be treated as promotion 

candidate. 

The learned counsel for the respondents has not agreed 

to any of his prayers, pleadings and argued that under Recruitment 

Rule finalized vide notification dated 18.2.1986, the qualification 
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for Librarian has been prescribed as (i) Degree from a recognized 

University and (ii) Degree or Diploma in Library Science from a 

recognized University. He was not holding the requisite 

qualification for the post of Assistant Librarian as prescribed in the 

Recruitment Rules. Therefore, the applicant does not qualify the 

basic eligibility conditions prescribed for the post in approved 

Recruitment Rules. He has been retained under a stipulation in the 

Recruitment Rules that the incumbent who do not fulfill the 

requisite qualifications may continue in the exIsting scale of pay. 

As and when the post is vacated by the existing incumbents the 

same will be filled by suitable candidates possessing the requisite 

qualifications. 

The learned counsel for the respondents pleaded that as 

per Recruitment Rules 1986, age and qualifications prescribed for 

the direct• Recruitment is not applicable to promotees but the 

academy has neither invited applications to fill up the post of Sr. 

Librarian and Information Assistant on deputation nor the 

applicant possess the requisite qualifications. 

The learned counsel further pleaded that the promotion 

of the applicant to the post of Sr. Librarian and Information 

Assistant was a stop gap arrangement as the regular incumbent Srr 

A.K,Ramchandani proceeded on deputation. The applicant was 

never promoted as Senior Librarian on regular basis. Excess 

payment made to him has not been recovered under the orders of 

Hon'ble Central Administrative Tribunal, Guwahati Bench. 
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14. 	We have given our due consideration to the pleadings, 

evidence and materials placed on record in this case. Admittedly 

the applicant was recruited as an Assistant Librarian in October 

1 982 under the Recruitment Rules in force at that time. In 1986, 

the above Recruitment Rule, were revised. Under the revised 

Recruitment Rules for promotion, there is a provision that 

Assistant Librarian with 3 years regular seiMce in the grade should 

he considered alongwith other, candidates for appointment on' 
I 	' 	 . 

eputation and in the event of his selection, his appointment 

should be deemed to hàvebeen made as promotion. 

5. 	, The applicant joined his service as Assistant Librarian 

in October 1982 and continued to. work in that post ,till he was " 

rornoted to officiate as Sr. Librarian and Informtion'Assjstànt, He 

erformed the duties and responsibilities of Sr. Librarian for the 

1eriod from 22.2.1992 th 3l.3.1997(Anne*ure5). Therefore, he 

has acquired experience both, as 'Assistant L{brarian as well as S. 

librarian for a period more than 3 . years as required under,  

Jecruitnient ,Rules. ' 

In view of the above, as the applicant has the experience 

ir ore than three years and there is provision in Recruitment Rules ' 

td consider such candidates alonith deputationist this TrIbunal 

t1erefore, directs Respondent No.2 to consider the case of the 

ai1plicant alongwith other candidates when the vacancy of Sr. 

Librarian becomes available. 	 . 

wiz, 
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H 
The application is disposed of with the above order. In 

H le circumstances there will be no order as to costs 

H 
(TARSEM LAL) 	 (K.V.SACHIDANANDAN) 

DMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

/ 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

GLiWAHAT I BENCH 	 - 

OA No 237/04 

G.N.Sarma 

Versus 

Union of India & ors 

LIST OF DATES 

1 	23.1082 	The ap licant Qot his initial appointment as 

Asstt 	Librarian, in 	 in the pay 

scale of Rs 260/ - 4$01, 

2 	28,3 E34 	 His pay was revised to 380/-640/ 

3 	I 9,84 	 Draft 	Recrt.uitrnent Rules was 	circulated, 

pr'escribinQ the qualification for the post of 

/ 	 Asstt Lib as PU + Diploma in Lib Sc, 

4 	1986 	 Draft 	FUR 	was 	final ised, 	with 	the 

mtdific:ation of PU by Graduates 

5. 	23384 	 Two posts in Gr-C cadre crated i e, Librarian 

- 425/-700/ and Asstt L ibr r'i an 380/- 640/ 

6 	28,484 	 His pay was merqed with the pay of Asstt Lib. 

7, 	24790 	 4 th CPC was implemented and his PY was 

rnerqed with the pay of 1400/- 2600/fl 

830.4,92 	 He was promoted to the post of Sr Lih& Info 

1 



'S 

Astt 

9 	19293 	He was cnfirmed as Lih & Infn 	Asstt 	by 

the DPC dated 30.1.93.  

10 	1.4.97. 	He was r'everted to Lib &I nfo Asstt 

11 	95 	 OA 	123/197, 	disposed 	of 	directinq 

consideration of his representation 

12 	20 ó 97 	He submitted representation 

13, 	12E397. 	His claim was rejecteth 

i4•. 19997 He was further reverted to the post of Asstt 

Lib. with an order for rec::overy. 	He filed DA No 236/97. 

15.. 9.9.99. 	 OA allowed and the order dated 19.997 was 

set aside 

24.700 	 He submitted representation for promotion to 

the post of Sr. L ib & Info (sstt 

24,11 	 He submitted another representation. 

18 19. 12ø3. 	His representation was re jected on the count 

of ,  not having requisite qualification and at the same time they 

asked him to apply for the same 

19. 13.2.04. He served leQal 	notice. 

20, 5.4.04. Impugned order 	rejecting his 	case 	holding 

him ineligible for the post of Sr. 	.....ib 	& 	Infc 	Asstt. 



I 
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HIGHL IGHTED FcCTS 

he appLicant has çot the requisite quail fication to 

hold the post of Sr L lb 	Info Asstty on prornotioi 

rhe app) crnt hJ rc a or to ho) d the post of ,r L ib 

1rI 
info Asstt from 1992 to1997 

H 
C. nc r th 'respondent Na . 0. cot dtiorpt irr1 elsewhe rpjc  

ithe post of Sr Lib & Info (stt is iyinq vacant since 1997 	and 

le app). icant is iookinq after all the. responsibi ii ties 

• 	 • 	 . .•. 

• 	 ..: . 	 . 

• 	

. c.. 	• . 

• 	 . 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Shri Shanglapam Nociiachand Sharma 

Applicant. 

AND 

Union of India & ors. 

.... 	Respondents. 

LIST OF DATES 

1. 	8,9.79 Rectuitment Rules for Astt. 	Librarian. 

2 	23.10.82 The 	applicant 	got 	his 	initial 	appointment 	as 
Asstt. Librarian in the pay scale of Rs.260/ 	-430 

P.M. 

3. 	1.9.86 Govt. 	of 	India, Ministry of Home Affairs, 	(Griha 
Mantralaya) circulated the draft Recruitment Rules 
for the post of Asstt. 	Librarian. 

4 	28.3.84 Respondents issued an order by which two posts 	in 

/ the 	cadre 	of 	group C were 	created 	namely 	(1) 

Librarian 	(2) 	Asstt. 	Librarian 	in 	the pay scale of 

Rs.425-700/- and R.380-640. 

8.4.84 Respondent 	issued 	another 	order 	by 	which 	the 
earlier pay scale of Rs.260-430/-- was replaced and 
thereafter 	the 	applicant continued to 	draw 	the 

said pay scale of Rs.380-640 p.m. 

28.7.90 The concerned Ministry after consideration of 	the 

recommandation of the Forth Central. Pay Commission 

Recommendation 	as 	regards 	the 	Library 	staff 

failing under the purview of Central Govt. 	took 	a 

decision to revise the pay scale of 	library 	staff 

as well 	as the designation. 

18.5.92 Post of Library and Information Assistant has been 

upgraded 	prescribing 	the pay scale 	of 	Rs.1400- 

2600/-. 

81 	30.4.92 The Director, NEPA issued an office order by which 
applicant was temporarily given the 	promotion ,the 

to 	the post of Senior Librarian 	and 	Information 

Asstt. 	in place of one Sri 	A.K.Ramchandrafli, 	
Sr. 

Librarian and Information, Asstt. 	who was sent 	on 

deputation. 

28 

/ 



9. 	19.2.93 The 	Respondents 	issued 	an order 	by 	which 	the 

applicant 	has been declared as a confirmed 	staff 

against 	the 	permanent 	post 	of 	Library 	and 
Information Asstt. 	w.e.f. 	30.1.93. 

1 O"'ll . 4 . 9 7 Respondents issued an order bywhich applicant was 
reverted to the post of Librarian and 	infarmation 
Asstt. 

11.OA No.123/97 The 	applicant 	approached 	Hon'ble 	Central 
dministrative Tribunal, Guwahati Bench, making 	a 

greivance against 	the order dated 1.4.97. 

12 	6.6.97 / The 	aforementioned Os 	was disposed 	of 	directing 
• 	
/ the 	applicant to represent the matter before 	the 

• 
respondent authority. 

20.6.97 Representation filed by the applicant. 

12.8,97 The 	Respondents 	issued an 	order 	rejectin6 	the 
claim of 	the 	applicant. 

15, 	19.9.97 The 	Respondents 	issued 	an 	order 	whereby 	the 
applicant 	was 	brought 	down 	to 	the 	scale 	of 
Rs.1350-2200/-- w.e.f. 	24.7.90. 

16,O 	No.236/97 OA 	preferred 	by the applicant 	challanging 	the 
order dated 	19.9.97. 

17.. 	9.9.99 Judgment 	and 	order 	passed 	by 	the 	Central 
Adminsitrative Tribunal, Guwahati 	Bench. 

24.7.2000 Representation preferred by the applicant. 

24.11,03 Representation preferred by teh applicant 	praying 
for Representation preferred by the applicant. 

****** 
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EFORE'tHE CENTRAL.. ADMINISTRATIVE TR x BL3NAL 	- .- 0. 
GUWAHAT 1 BENCH 	 C') 

J An 	 :t ic:at:ion under section 19 of the Central Admin:istratjve 
Tribune] ict, 1985) 

0 A No 	 c:f 2ø:i4 

RF:TWFFN 

Sri Shenq I apam Nod:i ac:hr!cJ Therma 
(3ff Ic: e of the North asi; e r'n Po 1 Ice Ac: ad erny 
Ministry of Home Affairs ;  
Govt. of [idi a 

BaTapar1 , Meghalaya.  
Applic::ent: 

VER BUS 

	

1 	UfliOfl Of India ;  
Rep rese n ted by the Secretarytn the Govt cf :Lnc:1 I a 
Ministry of Home Affa:irs, New Delhi. 

2 The Direc:tor 
Nor'th Eastern Po],.j ceA caciemy,  
Ministry of Home Affa:irs ;  Govt.. of India, 
Umsaw,  , E: rap en :i Mepha 1 aye 

	

3, 	3j 	Rnci"idaij 
Sr Librarian and Information A;:istent; 
North Eastern Pc::'l ic:e Ac ademy 
Ministry of Home Affairs 5  Govt. of India 5  

	

- 	LJmsew 5  Earapan:i 	i1echa1 aye 

Re spondent s.  

PART I CUL.ARS OF HE APP LI CAT I ON 

	

1 	PART I CULARS OF THE: ORDER AGA I NSr WHICH TH I S APP L I CAT I ON I S 

The present Oripinal Application is directed açfainst 

the 	orders issued 	under memo No P1-(u) /./3../Vui. 	I I 	40-42 	dated 

542004 by whic::h the respondent No 2, 	rejected 	the c,ia:i.m 	of 	the 

petitioner 5  while replyinc1 	the 	lepai 	notice 	riateo 1/2/200+, 	This 

ap 	1 :ic:st ion :1 s 	directed 	aqal oat 	the 	act :i on 	of 	.....e respondents 	in 

not 	appoint inq the 	applicant 	to 	the 	post 	of 	Sr.  ...... ibrari an 	and 

'Information Asat ... with retrospective effect. 

H 
.- 	- 	--- 



2 LlMITATION 

The app ii cant; d cc: 1 arcs Ui at the ± nst ant app ii c: at ion has 

been filed within the lim:itation period prescribed under section 

21 of the Centr'al Administrative Tribunal Act i9S5 

:. JuRisr)n:TloN 

The app Ii cant f.Arthei- dec 1 ares that the sub .i act. matter 

of the case is within the jurisdiction of the Administrative 

iribuna! 

4 FACTS OF THE CASE 

40 	That 	the applicant is a citizen of India and as such 

he is entitled to all the riqhts protect:ions, and privi.lepes and 

as quaranteed under the c:onst i tut ion of India and laws framed 

the reund a r 

4.2. 	That the app 1 :i. c: ant pursuant to an orrJc r issued by the 

respondents dated 23 10 82 r5t his in i. t i. a I appointment as Asst I; 

Librari an 	in the pay scale of Ra 260/ 	.....430/= p. m 	The 

recruitment Rules prevai I i,nq at the time of such appointment to 

the post of Ass..t. Librarian was 	depree of Pre-1.in:iversity with 

rer i I . kLe of Library 	ir rice The applicant in possession c f 

ai. J. these elicjibl ity criteria and as such he was considered fat 

for such appoi.ntment The pay scale of the appi ic-ant was further 

reV i. sad to Rs 380/ - 640/: vi c:I a off ± c:: a c:rder c:tat ad 28.03.84.  

i. copy otth the cird er cia - ad 23.10.82 is ann axed 

herewith and marked as ANNLXIJIcI 

43 	That the respondents vide Ministries letter dateci 

1 984-•:ircuiated the draft: Recruitment Rules for the post of 

Asstt Librarian as under,  



I Pre—university, 

2 D:iploma in Library Science from a recoQnised Universitv 

It is pertinent to mention here that in the said draft 

Rec;ru:Ltment Ruies there has been a specific ment:ion that the 

said draft recruitment: rules will not be applicable in case of 

promotes. The sa :i ci rule for rec ru :i, tment to the post of Asstt: 

Librarian was finaL ised with certain chanpe as under; 

I Graduate from a recoon :i sad Ln :i. ye rs si. ty or equivalent  

2. Diploma in Library Science from a r'ecocjn:Lsad1nst::Ltute 

it is also pertinent to mention here that in the said 

finalised recruitment rules also there has been mention that the 

prescript inn req ard :i nq ace and educ at I ona :t cfttE;i i i cat i on as 

presc:ribed for the direct recruitees will not be appl ic:able to 

the promot eas 

c:::cpy of the 1986 Rule is ar'1nexed herewith 

and marked as INNE.XLJRE-2 

44, 	That the appl ic:ant; bans to state that the respondents 

while finalisinp the aforesaid Rule however, fat led to take into 

consider the promotional prospect of the app].icant as well as 

the si m:i :i an 1. y s I tus t: cci i  a rsons who were ho 1 di. nj the post: of (4sst t 

li L sib rant an prior to commencement of the sat ci Rule In t ac: t the 

said rac:ruitment rule c:ame into force four years after the 

jolninp of the app l:ic:ant as (sstt.i.. ibrarian It is iotewoi"thy to 

men c ion he re t:h at: prior to commenc: amen t of the said ran ru i. tment 

rule the respondents issued an order dated 89 79 by which 

sahct: ion was accorded for such appointment 

A copy of the said order dated 8979 is 

annex ad he raw i th and marR ad as ANNEXURE3 

That the respondents thereafter issued an order dated 

2.. 03 . 1954 by wh :i ch two 1:osts in the n ac:i re of p roup C were 



Ii/ 

:reated namely 	(1) 	Librarian 	and (2) Asstt 	[_ibr'arian 	in the 	py 

sc:a 1 a 	of P.s 425-700/ = and P.s 380- 640/ 	whIch was 	fol.Lowed by 

another other order dated 289484 by which 	the 	earl icr nay 	sc::ale 

of 	P.s 260 - 430/= was replaced and thereafter 	the applicant 

continued to draw the said nay scale of P.s. 380 - 	40 p m 

That the appl :Lcant heps to state that the c:oncernad 

• 1ir.sbr/ after consideration of the recc:immendation of the Fourth 

Central Pay Commi salon Recommend at ion as r-eqard the library staff 

• lallinq under the purview of Central Govt.., took:: a dec:ision to 

revise the pay scale of :[ibrar'y staff as well as the designation 

28790, In the said off:[ce memorandum liberty was granted 

to the:i nc.- umbance who does not ful -F 11 the qual i fic:atictn may be 

all owed to con t i nuc in the cxi at :i. nq pay ac: ale howe var as and 

when the pc::st fal La vacant same will have to be f:illed up by 

• suitable candidates possess:i,nq requisite qua:Lificat:ion The 

qualification as prescribed for the post of Library Information 

Assistant has been prescribed as B -/E Sc/BCom plus bachelor 

of Library Sc:i.ence and the scale presc:ribed for the said post is 

Pa. 1400----2400/-.. It is pertinent to mention here that the 

• c::oncerned Ministry :1. Ministry of Finance revised the said pay 

scale of Rs 1400-:2400 by merging the different scales which were 

:i. h cxi stenc: e At the re I cv ant point of time for the post of 

Library and Information Assistant existing pay scale were 1200----

1 000,'...., P.s i 200-2.400/---- , 1320-2020/...., i 350-2200/-- , i 400-2300/----

1400-2600/-, and all those pay sca as have been merged in the 

rc vi sad pay ac: a 1 e cs .. Ra . 400-2600/.... 

Aithoucih the rav:isad pay scale of ......e cadre of Library 

and Infc::reatiori Assistant the concerned authority :i,nfact provided 

certain condition while placing the existing Library staf'f. It is 
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pertinent 	to ment:ior here 	that 	the 	said ON has ke:Dt; provision for 

the 	ex:itinq 	staff to draw 	the 	ex:ist:i.iç 	pay 	scale 	even thouçjh 

they 	do 	not 	fulf:ilI the 	eliqibii:ity criteria 	Even 	tho ch the 

.av I nq 	ci ause 	as 	men t ion ed above p roy i cl ed 	1 lb e rty 	so far as 

drawal 	of 	pay scale is concerned but same 	is 	i :tnt 	about the 

promot :1 one :t 	prospect 

The respondent authorl ty adopt inçj the anal ocy as laid 

down in the ON dated 247 90 issued an order dated 18592 by 

which the post of Library and Information Assistant has been 

upnreded prescribing the nay ac::ale of Rs i400200/— However,  

the NEPA aLthor:Lty while adoptinç the sa:i.c:r c:ir'cular had ti lecal ly 

comm I t ted 1 :1 be rty as was q ranted I n the ON dated 24.7.90.  

A copy of the said order dated :185 92 is 

annexed herewith and par'.::ej  as Annexure--4 

47 	That the respcndent No2 i. c the Director NEFA vide 

off ice order dated 30 	92 by wh :1. ch the applicant was temporarily 

qiven the promotion to the i:ct. of Sen br Litrarian 	and 

formation Assistant in j:iac:e one Sri AKRamc::handani 	Senior 

Lbraran and :tnfor'mation Assistant who was sent of deputation 

A copy of the order dated 30492 is 

annexed herewith and marked as Ann exure- 

5. 

4B, 	That the 	respondents 	vide 	order dated 19$93 

declared 	the 	applicant as 	a confirmed st 	...f 	against the permanent 

post 	of 	L. lb rary and I nformat ion Ass i st ant w e 30 	1 	93. It 	is 

pe .... ;incnt 	to 	mention here that prior to issuance of 	the order 

dated 	19 293 a re9ui ar DPC was convened and the said DPC after 

c onsider:i.nq 	the sat:isfac::tory copletion 	01 	prc:tacionarY period 
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con fl rmed the app 1 Ic: ant eq a inst sal ci permanent var: ant post of 

L:ibrary and lnformetic:r' Acaistant after fol Lowing the due proc:ess 

of 1. a w 

A coi:::y of the said orc:ier dated 	19.2.93 Is 

enl3exed here)rL th and marked as Annexure'-&fl 

49. 	That the applicant in terms of the afor'eseid promotion 

order datec: 30 . 4.92 kept on d:ischarg:i,nQ his d(ties to the 

setisac:tion of all concerned and said position continued for 

anout 5 years without any hindrance However on repatriation of 

Sri A . K. Ramc:hanc:Iani, Senior Libaraian and Informat:i.on Assistant 

the appl ic:ant was revej:ed to the post of Librarian and 

Information Assistant vide c:rc:Ier dated 	1 .4 . 97. 	The applic:ant 

mak:inç 	a c1rievanc:e aqe.st the said illegal order dated 	1 497 

epproachec:( the Hon V :t e Tribune 1 by f 11 ing OA. No 123/97 The 

Hon bIe Tr:ibunal v:ide its judgment and order dated 6.6.97 was 

pleased to disi:ose of the sa:ic: CA directing the applic:ant to 

represent his matter before th e respondent authority and 

author I ty was also d I rec: ted to c: I spose of the sal ci rep resen 1 at I c:n 

within a stipulated time framefl 

A copy of the sa:ic:i judgment and order dated 

97 passed in SA No 123/97 Is annexed 

rierewi th and marked as Annexurr..... 7 

4. 10. That the 	applicant; 	pursuant 	to the 	direc:tion 

contained in 	the judgment; and order dated 6.6 . 97 passed 	in c:A 

No 123/97 subm:i f; ted a 	rep resen tat: ion 	dated 	20 	97 	acidress :incj to 

the 	directing 	NEPA hiqhl ic)hting his 	aforesaid grievance The 

D:irec:tc:r on 	receipt of 	the s ..id 	representatiofl 	issued 	an 	order 

dated 	12.897 by which the claim made 	by 	the ap1:H cant wa s  

reiac:ted. The then Director 	in 	fec:t 	expree-:.ed 	his d:ispleasUTe In 

3  1  
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approac:hirq 	the Hon 'ble Tribunal and in 	fact 	retlec:tlon 	of'e 

same continued to r'eme in over the app 1 :icant 	for ye era toqether.  

ii 

 

That the then E)i rector NEPA surpris:ingly enough issued 

another orcier dated 19797 holding the app:Licant to be e1icible 

iraTzI the pay scale of Rs 140 2t00/- per month w e f 24790 at 

the revised des i cm at:i on of Li b rary and informat ion Assistant By 

the said icpuqned order dat:ed 19797 the appi :icant was further 

brought down to his original post of Assistant Librani an in the 

pay sc:ale of Rs 1350-2200/-- wef. 24790 on the count that the 

ci ic ib ii i ty cr I t erie of the app :iic ant noes not cover the 

recruitment rule as contained in the Ministry's ON dated 24 79O. 

The name of the applicant was acc:cirdinglv deleted from the off:ice 

order dated 18.5.92 In the sal ci i mpucn ed order tb e responden ta 

heve sought to deduc:t the over payment; made towards the app? ic:ant 

totalincm an amount of Rs24,449/ ...... In the said impugned order the 

respondents have modified the order dated 1 792 by which a 

spec::ial increment which was gre....it:ed to him in the event 

of 	 tub cc t.omy c:tpe rat. ion of his 	 a 1 so reduced from 

Ra60 to Ra.40 

A copy of the said order dated 19797 is 

annexed herewith and mar'ked as Anne xure--8 

412 That.: 	the 	applicant begs 	to state 	that 	the 	then 	Director,  

NEPA 	with an LLlterlor motive to harass him issued the 	aforesaid 

impugned orc.:ier 	dai;eci 	19.7.97. Admittedly 	the 	app? :rc:ent 	who 	was 

confirmed in 	the higher grade al . er 	foliowinçj 	the due process 	of 

law 	and as 	per the settled principle 	of 	law 	said 	confirmed 

emp :1 nyc es c an not be brought: down / reverted 	wi thom ....t loll OT&f 1 riçi 	tn e 

princ Ip I CS of 	natura.m. 	justice. 

7 
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41 .t::. 	That 	the appi icant b ing aqcr':i eyed by the aforesaid 

act ion on the.,oart of the respoiicients in :i ssu i.rc 	the 	:impLçjned 

c.:ier da;eci 	19997 	had to •r::r-oac:h  the 	ori Sb]. e 	Tribura1 	by 

f I I inç OA NO.236/97.in the said c:ri ira1 App licationt he 

pi :Lca it 	while 	hich 1 :ichtinc 	the 	appo .int.m r t 	of 	Sri 

A < R mch and an i 	to b e I 1 1 ec a 1 pc i r t ccl out t:h e M :1. n I st ry of Hon 

4ffair's 	notificat i on ciat:ec'1.1E:E6 i&her'eby the rec:r'uitmert; 	ri1e 

for the :::tst of L. :ibrari an and Assistant L ibrari an was f ira1 ised 

In fact in the said rec:ru:itrnent rule provisioi has been rIade as 

rep ard the sa i ci rec: ru i tment as deput at i on./prc:mot ion or by 

tPansfer on cieputation The respondents wh:i le vio1atinc the said 

r'ec:ritmcnt rule appointec:f Sri (iKJlamchandani as a direc:t 

recruit to the said pos.. It was also pci nt ccl that such .1.11 epal 

and 2.rb:Ltrary appointment provided to Sri Ramchanciani in fact 

b.ocked all the promot.icna.t avenue of the present sop1 icant the 

spp.1. icant; was ci iq:ibie for pr:nr: f .:ic:n to the post of Senior' 

Library and In :rmat ion Assistant as per the existincj recruitment: 

rule not:i.'f lad vide ncDt ification dated 1828 has been :i.ilepaily 

brought down to a stape whic:h is not p er'm:issible. it is sa:i.d OM 

dted :E8286 there has been a c::ateporicai ment'on that such 

pr'c:rnot ion would he made on deputat ion from amongst the persons 

hoidinci analogous post or equi va.i ant post or post in the lower 

r'ade of Rs 3E3ø-64ø/- or wi fh 3 ye ar'a of serv ic a in the p rade 

uncle r Cent ra ] /St ate Boy t adm :i ni strat: ion The sal d Oil date:l 

1fO286 also provided i:::ronotionsl prospec:t to the Dapar'trncnt:al 

, Adsistant L:i.brarian with 3 years of serv:ice in the grade with a 

p roy i si on to consider thai r c: as.es along the candidates for' 

appointment on deputat:i.on The said r'ec:ruitment rule notified 

vde notification dated 182E3 on the other hand provided the 

eiiq:ibi 1 ity cr:it:erls for the post of Assistant Librar:ian as.... 

13 
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direct recruitment;fa ii ing which by trarer on deputati.on 	The 

qualification has also been presc::ribed as (1) graduate from a 

recognised University or equ.i. valent: (ii) Discipi inc in Library 

ci ence from a rec:opnised Universi ty 

4.14. That 	the 	app lic ant; begs to s t ate 	that 	fr om 	the 	above 

eiic:jsibii;y 	criteria 	as 	prescribed 	in 	the 	notification 	dat;ed 

18.2.86 it 	is 	cryst.J 	c:iear 	that 	the 	promotion 	macic 	to 	the 

app ii c:an t to 	the 	c adre 	of 	Sen i or 	Li b rary 	and 	In format: i. on 

(ssistant was within 	the purview of Recruitment Rule of 	1825 

It 	is stated 	that 	the 	subsequent 	C: i arif :i.cat. ion/mod 	f :icat ion 	of 

t:h e 	rec ru I tmen t 	ru 1 e however does not disqualify 	the 	apo 11 c: ant; 

and 	same 	c an not be a ground for hi r. r'eve rsion 	It 	is 	noteworthy 

to 	mention 	here 	that 	the 	applicant 	since 	30.4.92 	in 	fact 

cntr.,ksted with 	the 	entire 	responsbi :tit' 	of 	the 	Library 	and 	he 

c::ontinucdto remain posted 	as such 	till 	he was reverted 	to 	his 

original 	post by the impugned order dated 19997 

4.15. 	 That the applicant ventilating his 	aforesaid 

grievance and c:haiienpinp the legality and yr .1 iclity of the 

impugnec order dated 19997 preferred OA No236/97 before the 

Hon bie1ribuna1 The Hon 'ble 'ir:i,bunal after hearing the parties 

to the p r'oceed i. nq was p1 eased to dispose of the said OA by 

setti,np aside the orciers dated 19997 and other consequential 

orders cii rec: I np furth e r the respond en t:s to cons icier the case 

acted of the applicant for pru..motion to the post of Senior 

L:i.brarian and Information Assistant.  

A c::opy of the said judgment and order 

dated 9I99 is annexed herewtM and 

marked as Annexure-9.  

4.16. 	 That the appli cant immediately on receipt of the 
9 
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copy of t:h e j udqmen t ci at ec: 9 9 99 subm 1 ti ad the same be fore the 

c:nc a rn cci authority th rouc!h his representation d at: ad 24.7.2000.  

In the said rep resen tat I on t.h (? app Ii can ta. :i so made a prayer 

efc::re the c:onc erned authori ty for cons Ida rat I on of hi a C:: ase on 

rapuiar basis to the post of Senior Librarian and Informat:i.on 

AEsi stant befpre t;ak I ncf into account his c:asc under Assured 

Career P rop ress ion (frp) Scheme.  

A copy of the sal ci representati. on dated 

24 . '7. 2000 is ann axed he r'ew I th and mark ad 

as nnexure-" 10. 

4., 1:7, 	 Th at the app 11 cant hec4s to state that after' 

:onouncement of the aforasci d juciqmant and order, the 

respondents never acted upon on the di rac:tion containeci in the 

sal ci jucic!men t and th e:v kept on v in I at I nc the same even after when 

the matter was broupi ....I; to the notice of the concerned authority. 

The aforesaid inaction on the pa ...t of the responcients compel led 

the app lic::ant to pursue the matter repeatedly throuçh 

rep resan tat ions after represent; at:i.ons but same y :1. a I dad no resu I t 

in pos:i.t:ivc 

4.18. 	 That the applic:: ant as stated abc:ve kept: 	on 

represent. :inq h is case be fore the respondents, and lastly he 

pre feared a dat all ad rep resent at I on dci; cci 24M.2003 praying for ,  

consideration of his case for promotion to the post of 5en:ior 

Li b ran an and In fr..rmat. ion Assistant h i t'h Ii ph t: I ncj the 'fact that 

sanc:e •the order dated 19,9,97 has been set:....aside by the Hon ble 

Tribunal the prounda for r'ron-conaider'atic:n of his case may 

amount to viol at;ion of the judqment and order dated 99 99 

A copy of the said representation dated 

2411 ,0: 	:LaannexecJ heraw:ctb and marked 

g 



as AflnExLtre-•1 1 

4119. 	 That the respcd€nts :imiied:iateLy on receipt of the 

said 	representation dateci 24 ... I 1 3c3ø3 	issttecl 	an order dat;ed 

:I2 by which his representatiL.n was rejected. in the said 

I mpucn ed oi-ci er dated 19 12 2003 the ftt rector NEP(; whi.l e re J  ec t ing 

his c:Jaim highlighted the fac::t that the deputation highi ighted 

the fact that the d epu 1; at :1. on order issued to Sri Fl amc::h and an I was 

a cc:nditional one and on his repatriation he was brought back to 

his orin:i. na]. post of Sr L.ibr'ar:an and Infc:rmat ion Assistant and 

as a consequence of such reversion the appi :icant head to be 

reverted t.& his original pot of Library and Information 

As:i.stant wef. 1.497 (part from that the Director while 

reiterating and reaf'firm:ing the stand taken in the order dateci 

19 9.97 acai.n minted out that the appi :ic::ant. had no requisite 

qUal if ic:at ion to hold the post of Sr Librarian and Information 

s:i. stant nor Library and Informat ion !ssistan t It wa'fur't;her 

contended that the promotion given to the appi :icant to the post 

of Sr.Li bran an and Informet ion Assistant was a stop gap 

a'rcncement Ifac:t the Director while referring to the 

recruitment: rule virtually kept in open for the eppl icant 

allowing him to apply for the said p05t: as and when vacancy 

ar I ses wi. th  an assurance to consider h is case a :i ong w :1. th the 

similarly situated employees The applicant being aggrieved by 

the aforesaid order dated 19. 122003 served a lenal notice dated 

12 04 mak inn a demand for promot ion to the post of Sr.  

L lbr'arl an and Intormat ion Ass:iscan t. wi th retroepec t. ive er rect 

Copl?S 	of the 	c::rder dated 191203 and 

the 	leoci notice 	13204 are annexed 

he rewi th 
11, 

and 	marked 	as Annexure-t 2 



- 	
01_~ 

rasp act: :. V ?1 
:' 

That the repondets on 	rec::eipt of 	the 	said 	lega:L 

flotj.cei.SSUaCi the 	iTi.qnec: 	order 	dated 5404 by 	-ihic:h 	the 	prayer 

made 	by 	the 	applicant 	rec,ar'dinq 	his promot ion to the post of 	Sr 

1. ibrar:i an 	and Information Assistant was 	rejec::ted 	kcever 	his 

consequential c: 1 aim 	of 	the 	benef :i. t under mCP scheme w as 	granted 

to 	hm 	whi Ia adm:ttt:mnp 	the 	fact that 	he 	was 	steciriatacJ 	in 	an 

iso? at:ed post 

( rooy of t.:h a sal. d i mjwtpn ad ord a r dated 

5. 4.04 is annexed herewith and marked as 

Annexure-'14 

4.2.1. 	 That the e:1ic:ant: becs to state that since the 

Hon 'ble Tribunal vide its .judciment and order dated 99.99 quashed 

the order dat:eci 19997 the respondents ought not to have raised 

the issue once apain and rejected his c].a:im It is not out of 

pac::e to mention here that the order dated. 19 12.03 	the 

respondents have virtually adni t ted that the app Ii ant: 	is 

a? :ip :ibla for such pr'omot:i.on under the recrui tment rule and he was 

a]. I owed to app 1 y for the said post along t.; th the other 

c and i dat: as 

422 	 That the app? icant begs to state that the orders 

dated 19 i2O3 and 5403 are contradictory and infect same 

depict; total non app? ication of mind by the respondents The 

cloub? a st:andard adopted by the respondent:s in rejecting the case 

oft he applicant indicates the fact that the entire exerc:ise was 

done with and arbitrary manner without any sanction of L aw On 

these score alone the act ion on the part of the r'espondents are 

liable to be sa' aside and 
12 



5 oRouNr.)S OR 11"', 	 114  I itt LEGAL PROVISION 

51 	For that the ac:tlon/inac::tion on the part of the 

r'espondents in rejec:tinç the claim uc applicant. 

ii :ti arb:itrary and without any authori ty and as such same is 

lab 1 e to be set as ide and quashed 

52. 	For that the impuqned ordcr's dated 19 1203 and 5.4.04 

r'el teratinq the stand adopted vi.de order dated 19 997 is perse 

illeqal and arbitrary and same is liable to be set aside and 

quashed 

S For that the lion 'ble 	Tribunal 	havino; quashed 	the order 

dated 19 9 97 •dec 1 ared that th e reasons of such 	re j cc t ion is 	not 

at 	ci I 	sust a inch :t e 	and as such subsequent i mpuqn cci orders dated 

191203 and 	5404 	are 	not St.A5 .tainable and 	liable 	to beset 

as:i de and quashed 

	

4. 	For that the respondents hay i nc ful 1 knoAJl adqe about; 

the judqmcn t and order cia cr1 9 9 99 passed in GA No 23/%7 

wherein the earlier impunncc order dated 19997 was sat aside 

and quash ec 

	

5.5. 	For that the respondents have acted con t.rar 

judcimen t and order ci at ed 9 9 99 wh i 1 e I san i nq the i mpuqn ed orders 

dated 19 12 03 and 5 . . 04 Ii eve tr I ad to rewr :i. I: e the said juciqmant 

which is not oc rm iss lb I a and as such app rop r i a ; a contempt 

proceeding is reo.ul red to be drawn aqainat each of the 

respondents for their wiliful and dci. ioerate vir..lar ton of the 

said icidc!mcnt and the afores.eici I mpuqned orders dated 19 :12 03 

13 



and 54 4.04. are ii ab 1 e to be set as i ci e and quashed 

5.6. For 	th at 	the 	respondents have 	act ed c::c:nt rary 	to the 

set1ed proposition while reJcct':inq 	his 	c:ase 	and as such 	entire 

act inn on the p art of the respondents may be dccl ared 	vio l ative  

cith the const; :i t:ut: ion 	mend etes and 	the 	1 awe f recned thereunder and 

the 	impuqned orders may be set 	as:ide 	di rec::t inn 	the respondents to 

prcxriate the 	eppi ic:ant to 	the 	post: 	of 	Sr. Li.brar:ian and 

Information Assistant with ret 	os::u?c::t. ye 	effcct 

For that in any vw of the matter the action/inac:tion 

c:n the nart of th e respondents I5 not at all sustc:inable and 

i ieb.te to be ;pi.' asine and quashed 

DE11 AI LB OF "U:.MEL)li:B EXH(.JBTEU) 

That the app1icat declares that he has exhausted all 

the remedies available to him and there isno aStterna tive remedy 

ava3. ;I.able to him 

MATTERS Nc.:yr PREy i DP.UBI.  F I EL) or FEND i N.U3 111~.-
AkWo'riE:R COURT  zp 

The appi icant •fk..trther declares that he has not filed 

previously any appi i.cation writ petition or suit reçjardinçj the 

grievances in rcspec::t of which this application is made before 

any, other court or any other Benc:h of the Tr i bun a 1 or any other 

aUthority nor any such appi ic::ation wr:it petition or suit is 

pcndnq before any of them 

3 REL ICE SOUGHT FOR 

Under the faL .1:s and c I rc::umstances stated above 	the 

14 
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ap1icant 	most respectfully preyed that the instart application 

be 	admitted 	records be ca]. led for and after hearinq the 	parties 

on 	the 	c: ause or c: aus esth at may be shown and 	on perusal 	of 

records be cErant  the following rel i e fs to the app]. i c:: ant 

8§11 To 	sat 	aside 	and quash 	the 	:impuqned orders deci 

1. :L203 and 54 04 and c:ther consequential orders issuec:r 	in this 

raçar'd 

8.2. 	0 di rec: t 	the 	respond ants to promote 	the 	app I . c:: ant 	to the 

jc:s.t 	of Sr 	L I b rar I en 	and 	In format ion icss I s;n t in 	NEPA wi th 

/ r a tmçe ct ive 	effect 	with 	all 	consequential 	ser'v:Lc:e benefits 

:includinc 	errear salary 	and seniority atc 

Jo> 83- Cost of 	the 	appliL etion 

814. Any 	other 	relief/reliefs to which 	the applicant 	is 

ant t 	:. ad to 	unde rthe 	facts 	end i: rcumst anc:: es of th a 	case and 

dc eme{:J 	f it and p  rap er 

9 	INTERIM ORDER PRAYFD FLiP 

Pend I nçj disposal 	Of the 	application 	the 	app i ic ant preys 

before 	this Hon ble 	TriJ:unel 	for 	an 	interim order, 	directing the 

respondents not to 	make any recovery 	from 	the 	app 1 icant in 

rasp cc: t 	of 
--- 

SPA ci ready paid 
-,.---- 

to them 	to all ow them 	to d raw 

1 
c:Ltrrent 	8DA 

10 n 

:I.iPARTIC.JLcfS OF THE LPO 

1 	 No 

r:te 	 Vo 
F :.yah J. a a I: 	2 Ouwah at: I 

12 	I C'" OF ENCLOSURES 

As .tated in the Index 

15 



4c 

VE:R F I CAT I CU" 

I 	Sri Shanc1 apam Nodi a:hand Sharma son of Thancu Shar'rna 

açed about 39 :var a. workinc, as Ass:i.stant Lib:arjan (now 

redesignated as Library and :[r ormation ('sistan -i: ) , 0ffi.e of the 

North Ea s tern Police Ac:ademy ,  Elorapani Necjhal aya do hereby 

soT emnly af:i. cm and yen fy as fol lows, 

1 	That 	I am the appI:icant in the insi::ant application and as 

such 	:m i.sl 1 c:onvc:rri with the f acts and c:i icums't;ianc::es of 	th e  

casp and c:c:ciccter,( i;c:s.ai' this affic:Jayj i: 

2 	That 	the statecr,enl; made in th:i.s affidavit and 	in the 

accpmp any :i nc 	app ii cat: :i on 	in pa rac rapha 

a c's 	t rue 	to 	my 	Lnow 1 a c(q a 	and 	thos a 	macis 	I n 

pari5ra::)cis 	 ,tlare  

aid the rest are my humbi a submission before the Hon bla 

Tribunal I have not suppressed any material facts of the cases 

And I siqn on this the Venificatjr,r, on 

cf 	 Pot. ~ 

-2004. 

S:i c.;n a tune 

No 



ANNE:xuRE-- 

SVERNN1ENT OF :r ND i 

4ç:r.. EASTERN P01. CE Ac:AE:My 

POST DOX N05 

P .0. HI LL0N5-7933Si 

No NEPA/EG/ I ./E3 I 	 it ad Sh:Liionn the oc::r 8:2 

RDER 

SN ci Sh ann i akp am Nod i ach and SN arms son of i ate SN ci 

Thagu Sh arms of Di mapur is 1: emporar i 1 y appointed as Assist ant 

Librarian, in the scale of pay of 

Rs ,2 :ø/B"3øø E 800-380-ED-i 0-430./ - P. N p 1 us o t h e r 

al lotances as admissible from time to time in the establishment 

of te North Eastern Po I In: a Ac ademy Umsaw, Borap an i w I tN effect 

fr'dbin the fornoon of 23rd OCT/82 

The 	appointment :i s pure 1 y temporary and may 	be 

ter'minated by piving one month's notice from either side. 

Sd/- iii ec:jible 

Command ant 

Memo No. NE:PA,'E.o.' 1/81 /3782-87 dated SN i.i on , the 23 Oct '82 

Copy to 
1. 	The Accountant General Assam Meqhsiaya etc Shi 1 1onq 
2 	The Regional Pay & Accounts Off:Lce (ID) Shillong 
3. 	The Ac:counts S.ecticn NEPA 	Shiilonn, 
4, 	SN ci Sh angi akp am Nod i ach and SN arms Camp/Sh :illonci 

Dy,8P (Admn) North Eastern Pc:tlice Academyt..Jmsaw,Dor'spani 
Personal Files 

7 	Office File 

(AA,Ali) 

k 33Y_er 	 Comm anc:I ant 

18 



Annexurc?- 

NE:. i :t 
Govle rnmer t of 3 nd I a/Bh arat: Bar kar 
i1:iriistry of Fic:me Atfairs/Gri' Nantralays 

New Delhi c:t:?d Feb :L9E3 

NO IF :(CAT ION 

In exercise of 	the pot;ers conferred by 	the p iovide 
the art Ic: I e 	309 of 	the Eorist:i, tut ion 	the p rca i ci en t 	hereby makes 
the fo I lowi nq rul es rcpul aria i nc 	the method of 	rec: ru I tment 	to 
Group C:; 	posts in the North Eastern 	Pol Ice 	Academy, 	Borapan I 
MechaIaya name ly 

1 Ehort. 	t I tIe and commencement 
hesc 	r'ules may be called the North Eastern Police 

Academy Borapan I 	(Group 	C 	posts) 	Rec: ru I tment 	Ru3. cc 1986.  

(11) 	TThey srall 	come 	into torc::e on 	the 	date 	of tne:ir 
pub.lkIcation in the 	Off:icial 	C::.5?ttE. 

2. •pplic:aticn 	These 	rules shal 1 apply to 	the 	posts 
spec ifed in column 1 of the 9ceduied annexed to the'se rules 

3 	Number, classification and seals of pay-- 
The number of posts, their ci casi 'ficat ion and the scales of 

jai attcc:hed thereto shall be as specified in columns 2 to 4 of 
the said Schedule 

ethc:d c:)trec::ruitment 	ape l:i.m:i.t and qualificct;ions- 
The method of rec:ruitment ape limit q  quai:f:ic:atIc)ns and 

other matters relatinp to the said posts shall be as specified in 
co liumo 5 to I 4of the said C3ch edu 3. e 

Dlaqi.tcl:i. ficctions No persc::n 
(a) Whr... has entered into q  or contr-actedamarri ape with any 

person hcvinp a spouse 1 iv:inp',or 
(}:: ) Who 	hay i np a spouse living, has en te red in to or,  

c:ontracted a mc'rricpe with any person shal :i be el iqihie for 
appiointment to any of the said postc Provided that the Central 
Govrrmcnt mcy, if satisfied that such mcrr':L ape is permissible 
unde r the personaliaw app :11 c: ab 1 e to such p e rcons and the other 
party to the marri ape and that there are other prounrJs for so 
doinç; exempt any person from the operation of this rule. 

Power to relax 
Where t:h c Central GcDv e rnment is of the opinion that I t is  

nec:e cry or exped ent so to do i t may, by orde r for reasons to 
be rcorcJed in writ mci Whenever necessary, reLax any of the 
prov I ions of these ru) es w i. th remp cc t to any c: I can or c: a tepory 
of persons 

19 
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7 	C3;:\/ inc 
No t.i i nq :i n t!.iese 	rL.der. 	sl'i 1 	aff€"t r'eservtions elsxet ion 

o f 	age 	1 im tend other conc:ess ions required to he 	provided for 
the 	Sch edu 1 ed 	Cest es the 	Scheciu led Tribes and 	oth Err 	spec: :1. ci 
ceteor':ies or 	persons 	in acc:ordence with 	the oroers issued by the 
Centrel 	Goveiunent from time 	to time in 	this renerd 

Sch edu 1 e 

Sd/-• I1:tei.b:Le 
(Shiv Besent 

Deputy Secy 	to the Govt 	of 	mdi a 

20 



\1 

Anr?xure- 
 I! 

r\toRrH EASTERN COUNC IL. SPORE....ER i Ar 
S1 I L LONG 

Nr F:p  Tf 3/7.f./7  1 
	

Dtec1 the Bth Sept emb r 1979 

OR DEP, 

	

In e>eic:i.e of the Dowers cj?:I.Ecr'1:e:: under Ft.L.e 13 	(1) 
F I ) of the Deleg a tion of r in-nt' '$ Power Rules, 	/ 

ie:l 	wi.'(;h 	the Sc:vt. 	of India, M!i:itry of 	Home 	Affa.rs 	Let:te 
NoI :rI-14ø2e/13/7s-N.E. Ii dated 2th rucust 19 78, sanction is 

	

erehy a:c:c.rc:ed to the c:reat:i.cn of fr:'3 ..lc:Lic teii:c:T'ary pret..; 	for' 
the Reqlone.i Police i•rairincj Co1ieçe.. Eo'a:ari 	Sh:iiiong in 	the 

sc: al (? of çray shown ag a Inst each p lus ct.he r allowances as 
.adm.i.ssble from timo to time under the Central Govt Rules for a 
peri oci upto 29th Fbrury. 1980 with effect from the nate of 
en t e rt a i nment 
Catecory of poe:'. 	 Nc: of post 	 Sca]. e of pay 
Group 8' 

Deputy Supd t of 	 2 (two ) 	Pa, 650-30-740 35-81 0-ED- 
Police 	 -35-800-40-1 000--EB-40- 1200 

ii 

Group 
2. 	istan t 	 3 ( three ) 	4 1 1--50 . 

p m 
Librarian 	 1 (one) 	Rs380-124L.0-E':B--1550E.i3- 

40,'-- P 
4 	Upper D:iv:is .ion Clerk 	3'thrce) Rs330-10-380"-EB-12-500-- 

E;'15560/ p 
S 	St enc::p raph e r Grad clii 	2 ( two ) 	Pa 330-10-380....ED-I 2-'500- 

E}3-15...560/-- p 
6 	L'J -rrn 	u 	 I(un- ) 	(a) 	 i 	I 8 -1 

500....ED- 15....860 	p m 	for 
fully 	 qualified 

pharmachist 1 e 	ttiose 
possess mc! qualification 
ment :i.c::ncd in sect ic::'n 31 
and 32 of knarrnac:y A ct 
1948 but excluding those 
covered under c 1 ause ci 
of Sec:31 ibid 
(h ) F 	330G"%70 1 0480/ 

p m 	for 	unc:'ual :1 fed 
Pharmachist 	:i. e 	these 
covered by c:: :i ause (ci) of 
Scc:t ion 31 of Ph armac::y Act 
or posses...i np rep i str ab 1 e 
qua]. if :icat ion under this 
ci ause 

)l.'T T 	t) 	' i 	n 	 I ?orc 	 6 	I I 
366-E:E-E3--390 --  10 ....400/--

p •cn 

rj 	 r r r- 	1 
S. 	 t 	i ui ai 1 	 ) 	 - L 

EEH10--430/.....p m 

9. 	Electric: ian 	 I (one) 	Ra 260/-6--326--EB8350/ 
p. (1! 
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G ro u ID 

NLt.;incJ 	CJrderly :i. (one) Rs10"-4-0EB5"270/ 

17 	br 1 (one) 196-320-EB-3H232/ p m 
13 	Noch:i I (one) 
14 	Dhob 1 .1 (one ) 193-220-Ea-3-232/-p rn 

2. 	 The 	exp:nditure involved 	is c:Iebltable 	to 	the 	ffla3Or 	Head 

ec: :i a I 	and E:ac: kward rre as P North Eastern A reas F 9- 	other 

e prnd 	Lie F. 9(6) -other Miscell aneous . Lrm 	F 	9) (1) 	RCLIJLnaI 

Pol i re 	Train a nc Lo .L ece under brent No 	-- other 	Expend]. t:ure 	of 

Mm 	:Lst.ry of 	Home Affairs for 197980 

Sd/-- 	i: lIec:i.h1e 
(.:,V,v1j rani 

S cc: r a t a ry 
North Eactarn Counc I I Secretary 

Shillong 

vy ~Vffile  
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Government of India 
Ministry of HOme çff-ir 

North Eastern Pol ice Academy, Umsat 
DC:: rap an :1. 793G 1 Meçjh a I aye 

No NE.P/F (C)/8/84 	
Dated Jrnsaw the :tsth May 1992 

ORDER 

Consequent upon the upc red at. ion of the pc:;bc; 	of 

Librarian and Asstt. Librarian in NEPA, Dorapafli 	Shr:i A.K. 

Rmcflafldrafl3, Librariafl and Hhri N.t... bharma (-sstt L:Lhre.r:tefl, 
are p.1 aced in the ace 1 e of pay of Ra 1 é4G-290ø P N and Rs.1400 -  

20 m in the ranks of Sr L ibreri en and lnformat ion Asstt 
Library Information csstt. respectiVe Iy.w.e.t. 24th July 1990. 

uthorityMPA Letter No,8/4/91NE. II dated 24th Fehruary, 1992 

N. NEPA/PF (c: ) ,3/84/348 

copy to 
i 	RPc-(J (113) 	Shi t :tonç. 

2. 	/c Sec:. NE:P 
:. 	Shr':i A.E. p.amchandran :1. 

4 	Ehrx N.L;E;Marma 
5, 	Of, 

/ 
8 C. Re iCjPt' 

D:L rector 

dat cci Umsaw, the 18th I'lay 1992 

I lepible 
C Re i n e r 

1)1 r cc: to r 
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'A",  

Soy a rnman t of I nd I a 
lvii flst:T\, of !"1re Affairs 

Jorth Eastern Po I it: a Academy, 1.Jmsaw ,  

Dcr'ap an I 79ø( 1 Me c1h a I aya 

No.NEPA/PF(C) /8/84 	 Daid (,.lmai&j the 3 .! h 'ip r 11/92 

ORDER 

Shr:i. 	 Lihy'ary Information Asistarrb 	N.lc:rth 
Eastern 	Po 	I c:e Academy, 	Umsaw 	(}3orapan I ) 	is he raby temporarily  
promoted 	to off :1. c- i 	4 a 	as Sr 	L lb rar I an 	and 	Inrformat ion Assistant 
in 	•f a 	sn a 1 a of pay of Ps 	I 	4" .S"-2éøø-EB-75-29øø P H p 1 us other 
allolances as 	admissible 	11 ()(1 	time 	to t 	fliP V C( 	Shri 
fK:amchandrani Sr.Librarian and 	Informat ion Assistant, 	t&uth 
efiCCI 	11 3111 the 	fri Pt i.fl 	of 	...IicI 	February 199 	LTJ I 	furth er 
c:i T'C1 p r 

Shr:i. 	r'LCE$arma 	u;iI.'L 	au.ic;omatic:ailv 	c::ome: 	to 	his 
uictina,t pcsicicri on iepacr':tation of Shri i I I'crclirr .... Ti now On 

c:!eput:atioit u.j:it:h the :OIrectcr, Govt C of Ind:La 	N10ED 	New Delhi 

Sd ,' 
(S. C Ra:Lqar) 

8 :t. r a c.:t r 

Mernc.-, No.NEPA/PF(C)/B/84/266-69 dat ad tJmsai the 30th (3 pr II 1992 

Copy 
The RP(tO (I ) :3iii 1.11: ncC 
The Acc:cc.',n t:1 Sact ccirl ( local 
8!... ....1 Nfl CC Sharma, NEPA. t.Jrnsau 
P/F of Shri NCL. bhar'ma 

25. 	 ci c 	F., 

Sd/- Illegible  
(S.0 Rather) 

8 i ran t or 
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Annexure- 

GOVERNMENT OF I NDI 
N I N.}ISTRY OF HOME ,:,,FFAIFZS  

NOR'fl- EcTERN POLICE (C(DENY 
UMSW-793 123, 1RcPN I NEGHPL. (Y( 

:Uø12/ I /8--Estt/599 :1 -94 

 

Datedg 19.2.93 

Ehi'i NEC. Sharrna, presently officia':ino as Sr.Library 

add In'fc)rrn't; I on (sst t Is dcc" I ared con 'F I rcned aca inst a. permanent 

post of Library and informat:ion Asstt. in the scale of pay of 

40-1 00 -50 -230-EE0-24p,'--- 	p m 	w th 	cf fec t 	from 

30. 1 1993. 

(GCRaiçer) 
D:i rctor 

No A 101 2/1 /86-Estt/5991 "-94 	 Dated 1 9 2 93 

CoyJ to 
I 	The RPAOUD 	Shillonq"-3 

241 	Shr:i NCShar'ma. Sr. Libr'ar'y and Iriformat:i,on Assit. 
Perscnal fl Ic 

4 	Office Ort:ier file 

Gd /": :t ii cc:1 lb e 
(GCRaic,c' 

Di r€c'.: tor 

P- 	6'~~ 
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Ann e x U r e -" 	- 

CE:NTRAL ADM I N I STRAT I YE TR :t E"UNAt.. 
EiUvJA(A! I E4ENCH 

Ori9inai App 1 ication No 123/97 

Date of Ordei" This the 6th Day of June 1997 

HON BLE JUST I CE SHR I S N BARUAH VICE—C::HA I RMAN 

SHRI (3 L. SAN(3LY :1:NE • NEMEiR ADMINISIR(iiI YE 

I 	:3hr 3icia::pam Nodi cJ'and Sharma 
c:ffi.ce c::f'e North Eastern Pa]. ice Ac::ademy 5  

UITISaW BcT"aini 1 	MeQfl a. aya 
Under the Ministry of Home Af ai rs 

, 	l:i.c:ant 

By Advoc ate Mr J L Sarkar , Mr. N . €..h anda Mr N S Goswam I 

Union of India 
Throuc:h Sec:retary, Eiovt of mdi a 

'I 	M:inistry of -kme A'ffaris 
Nt e w Dc 1 h J. 

2 	I C:amcehekha 
Di rectc:r (current ciarce 
North Eastern Pal Ic CT Academy 

Bor'ap 
Meqha1aJ.ya 

3 	AK,Ramcandrani 
Sr L i rar' i an a n d informat ion Assistant 
North Eastern Pal ice Academy 
Umsaw , Bor'pan I Mech a I aya 

ReSpCDr'dent5 

By Advoc:ate I1r SA1 I Sr 

ORDER 

JLtL. .... 

in 	this appUc'atin the applicant has 	chal :iençed 

Ahnexure-'-7 order dated let April 5  l997 issued by the Director 

North as'ce rn Pal ice Ac: ademy Lorapan 1 Meh a .t aye re ye rt 1 nc thc 

appi icent in the Drip mel Post The applicant is-:. 

Annexure--7 order ,ccoro1nQ to him "Yip order of reversIon to the 

ariqinal pos in ilieqal Hence this present t: 	app1icaion 

Heard Mr 	J i_ Barker 5  learned cc:unscl appeariflq on 

o beha].'f 	f the a p plicant, Mr ACChoudhUrY, Ad:i1 	 for 

t h e respondents We have also perused the Annexure7 order" Mr 

JLSar::ar on query submits that he has not filed any 
represent at.: ion ape nst the sal d order. it IS a 1 ways. expedient for 

the app 1 Ic ant; to suhm I t represent at in be fore the authori ty 
acja:i.nst the order' he is acjor'ieved by a n di a reasoned order :i, f 
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passed by the author:ity, it is helpful for this Tribunal to 
ad Lacat:e the matter. iharefore at th :is staqe we are not 
inclined to pass any order aaint in this c:ase 

3, 	Heard Mr. SA1i, learned Sr C.G.B.C. in this recard 
The applicant therefore, may submit a representt ion stat inq in 
detais about his c!nievanc:ee. If such rapresantaton is filed 
wi thin 15 days from the receipt of th is order the respond ants 
sh tI dispose of the represent at ion wi t:h in a per :i od of 1 month 
thereafter by a reasoned order 'If the applic::ant is still 
aggr'eved he may approach this Tribunal 

ppl ica -t ion is disposed of No order astc:. custs 

Sd/-" Vic:e—Chai rmari 

Sd ,/-- Member ( ) 
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Govt of India 
Mi iiisi p,. of Home A IThi is 

North Eastern .Poliee Academy 
I msaw 79 123 Umiam : Mcghalaya 

No. NEPvPF(C)/8/84I // ' 	

V. 

	
Date  

OIU)ER 

\'Vhile scrul i Ill sing time relevant records iii conieCtn ii wit 'hi - eplying. I h. 

cpieseiitatiOn submitted hri S N Shirma of N E Police Academy through C. AT., 
.;iivahat it has come to the notice that the grant of upgraded pay scale and change iii. 

(lesiwlahloll allowed to th(-. hoVe official from the pay scac 01 Rs .1 350k 2200/ to the pay 

dk of R 	1400-2600/ )wtlh hdngc in designation i om his oi igmal post of ,\sstt1. 
hi (II an to that of Libi ar' lii!oi matiori A'sl 1 ' ide Office Oider No 

\rPA/Pr(C)i8Is4I364-6S hn thc sticngtb of ,  thc pio isions contained in order No 

/1/O1NE ffit 'T24/2192 oj qovt of India, Ministry of Home Affairs read in conjunction 

ith Anuc ui e I of the N'linistiy of Imnance 0 M date(l 21/7/90 is not in ordeç as the 

official do not quahfy )the iigibihty conditions prescimbed in \nnexuic I of the Ministry. of 

Finance 0 M dated 24/7/03 \Vith a vlcw to regul(uIse the iSSLIe k  the following orders ai 

iicd b\ way of amendmcnt and ;lItcriltiolis  to th UI (Ic is iued carlier with regard to 

tmpradatioii and adhopmomotiomi of' the offlcial : 

Shri S.N. Sfiarnia, who was erroneously placed in the scale of pay of Rs; 

400 - '-iO 1600- 50 2300 - I B - 60 - 2600/ p in w c I 24/7I9() with revised 

mnaiion of Libiary Information Astt vide oidci No NF'PAIPr/(( )S/84/364 - 68 

I )km I 8i51, 02 consequLili ti,;un the lsucmncc of oidci No '1/91 - N - H. 24/2/92 by Govt 

of India Miimi try of 1-h nc Aflaii 	NLW Delhi iii pumuafl(_c ot Ministiy o Finance 

Depti of F\pendllure i mph. mentation ccli ) 0 I No F19( I )/IC /86 Did 24/7/97 

Imc I ch hi outtht bacL to his 01 igmnal po't of Astt I ib in lhc 'cdlL of pay of Rs 1350-30- 

1.1-40-40-1 SO0 7EB-50-2('i)'- 	ii 	I 2 	t 4/7/90 	Shri t S. N.Sliarma does not meet the 

sseim1 ial educational (I LlI k Iicaiion pm escribed for the post of Lib. liif'o. Asstt. as required 

Mid 'er Ni niti y oft inanc. 	0 M No I 9(1 )IlC/8 Did 2 ,,7/9c1 Anncui I. - I Accom dinghy 

ldmnc of S liii S N Shai ma m, (klctc(I ii urn the offict .  ordcr No NEPA /Pl ((' )/8/84/1 64 - 68 

	

I )id. 18/5/92. 	 . 	 . 	. 

3 

Conid....P-2 .................- 

I. 



(. or 

:hri 	 \it 	\VS teIlI))HII1Y 	)IOIflt,)teLI 10 : offieatc aS Si• 

I 	 j t(1 I t1ot mat 	\ \ t1 fl t hC 	LdL )( R 	O4-29OO/- 	Ice Shi 	A K 

)c11dfld1I1I Si Libi ai i n and 1nn ,\sstt vide i du No NI P A/PI (C)/S/841266 - 69 

U 0/4/92 w e f the lot LflOOfl of 22ndFeb'_992 i s  hc I cby broughi back to his ot iginat 

t Att [ib in the ccalc () f pay of Rs I 50-0- 40-40- I 00-I 3-50-2200/ p m 

v c 	4/7/90 to the 31 st Match '97(AN) as Shri S. N. Sharma does aol meet the eentiat 
ittil qia1itication lr We osi of Sr. Lib. I nth. Asstt in the scale of pay of RsI 640 - 

2600 - EB - 75 .. 2900h p.m required under Ministry of Finance's O.M 
o -  

9/1 /1CIS6 Dtd. 24/7i'90 Annexure 1. This supersedes the earlier order 

\ NEPAi'PF(C)/S184/26() - 69 Dtd. 30th April 92. 

Since thc +h al had ii toi mLd Wi dutie at thc P Uif101C(l ta1u (11,16M4  

period w 
cf. 22nd Feb .002 to the 3 1 st March 07( AN), an order pronouncing his 

IOL a 
omol loll eLn a 1 hi tan Gi ade - 11 in thL cal of pay of R 1400-40-) 800- 

	

ou1d be issuCd or otherwise no 	only after .regularising his initial. 

lit a Library Asstt by .seccking condonation for his inadequate edutionat 

\ f a iIthction Accordmglv ovet payment of pay and allowanceS accrued during the above 
ioU e\cLpting the ovei paymcnt IThtdc by way of personal pay at higher scale, a total of 

1 49i- will be decided subsequent to the receipt of clarication. 

in partial toodilication of order No. NEPA/l'F(C),'SIS4/77G61, Dt. 

4/97. Shri S N Sharmá, ho was rCveed to the post of Libraiy [nform1ion,ASStt in the  

ca1c ot R 1400-2600' is hercby placed in the d\ calc olR 150-0-1440-1800 

0-2200/— w e f 014, +/97 a tlic official do lot 'nut the Lential educational 

WI Latton pi esci ibedlo; thc post of Lib Info ,\lt IS i equit cd iindei' Ministiy ,  of 

	

I aailcc 0 I No 19(1 )/lC $6 dtd 24/7/90 Annctii 	I 	
i ( 

ConsequLl 1 on the pla ement of Shi S N Shai ma in the pa scale of Rs 

0 0 () 	Ii om 22/2/ 0 	nd iii pai tial 1110(111 IL a lion of ordci No N EPA/PF(C)/ 

'I 
 

145 - 49 Dtd 1st I uk 02 Shi S N Shat ma l hLi Lby gi antcd a special increment 

0)1 1ubCLt0Ill opei atlon o lu 	iIe) ( Rs 40/z p m v c I I /6/92 in the pay scale of Rs 

0 2200/ in placc of R 6 01 	m i oneously S1IIL1 IOflLd in thc pa\ scale of Rs 1640- 

ii tot Ill of pci 'al i  i not to be absot hLd in liitui L lfli eases ill the PctY eithi 

the StlfllC pOst 01 .  Oil F)iOiuOtiOfl to the higher posi iii the scale ol PY of Rs, 1400 - 

0: p. in. as Librarian (itade 



, 

L 

1y 
U .  

	

Acoi dmul 	he widei signed also () , ders that the over t)ayment of i)av & 

	

"mounting to 	(Rtzpees eiglu hundi 	and ten) only for, the'.period :hub April 1 997 to Sepietnbei -  1997 resulted due to placement Shri S N Sharma in tie 'pay 
Ic orRs, I400-260o/ in place of Rs, 1350-2200/- and overpayment of Rs. ':i280/ Rupees one thousand two hundred and eighty) only being the overpaythent.of 1ersonal 

Pay I'or the period -frOm ! 16/ .p'997 resulted Jue to placement of Shri Sharmà'in the ilil .v Scale oiRs, 1350-22001- from the pay scale oIRs. 1640-2900/- should be reovered 
lotal amOunt Rs. 2090/-) from hi pay & alowanes front the mont Ii of Oe' 1997'   u ck in I') equarintClh11Lfll a Rs 1 10/- p 	thc official has no legal iht on the 

Rut mnad' to hnm O\ " mnd .'X 	his' ntitIemei 	The ro cl/reultor' irckrs ci 1iniI1 	to ih 	rpa\ I'tm 	lii 	2(h) aI)\ ' \\ ill  L .sst,ed 'tihseqtienilv; 

'1 •  

• 

(T C hndrdsk.haran) 
I.. 	'•  

Director 

(op -  to 

I. The RPAO (18). Laituinkhm'th Shillong-3. 	
- 

The ,\/cs Branch. NE1A, 

'1 , 110 of')ciaI' Concerned 	 • 	 . 

-4. 	Oflice Order File, 	•• 	
-• 	': 

(it Chandrasetaraii) 	• 	•: 

Diictot 

WR 

vpe 

I- 
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IN THE CENTRAL ADMINISTPATIVE TRIBUNAL 
GUWAHATI. BENCH 

• I 

Original pp1ia on No.236 of 1997 
I 	

••i• Date of decision: Thisthe 9th day of September 1999 

The Honbje Mr Justjce D.N. Baruah, ViceCh4rman 

The Hon'ble Mr C L Sanglyine, Adm1nistratve Membeir 

Shri Shan'giakpam Nodiachand Sharma, 	 • 
Office of the North Ea,,torn Police Acadpmy, 
Niniotry of Home ;Affaii1'a, Government of india 
Brapanj, i1ogha1ay 	

Applicant. By Advocates Mr J.L. Sarkar, Mr M. Chanda, 
Mr S: Dutta. 	 . 

versus - 

The Union of India, 
• Through the Secretai:'y, 

Governrneflt . of India 
Ministry of Home Affair's,  
New Delhi. 	 • 
The Diector (Current Charge), 
North a3tern POlic(scademy 

• 	Barapani, Meghajaya. 	: 	

1- Mr A.K.! Ramcharidrani,1. 
Sr. Lirar.jan and Inormatjon Assitant, 	1 • 	North gastern Police IAdadmy, 	 I • Baraparj, Meghalay.4. 	

Respondents: By tovoca9e Lir A De Ro',Sr C 
t., 	C1 	I 

H 
2...R . 

BARUAH.J. (v.c.,)  

: 	this aPplicatiH the applicant has ha11enge 

the Annexuea 10, 11, 'and ii orders dated 19..9 997, 
12 8 1997, 22 10 1997 all 

d 2b 10 1997 respectikeiy, and 
prys for an order quaahj g the aforead order 

2. 	Facs 	for the 	urpose of Oisposa'l : 	of, .thi 
PPAication. are: 

The applicant Wd8 initially  
Librarian 	

apo1nted Assiata 
in the scale 	L F.l.350-22do 	By Añnexue 6: 

lob 

ttv

ocafev 

AAv 
/ 



V 	 V 	 - 

2 
1j 

order dated 	18.5.1992 	the 	post 	of 	Assistant 	
Librarian V 

upgraded 	to 	Library afld 	IntormtiOfl As8istarlt 	
In the scale 

. IN 

of 	R.1400-2600. 	Th 	applicant 	was 	confir nod 	in 	the L 

post 	with effect 	from 30.1.1993 by Annxure 8order darted 

19.2.199. 	It 	may 	be 	mentioned 	that. 	before 	his 	
V 

confirmation 	i 	the 	post 	of 	Library 	and 	Information 	V 

V Assistant, 	by 	1111exure 	7 	order 	dated 	04.1992 	he 	was 
- 

.promotedon adcI ba 1si 	to 	he post 9f 	r 	L4brarian and 
V 

I Vi t 

 

Information Ass st?nt; in th 	scale o 	Rs
. 
 4,l40-129OO and he 

V  
.• 	

I 
was discharging his duties asl.suàh. Re.gariIg 	some 	p9mo- 

tional 	avenue, 	th 	appl.cant 	approachd this Tribunal •  by 

fiLing original; application No.123 of 1997.' This Tribunal V 

V 

V 	
V 	 V 

• 	disposed 	of 	the 	said 	original 	application 	by Annexure 	9 V  

V order dated 6.6.1997 by direéting 	the applicant 	t9 fiZe a 

• 	 I 	 . 	 •. 	
V. 	V 	 •: 	LVtb 

representation before 	the authority giving! dealls of'his 

grievances 	and 	if 	such 	representation 	was 	filed 	wi,hin 
V 	 1 

V 

fifteen 	days 	from 	the 	date 	of 	receipt 	of 	the 	order'the 

V respondents 	shuld: dispose 	of 	the 	representation 	within.. 

V  one month therefterby.a reasoned order.: 	
V 

3. 	On 	19.9 199.7 	Annexure 	10 	ordr was 	pssed 	by. the 

respondents 	in 	Leply 	tO 	th 	represtai1n 	fiXed 	by 	the 

applicant. 	In 	pata 	2 	of 	the .aid ;0rder 1 th. respondent8 
V 

V 1 	H 
ha.v.e 	stated 	as 	fo]lows: 	

V 	
•:. 	 . I 	V 

Shri 	S.N. 	Sharma, 	who •waa errânèously 	V V  

placed lin i, the 	scale 	of 	pay 	of 	Rd..1400-40 
V 	

V 

:16005o23o0EB60*26P0/- 	P.M.. w.. e .if 	24.7.90 

71 ~.Yith 	revised 	designation 	of 	Library 
V  

V 	 ,Informaion Asstt. 	vide order No,.NEPA/P'(C)8/ 
V  84/364-8 	Dtd.l.8.5.9'2 	.consequentupdn 	the 	• 	 - 

issuance 	of 	Order 	No,.8/4/91-NE-Is 	24.2.9.2 V  

by GovtI. 	of 	India, 	Ministry of Home Affairs, 
New 	Delhi, 	in 	pursuance 	of 	Miiistry 	of  
Finance 	(Deptt. 	'of 	Expen1iturG 	,. 
Implementation 	Cell) 	O.M. 	No..P/9(l)/IC/86, V  

dated 24.7.90 is hereby brought back to his 
originl 	post 	of Asatt. 	Lib..in t:he scale of 	. V 

V 

V  pay 	ofi 	Fs.1350-30-140-401800-EB90-2200/ 
P.M. 	w.o.f. 	24.7.90 as Shri S.N. 	Sharma does 	. V 

V 	 not 	jneet 	the 	essential 	educational 	V. 
V 

qual1fcilton 	presc ibed 	fo 	thd 	post 	of 	- 
V 

Lib. 	Iifo.:Asst$.. 	as required undek t1inistry 	.: 
of 	'inanc8 	0 M.No.l9( 	)/IC86 	Dt. 

V 	
24.7.9ó  ................. •1 	

( 	

V 	 V 

V 	 V 	
V 	 V 	

V 

— 	 •V 	V. 	V 

V 

V 

. 	

• V 

V 	 p1Pi 	 •:, 
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i 	 1 • 	the aforesaid Annexf)re 10 order the respon1ents 

proposed to recover the excess amount the app4cant d. 
H. 

while discharging his dties as Senior Librarianl and 

Information Asistant and by Annexuros 12 and 13 orders 

the respondents refixed his pay, in the scale of Rs.1350-

2200. Hence the present ap'plicatjon. 

In 	due 	course 	the 	respondents 	have 	entered 

appearance and filed written statement refuting the claim 

of the applicant. 

We have heard Mr M. Chanda, learned couns1 fo the 
I 	 ,• 

applicant, assisted by Mr S. Dutta and Mr A. Deb 1Roy, 
learned Sr 1 C.G.S.C. appearing on behalf of the 

respondents. Mr Chanda submits that by Annexur, -'e 8 order 

dated 19.2.1993 the applic!ant was confirmed in the post of 

Lrary and Information AList.ant in the ca1 of pay of 

R400-2600 with effect from 30.1.1993. Therefore, 

aording to Mr Chanda, the authority had no Juizdictxon, 

batsoever, to reduce the scale lower than the applicant 

was drawing without giving any reasonable opportnity. Mr I 

Chanda, 	however, 	very fairly concedes that as the 

applicant was promoted on ad hoc basis to the post of Sr. 

Library and Information Assistant, the authority had every 

right to revert him to the original po, i.e. tol the post 

of Library and Informa.tjon Assistant in the scale of 

Rs. 1
400_2600. But, Mr Charda very strenuously arues hat 

the authority had no right to revert the app1icat to the 

lower 	scale 	of 	Rs.13'_2200 	without 	following 	the 
p procedure prescribed. BGtjl'des i  he submits that promotion 

to the post of Library and Information Assistant was given 

to the applicant on ' 1 L5.1992 and was confirmed with 

effect from 3 0.1.1993 Nothing was done till 197 land 

then, suddenly, the impugned orders were passed. This 

itself......... 

too 



0 

V 
4 

e 
itself, sufficiently indicates that •the authority had 

p0 

jurisdiction to reopen the matter. 

6. 	
Mr Deb Riy, on the other hand, submits that as per 

rule the applicsnt was not entitled to hold the post of 

Library and Inforrntjon Assiatant'jn the'ècale f Rs.1400-

2600 as he was 'Iaàking in educational qLa1iijc1tjon. But, 

when asked why Lhre waa such a delay i aki1 steps, Mr 

Deb Roy as no an+er. He only submits tiat thee was some 

official mistake. Mr Deb Roy, however, agrees that from ' 

confirmed post, even if the apli.cant was riot 

educationai1y'q5jjfj' 	
culd not be reerted tothe 

next 	lower gade without 	following t 	procedure 
prescribed 	 , 

7. 	
In' clausj (2) of Erroneous Confirmatjoj; given - 

Swamy's 	Complete 	Manual 	on 	Establishment 	and 
Administration 'It is stated as follows: 	

: 
"(2) If the order'of confirmation was made' 

contravention •, of 1, executive 	I or administratjv0 instructions, it waa'earjjer held 	that 	It' caflnot bel set aa1de, las 	' cacel1at ion I of confirmatjbn in such caea 
wold amodnt to reductjon in rank witbqut, any 

 fault on the part of theHoffjer concerned 	L'hj , po8jtion 	has , been'  re- examined 	ml the ' light 	of the recent 
decjsj05 of the Courts and it has be'en 

competent 
decided that Ithere 'I3flo .objectjo' to' the 

. autho 	passing. an ' order • 	 rectifying 	the 	, earlier  c 	 erroneo Dnfirmatio 	order ofj the officia1j, as otherwise) it would amqunt to perpetuation 
of the mistake and would be detrimenta1 to 
the larger interests of Government. Hoqver, in these i

cases, the princ1ples 'of Natural 
Justice Should be 'comkljed. with i by'iving ' 
the 'Government servant a show-cause notice 
and oPPorç:unity to be heard before passing 
any order affecting him." 

In the present ct8e, Ufldoubtedly no opPortunity was given 
to the tL 

ppli'canI, so far his rethict ion to the scale of 
13 50.2200 from Ra. 1

4002600 was concerned. Theraore, we 

sufficient force in the Contention Of'Mr C anda in 

this regard: Accordingly we  st asie Annexes 10,' 12 and 
recove'ry of the amount 

	

13 orders. Regarding 
	the a plican, 

I 	 drew. 
....... 

/ 

. 	 .......... 



	

- 	
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drew 	while 	workin1 	il s :r 	Libja n 	and 	Information 

7 

	

	 Assistant, we fold I hat. as the applicant was appointed by 

the authoriy and he discharged his duties as Sr. 

/ Librarian and Informtjon Assji 	he was entitled to 	 I (receive 	the 	salary of 	Sr. 	Library and 	Inforrnajon 
Assistant 	Taking 	away 	the 	'Honey 	would 	amount '. to 

• Viola 

	

	°Qfth 	Cc 	(i tuor, lona. Accord.inly w 
the cepond,,t•s not

i (.. 

the applicant ror the period hi w 

Information 

8. 	The appi 	
ii... 	t. •." 	 . 

the 0 M. dated 9 8, 999 issued byithe Governmen 1 1  of India, 
................................................. Ministry of Personnel, PbIi 	(rievancs anq Pensins, 

	

Department ot Persrr,r,e], and Training. A copy of the said 	 4 
: 

	

	has been pduced by Mr chand. We 	lrect the 

°pplicant to submiLl !r a representation before th authority 

Lhe aurnority shall cortider h13 case in the laqht of 
fhe said 0 M.  

9 	The applicat ion 15 accordingly disposed of. No 

order as to costs. 	 . .... 

7. 

H 	 . 	 • 	 • 	•' 

fUl AC 

• TRUE CO 	 . 
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To, 
	 Dt1,, ZtEaI, The!Yuly' 2000. 	\ C) 

The Director, 
N E Polic! Academy, 
LbiaawI- 7?3 123, tRuism 
Mohaaa 

Sub .z 	8 Q OP CEWEI JYXD,9/9/99 PASSED BY 
THE GUWMtArI flCH OP CEN1RA ADMINIsj TRrBUAL. 

Sir, 	 I 
Pleaa 'tird enc1ogcj or4er dtd 9/9/ 	peasod by by Th. Guwabati. Benh at ICet3. Administrative ibunj. 

or your kind peruu]. and Zurither consideration for an earXy implementtj0 t) ot . order. 
In this 

co  Aneotlonit is  also to clariy that the 
order dated 0 
Guwahatj Bench .oZ t)e Cant 	Adxatraye Tribunaj. by its 9/09/99, passed in O.A. No.236/97, quash the order dated 19/9/97 by which I was not only denied promotjf but also reverted to  thi lower Scale ot1 050 2,200/ from the Scale ot R.1 0400 — 2,600/., The Hon'bje ¶ribunal also sat aside the opd.z'a dated 22/10/97 and 23/10/97 perauan 
to which my pay cal was reduced at Rs.1,330 "2,200/-pm and 
order was niade to re9over exceae amount o payment. 

Purthop, I would lio tol clariZi  that1  my date oj appoinba 	beina in the :19e2X ha,e put imore than 17 years service and tot4 period o a3içvice to be flçtured Cannot be; more than 3 to 8 yeaa on noriial raleej. In Viow Ct the above I request your kjnd onour tol oOiuij.der my case o promotjon accordingly 
betor. tking int? account of the cue o A.C.P. 

an envined In thlat para of the1on'ble Central 
Mminiatri, tive Tribunals a yard at. 

I hope and trust that, Sir, approprja 	i• ijjfl 
be taken without any delay towards the implementation of The 
order of the Ronlble Tribuxaj 

Thanking you, 

Youra faithfuixy, 

(sn MODIA CRANI) SHARMA) 
Aaatt, Librarian 

N,E.P.A., Juiaaw, Uuiia 

.. 	 L 
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With due deference and profound subrnjssjo, I beg to lay 

the fol1otsing few lines for your Consideration and necessary 

action thereof. 

That Sir, hefore cjoing directly to the relevant fact 

and my relief, I beg to 
lay the backgroL(nd history of the 

case which are as follot,s:- 

that in the month of October 1982 I was appointed as 

isstt. Librarian in the pay scale of Rs.260/-- 
- 430/— in 

NEP A and the pay was revised to Rs.300/— 
- 6101— u.e.f. 

1904. 

That Sir in 
NEPA there are two posts in the library 

affairs viz (1) (sstt. Librarjar ( 1400-2600/—) Revised, 	(2) 
Sr. 	Librarian and Information 	sstt. 	(1640,'-- 	2900/—) 
revjj 

The post of Sr. Librarian and information Astt. 

was earlier known as Librarian Gr.II. The recrujt(nent Rules 
indicates that the 

next promotional post of Asstt. Librarian 

is Librarian Gr.—XI (Sr. Ljbra;jan and Information A5tt.). 
Taking 

into consicer'atjrjn my appointment As fitt. L1brrjn 

and the Recruitment Rules in force I was due for promotion 
to the post of Sr. Libr 

 

. 
arian and Informition Astt. in NEPA 

but authurity ignoring my case one Mr. A.K. Ranchandrani was 

appointp to the said post of Sr. Librarian andi Information 

Ast-t. Admittedly said appointment of Mr. 
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not In accoi'danrp 
with Law. SuhseqL(pntly said incumbent 

as sent on dep.tHon in the i99 and vidø an ordp dated 

on ad hoc bals to the said past f3 r. 
Libr'arja:'i and Information Asstt. In that 

Ad hoc capacity 
cor1rpd to serve up to 1.4.97 and thereafter on ioir)lng of 

Mr. A.K. RamchandTn at NEPA I was reverted back. to my 
original post of Asstt. Librarian. 

I making a qrievane against the order dated 1.4.97 
reverting me from the 

post of Sr. Librarian and Informatjor 
Asstt. to the post of Library Astt. Also with a prayer fort 
rn' 

promotion to the said post of Sr. Librarian and 

Information 
Asstt. uJ.e.f. 30.4.92 I.e. from the date of my 

adhoc promoian with consequen t ial service benefit, 
preferred 	OA NQ , 19,3/97 before 	Central 	Administrative 

Tribunal Guwahati Bench. The Horrble Central Ad1fljnjstrat' -
•Iribunai, l3u*Jahati Bench vide its Judgment and order dated 

6d.9' dispose of the said OA directing me to prefer 

representation for redressal of my grievance and direction 

was also given to the concerned authority to consider my 
case and pass a reasoned order. 

That SIr, pursLlant to such Judgment and order I 

my detailedrepresentation dated; 20.6.97 

highiightjg my grievan. In the said representation 
I 

rjj the Isi, t h a t the appointment of said Sri 

to 	the, post of Sr. 	'Librarian . and 

Astt. was not as the Recruitment Rules and 

case was not considered although i ias due far. such 

P T'Oa*lo t i on 	Hotjpvpr there was 
no action on the part of the 

authority conceympcj and I 
kept on pursuing the matter, By my 

61 
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letter' dated 17.1.2001 I placed the detailed facts before 

the concerned authority .reiteratinq my such prayer. The 

aforesiijcj representation dated 17.01.2001 was fol lowed by a 

leqal notice dated 12.3.2001 In the subject. Finally an 

(Jr'd1' IJs iSsued vjde No.NEPA/CCNS/1/9y(pt.)/1711...13 dated 

22..2001 by which. I was provided with the probation so far 

as my fixation of pay was concerned. In the said order I was 

assured for considering my case for ACP Scheme subject to my 

fi tness. 

That Sir, in the midst of such correspondence my case 

for promotion to Sr. Librarian and Information Asstt. was 

never' considered on the wronc4 premises that the Hon'ble 

Central Administrative Tribunal, Ouwahati 3ench has not 

issued any specific order in this reQard. It is noteworthy 

to mention here that the concerned authority issued an orde' 

dated 19.9.97, rejecting my representation prayinq for 

promotion to Sr. Librarian and Information Asstt. but same 

has been set aside by the Hon'ble Central Adminjgtrtjve 

tribunal Guwahati Eench in Its JudQment and order dated 

9.9.99 passed in DA No.236/97 and as such my case for non 

consideration of such promotion held to be illegal, In SUCh 

a situation, authority should have promoted me to the post 

of Sr. Librarian and Information Asstt. with retrospective 

effect. Contrary to that now I have received an order dated 

.l.1.2Od3 I even rejecting my case for ACP scheme. 

That Sir, immediately I seeking clarification of thT 

siid order preferred a repre.sentation dated 17.9.2003 to 

know as to why my case -for' ACP was not considered. In. reply 

to that now I have been served with a copy of the order 

12 
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dated 	29.iø.2003 reiterating 	the stand 	that 	my case 	was 
/ . . 

never 	c:onsidered by Central 	Administrative Tribunal, 

t:uthati 	I3ench. 	However the said 	authority failed to 	take 
S 

•;4 	 _• $, 4j., 	 J_I_._ 

.. 
ir.  era 	 L.lI 	tJU jJLIbiUfI 	JI 	UI 	LIIUtI 

19.9.97 	which w a s quashed by 	Central 	Administrative 

Tribunal, G.uwahati Bench. In fact Honble Central 

Administrative Tribunal, Guwahati Bench holding 19.9.97 an 

illegal order quashed by which my r'epresentatiori praying for 

such promotion was rejected. Meaning thereby the Honb1e 

Central Administrative Tribunal, Guwahati E(ench directed the 

authority for my promotion to the post of Sr. Librarian and 

information with retrospective effect. Needless to say here 

that order dated 29.13.23 is an order directly against the 

juciqment passed by t h e Honbie Central Administrative 

Tribunal, Guwahati Sench. 

That S:ir apart from that rejection of my case fr 

1st 	financial upgradation was wrong as 	mentioned 	in t h e 

orders 	dated 	31 . 1 .'2c103 	and 	21. 11.2003 on 	the 	ground of 

unsatisfactory ACR' s from 	1995 	to 99. 	In 	this connection 	I 

b e g 	to state 	that 	for these period I 	am yet 	to 	serve with 

any 	adverse 	in my ACP's and as such the 	rejection of my case 

on 	the 	basis of 	uncommunicated adverse 	may 	lead to 

illegality once again. 

That Sir, in a nutshell my basic grievance is 

relating to my promotion to the post of Sr. Librarian and 

information Asstt. as directed by Central Administrative 

Tribunal, .c3uwahat.i Sench. Since I knocked the door of CoUrt, 

I have been paralised without any consent ground. 

SI 
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V / 	 In that vej of the matter I requet your honour 

I' 
	

to consider my case for promotion to Sr. Librarian and 

Information Att. in N E P A with r e t r o s p e c t i v e effect as I do 

not have any other promotional scope further. 

I hope and trust that your honour would be laid 

enauçh to qrant me the above relief. 

Thanking you 

Sincerely Yours 

'h 5 I/o1achand Sharma 
lib. & I n 	Asstt. 
NEP. 

.•S_•  
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Government of India 
North Eastern Police Academy 

Umsaw, 793 123, Umiarn, Meghalaya 

No.NEpA/p1©/8/g4/  T&T~ , 
To 

Dtd.Umsaw, 19!Dec , 03. 

Shri S N Sharma 
Library & Jnfon. Asstt, 
NEPA, Umsaw, Meghalaya 

Sub :- 	

Your representatjoii dl. 24/11/2003 in connection with the 
prornotjoii to the post of Sr. Lib. & Infon, Asstt. 

'Fhe undersigned has gone through the representation carefully and observes the following 
:- 

You were granted officiating prothotjon to the pst of Sr. Lib. & 
Infon. Asstt. from 22/2/92 to 31/3/1 997 vide order 
No.NEpJVpF©/8/84/26669 dt. 30/4/1 992 viz Shrj A K 
Ramchandani 

, Sr. Lib. & lnf'on, Asstt. who proceeded on 
to NICFS, Delhi with a condition that you would 

automatically come to your original position on repatriation of the 
said incumbent Accordingly, conscqueiil on reporting of Shri A K 
Ramchandani Sr. Lib. & Jnfon. Asstt. from NJCFS, Delhi, you 
were reverted to the original post of Lib. & Infon. Asstt, w,e,f. 
1/4/97 vide order No.NEpA/1)1/8/84/775661 DT. 1/4/97, 

2. On scrutiny of your seice records, the then Director (In-charge) 
Observed that you are neither having requisite qualifications for the 
ost of Sr. Lib. & Infon, Asstt. nor Lib. & Infon, Asstt. In order to 

/ 	correct the 'erroneous promotion to the post of Sr. Lib. & Infon. ' 	

Asstt. viz Shri A K Ramchandaiij, Sr. Lib, & Infon. Asstt. an order was issued 
vide No. NEPAJpF©/8/84/427275 dt. 19/9/97 reverting you to 

the post of Asstt. Librarian as yOu do not meet the 
essential educational qOaliflcatjo115 1)rcscrjbed in Annexure I of O.M. No. 19(l)/JC/86 dtd. 24/7/90, 

I IW1'l)Jc ('Al', (iuwalirtj Renich, (iuwahati while passing decision in O.A. 
 No, 236/97 on 9/9/99, set aside the order ibid along With oi'dcr No. 22/I 0/97 & 	 92 dL25/1 0/90, 

Order dtd, 19/9/97 relates to reversioi) to the post of Asstt. 
Librarjaii from Sr. Lib. & Infon, Asstt, involving recoveries of pay and 
allowances and order dt.22/10/90 & 25/10/90 relate to re-pay fixation. 

Contd . . . 2/- 

V 



Your claim that the Hon'ble CAT, Guwahatj Bench, Guwahatj has 
directed the NEPA authority to grant promotion to the lost of Sr. Lib, & lnfon, 
AssU, is wrong. I observe that at no point of, time you were ganted regular 
promotion to the post of Sr. Lib. & Infon. Asstt. but on one occasion when Shri A 
K Ramchandajij went on deputation to NICFS, Delhi, Since the Hon'ble CAT, 
Guwahati Bench, Guwahati set aside the order di. 19/9/97, reverting you to the 
post of Asstt. Librarian , no pay and allowances were recovered but allowed to 
retain the post of Library & Infon. Asstt. The decision of the Hon'ble CAT, 
Guwahati Bench, Guwahatj re-enforced the fact that you have claimed for 
Promotj.oii under ACID Scheme, which was considered. 

On the other hand, you can not be promoted to the post of Sr. Lib, 
& ln(hn. Asstt, suo-motto as per the existing notified Recruitment Rules for the 
post of Librarian Grade-Il (now Sr. Lib. & Infon. Asstt, for those having requisite 
qualifications and oilier conditions for the post). 

An extract of the notified Recruitment Rules is given below :- 

From amongst persons holding 
analogous or equivalent post of Librarian or posts in the lower grade of Rs. 380-
640/-p.m. or equivalent with 3 years service in the grade under Central/State 
Government/UT Admjnjstratioi1" 

"niotion: From Asstt. Librarian in the stale of Rs. 380-640/-
p.m. with 3 years regular service 'in the grade. The departmental Asstt. Librarian 
will also be considered along with outsiders. If the departmental candidate is 
selected for appointment to the post it will be treated as having been filled by promo ti on". 

In view of above, you may apply for the post along with outsiders 
as and when nomjnatjoii is called for. Your case will be considered subject to 
having requisite qualifications and other Conditions as required. 

( '1'  Paehauau, IPS) 
Director 

6140. 
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5idcffiartftct 5Qrma 
Advocate,' 

Court, Guwahati. 

WI/ P, . . . . . 
I 

 . . I  . . . . . . . . . . . . 

-AYJ -M& 
M. A. Road, Rehabarl, 
Guwahatl,781008 

: 0381 •2622995 

2410 , 

Inc Director 
Norh Eter'i P 1 ice A cademy 
JmsatA, Eorapni 
MeçJi al aya.. 

II 
3 

Upon authority and as per instructIon 
Sri Nod iachand Sharma, Library and Information 
NEPA, 	i:Cj ive you this notice as fOliOt4J5- 

of my client 
Assistant, 

That 	my 	client a f o r e s a i d g ot 	h i s 	thitlal 
appointment as Assistant Librarian in the month of Oct'1982 
and. his pay was revised in the pay scale of Rs. 38-64/--
we.f 1984, In the cadre of Librarian in the office of t h e 
NEPA as per the recruitment rules, thpre e>'1ts the post of 
Library & Inìformation Assistant (i4c3-26ø3) and Sr. 
Libraria)-i and Inforn,at,jor Assistant 140-2900) . The post of 
Sr., Librarian ancI In format ion Assistant was known as 
Librarian Orde IX and Lthrary & Information Assistant as 
sitarìt Librarian. 

	

That my client aforesaid was due for promotion 'to 	 . :. 
t;he. post of Sr. I,. ibrari arì a n d Irìfor'mat ion Assistai,t in NEP 
';)Lt 	1 çjric,r I rizj 	h i s 	p rospec t 	on e 	l'ir ., 	A , l:: .. Ramch a n d an i 	was 	• 	. 
apj:iinted 	di rec:t ly 	t h e 	said j:Dromot :ion 	icjnorinç 	the 
recrui,tmerì rules hoidinq t h e field. In that ad hoc capacity 
my client contir,ued to serve till 1.4.97 a n d thereafter he 
was reverted back to his original post of A s s i s t a n t 
Librarian which was the subject rìattr of (JA No. 123/97 
before t h e Central A d m i n i s t r a t :i. ye n ribunal , Gutaahati Elench 
In the said DA apart from remuneration my ci ient also macIe a 
prayer for his r'ecjui ar promotion 'from the date when he was 
prc'moted on ad h o c basis. The Hon 'bie Tribunal while 
eritertanirìq h,i re]le'f disposed of the said L)A vicle 
judciient dated 6.6.97 di rectinc consideration of Ii is case. 

Thai,; pursuant to the a'fcr'aid Judgment preferred 
th reprr'sntat ion ciiited 2I,. • 97 but' noth m g  was dane in 
th:LZ regard. fly client aforesaid hay inq fa:i, led to redressal 
of his grievances kept of represent:inq his matter time and 
again. Thereafter t h e concerned authority isi..ted an order 
dated 22.2001 fixing the pay scale with an assur'ance for 
corTcderaticn of his case for ACP scheme. However, hi s case 
for promc:,t ion to the pos'(; of Sr. Librarian and 	In'format ion 
?ssistan 	was never cons:i.dered, It.... .....c:n 'bie Iri,bunal while 
al.:.c)winc, 	t h e OA 1,.j as p:l eased to 	t aside the order dated 
199.97 rejectinç the represenatjjn preferred by my client  
praying for promotion to the post of Sr. Librarian and 
Inor'mat i,cn Ai stant holding the same to be not sustainable 
in the eye of law.. Since the order' dai;eç 19.9.97 was treated 
to 	:)e ai'ì :1. :ieqal orcier', corìsequenc 	'f'lowr, 'from that 	order 

V 	aunmatic :1 1y got merged with th'f ndincj o'f the coinpe'bent 
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court of t aw wh ici attained it s 1 ira1 a ty The iudcdrncrlt 	and 
d atcd 9 9 99 pissed in OA No 236 97 has been 	:ceted 

by the authorj ty as no independent chal 1 ençe has be made to 
the snid order by 'fii:Lnq writ petition before the Hon 'bie I i •h CoLt rt and as such iaine 19 ii; iii binding on you. The aw 
it w11.ejt led that any v:iolataon to a settled j'osition of 
I w laid dcwri by a competent court of law is treated to be 
con temp L'OLts 1. n n atur'e un 1 ess some i S imp 1 erneni ted . Ap art from that consequences of comment inq/ interpreting said 1 aw 
in riucitatory leads to a c: 1 ear cut contempt since the order 
dated 19.9.97 is no more in existence it is clear that the 
cas: of my client r'equi rcs to ie considered for promotion th the post of Sr. L ibrari art and l:rormation Assistant. The later cc)T'tespc)rlclenicp made in this Tecjard to my c ii ent 
clearly indicates that his case for such promotion is yet to 
he considered and po.i t ic'.ri of r&cu i tmerit T'u.l e has t'eeri lnterpreted as a cause f o r such non -consideration which is 
ccntt n'y :rt the aeti ed pos.ticn of law as stated above. In 
t- h is connect ion the commur, acation made to my cii ent lastly 
dat.d 19, 12.23 indicates the fact of such non- 
czons derat .ori 

That reiterat.nq the settled lcja1 position 	as 
abcve the order date 19 12. 2003 indicates to he an attempt 
to rewrite the judgment passed by the Hon hie TrILuna] which 
is not permissible at all., Linless it is altered or modified 
by a competent COUT't of law. The order dated 199.97 more 
partacuiar;ly in para 1b) indicates 4s to why this case was 
not coriderecI for such promotion and in View of the 
judcrnent and order dated 9.9.99 the rCaSoJls contained 
the OT'rjer dated 1919,97 automat,icai ly got mercecj and as such 
the :irtterpretat ion made in order dated 19, i22003 has got ho 
st.tbstanc:e and force. 

In that view of the (flatter I qive you this notice 
maklric1 a demand that my ci lent be primoted to the post of 
Si, 	Lihrarj an 	and 	Iriformatj:,n, 	issj staril; 	in 	NEPA 	with retrospet;jve effect includiriç, all consequer)tjal service 
Lrief its etc wi thin a period of TO days from the rece pt Of 
this,; 	rotic:e 	faiilnc which instri,tctjr,n OF my ::uertt; 	is 	to 
.tn, eaat,t appro.r:Late icqal PTOC'PCdinIC),, 

i: hope and irust that there would he no such 
occaSion for any 'further I tiation unnecesar:i.iy ctraci r, ç  
you I n to t h e same. 

ThanI. inc you, 

Siricer.y your's 

Sarma 
Copy to:-- 

The Secretary 
N I n s try of Home 
New 0 e 1 h ± 1 
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. 	
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No.F©/32/82/\f0IJl 
	 Dated: 5/4/2004 . 	.  

10 ) 
 . 	

AhI.1 S. Sha 	; 
/ 	Advocate, 	•;;; 	• 	 . I 

	 . , 	 , 	 v. ., . 	

N Guwallat'l H1 ,  lCouii, 	
I : M.A. Road,: 	abari 	 I 	 • . 	 , 	

781008, 

I 	
I 

Subject. - 	Legal Notice 	.. 	... 	. 	 . 	 . 	

0 	 • 	. . . .. 	 . 	 . 

	

. 	. 	. 	
.._It .:__. 	-. 	r 	• -• :.-..it_rrr_: . S i 	

•!' ! ' 	.' 	 . 	 . 	S  
Reply to your I6gaI notice dnited I 3/2/2004 argument below: - 	... 

No con)mentj 	 . 	 . 	 . 	 . 

. 	
SJiil A K Rjhandanj'a appointed as Librarian before the finalization of' I he Reciiitmc:it Rules 	ideringjhis educational qual iflcation, Alt !iougI Shri SN. 

	

Slu na was appointed be4c thesid incumbent, he didn't have the qualification 	: rcqti red of' 
the post and iqicc theie i. no question of' ignoring his prbspets for rOn)ot mu: 

It wit I be pertine to mentipncç here that as per the judgement of the .Hon'ble 
CA]', Guwahati Bench, Gihad, behefl.accrued due to his adhoc promotionas not 
denied to him and pay andf 	vancesfor olding the post of LibrarjapJS Librar:iand 
information Assistant was 	to himfu1!p, On scrutiny of records, it came to tliotice of the then Director (110), 	Shri S N S ilarma doesn't have the prescribed edcationaI 	L and other qualifications for * post of Sr. Librariaii and inforrnatiovi Assistant, hence an ot du d it Ld 1 9/9/97 w 	i 	d ievev ng iim to the ou uina1 post of Libi ary 's1tant Sunc the Otcicu ibid was 	slIby te -ion'b1e cAT, enefits accrued due io, l  adhoc promotioti wasn't recoverd 1  'bd status qiô maintained. In this conIection it ipointed out here that, at no poinu 	e ShriNI:Sharjna as appointed oti 	 the 
post ç)1 Librarian/Sr Librai 'knd 1nfdmjoji Assistant As matter of fact, he only 
allowed o work agaiñsi• th post on a slip gap arraligemeuit basis. It will be wrQng to 
slate that because of' quashit .the order d1tcd 10/0/97 by the 1 loii'hle CA]' 1  the l:lon'ble CAl i;i: oudegetj fbi regul iprouuiolkjui o the J)US[ of Sr. Librarian and lnl'o'mation Assistant by ignoring the . ciperibed eIuc 1utioiiaf and other ctiahitcai ions laid down for I lie post. Ihie P' CSCIil)ed  (fUaI fcatiouis are as under: - 

! 	 1)ircct entryiif post Gradua with Bachelor in Lib. Science.. Pi'ootional 
€ir. for I .mb. Information A4!. •asj; 	

1 990 fromLted  goyt. of' In(fia, Ministry of l 	ice(Deptf Expenditure) (Implementatio n  Cchi) 

his fut Elierpp 1fled out here that theic 
 is no attempt what-so-ever on the 

part 1is department to rc-ii the .iudemhnt I)asscd by the Hon'blcCAT It is wrgon 
your pat to state that in % . of the judemcnt dated 9/9199, this office ordr dated 

ELL 
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14.0  
/ 	1 	'07 nutoniatici I lv got tHred  Shri S N Sliirmi was not woi king against the post of 

-. 	n/ Sr. Librarian an 11lnformatjon Assistant on regular basis but on adhp 'basis 	H only. Since the flon'ble Cozj quashed the order re1tting to adhoc promotion (nor regular 
promotion). there 'is no qutibon of dsho ouring the judgement passed by the on'b1e 	U 
CAT. 	 ' 

4 I WOuld liko.I?  dra\v your cind attention tà the para 8 of the verdict dated 
9/9/99 passed by the Hon'bCAT inOriinaF Applicatidn No, 236 of 1997 wherein it is 
clearly stated that the app1i!arit - Shr SN Sharma has claimed for promotion on the basis 
of OA dated 9/8/99 issued 	thc Govt oft' india, Ministry of Personal, Pub!ic Grievances 
and Pension, Deptt of Pei 	Training 'vhich purely relates to Financial Upgradation 
unck I Assui ed Cai cci Prog 'ion Scheni and not promotioi1 by any means 

Wonder hoi ihri S N Sha ma - the applicantcould claim both prtion 
and financial upgradatioi kk,1 --- ---

Recruitment Rules with: 	__________ 
availability of the post aHd 
of acute stagnation eithe 

As per th 
was La ken up syinpathetiba] 

in view of a 

• 	 : 	 , 

• 	 (T. Pachuau, Ii?S) 
Directoi 

•e Affairs, New Delhi T  1) with referenc'e to 
in; NEPA. 	 )Legal Notice dte .  

13/2/2004 	iu( 
by Shri S. Sharm 
Advoôate, 
Guwahati 	. Hi 

• 	 Court, Guwahati 

Ii 
 .It 

I!' 
1 

.,1 	 (Pachau, IPS)' 
Director. 

jflA vuufl 1 	LcLi1LU on me oasis ornotineo • 	U,j jit4u aioi1 qpte 	 .: 

 ess, whefeà, ACP is granted tornitigate ha siipi cases' 
te cadre or ir an isolated post. 	. 	

I. I 

	

.1 	H 
jverdictfte court i.e. paia 8 the caseofShriS NSarma . 

	

nd grai itedi financial upgraäation 	
I 

ie, there s Ii) contempt of Court order.  

Yours fithfully 	. 

II] 

Copy to 

1. The Secretary, I" iC
armU.

ry of Hot 
Shri S N Sliá 	Lilrar 

All

I , 	 7 

( -r1I4'' 

/ 
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O.A. NO. 237 OP 20 

Shri A- 	mcni j N 

- 

Union of Indla and others. 

theaatter 

Written Statement sabmitteI by 

the respondents. 

The humble respondents beg to eubit the pars-vise 

written statement as followS s- 

1. 	that with regard to pam 4.1, of the appliestion, 

the mspondentø beg to offer no comments. 

2 • 	That with regard to the statement aaIe in pam 4.2, 

of the application, the respondents beg to state that Skri 

S. N. Shaia, now holding the post of Libmry Info. Asstt* 

was appointed as Aastt. I.ibmrian on 23.10.1982 by way of 

direct recxuitmerrt* zalification of the applicant at the 

time of appointment was/is P(TC with four months Certificate 

Course of I.ibmry Scienos. 

The first Imft of the proposed R/Ps for the 

post of Assit • Libmrian was sent vids office letter No. 

N3PAI3Cf8/8O/V014II/1347 dated 1.9.1984 (copy enclosed ) 

to 16W. Govt. of India, New Delhi. 

Copy of Letter dated 1.9084 is rsxurs_ 

Contd*06904  
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Assistant Librarian Direoj Reaii*eni 

(I) Pro Univeristy 

(Ii) Diplona in Library Science of a 

xeoognzed University 

Rovevoz', HL atter consultation with DP & AR 

*ade certain alterations and the final draft was sent to 

this Academy for contim.ation t  which was subsequentlY con-

firaed and rotue1 to NRA vide office letter dated 21.1.85 

as under 

Assistant Librarian MA0, 220 TUMAInt 

Dezee fron a moognized University 

(U) mpLoa in Library Science from a 

roe on ized Univeeity 
	

/ 

The Govt. of India, NRA, flO Notification dated 18.2.1986, 

the IVI for these post was finalized at their end and 

pubtiehel as under S 

Assistant Librarian Direct eoruitoenjtailint which by 

Trans for on 

(i) draduate,  from a reoognlzed University 

or equivalent 

Diploma In Library Science from a 

recognized University 

It coui4 be seen from the above that the Beøpon' 

dent No .2 bad proposed the educational qualification as 

(I ) Pie University (U ) Diploma in Library Science of a 

rocognized University but at the time of finalisation of 

R/R, the Level of qualification was raised to Degree • zion 



* 

4hen the moons were acmtinizet in connection with provi1ng 

ieply for a question raised in the representation of the 

applicant, it was  obeervel that the official do not qualifr 

the basio eligibility con&i'tiona prescrlbe& for the post In 

the approe& B/Re. Since the applicant was not possessing 
____;-•-- 	all 

the minimum yeuire& elucational qualification, which is a 

Bachelors Degree with Diploia In Libir Science, to protect 

his service Interest a proposal was submitteitoBeeponlent 

No.1 to conione the Inalequate etucational iIItjn,of,  

the applicant • In reply BasponOnt No .1 .GOit 

KHj, vile its letter dated 24.2.1992 ( copy enolosel ) 

communicated that as per 0.14. latel 24.07.1990 iaeued by 

I4intstiy of Pinance (Deptt. of 3xpenlituie) (Implementation 

of Cell ) Incumbent who to not fulfill requisite qualification 

may continue In the existing scale of pay. As and when the 

existing Incumbent vacates the posts, these may be fuel up 

by suitable candilates possessing the requisite qualifications. 

Copy of letter latel 24.2.92 is Annexurel3. 
The cententien Shni Sharma that, there 10 no 

provision for promotion in the Approvel R/B for the post of 

Librarian is incorrect • The RIB contains the following 

provisions . 

Librarian B _tnsfe'_on_lop_ation/Dromo1jon_failing_which 

3yDimotRecruitment. 

By_Preneferonteputation 

Deputation from amongst persome holLing analogue 

poet or equiwdent post of Librarian or poet In 

the Lover grade of Rs. 80640/" with 3 years of 

service In the grade under Oentral/StateflT idminis-

tT*tiOfl. 
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•14. 

Proaotion 

ProLl Leett • Librarian in the scale of Ra. 380640/-

pu, 9 ( pre'viaed)witb 3 years regular service 

in the grade • The Departaenial Asstt • Librarian 

will also be considered alongyith outsider. If 

the departmental candidate is jeleoted for appoint-

tent to the poet, it woll be treated as hawing been 

filled by proaotion. 

Therefore, there is no question of considering 

the proaotion of the Applicant to the poet of Sr. Ltb. ant 

Ifon • £eatt • without inviting application to till up the 

post on deputation by the pr1aay ietbod of Notified WRs. 

It will be not out of *y to mention hers that after issuance 

of order dated 24.7.1990, provisions In the Notified Beoruit' 

/ ient 1Ues have changed due to requirement of the higher 

educational qualifications for the post Of Sr. Librarian & 

InZoiiaiion Assistant and Libraiy Inforaation Assistant as 

well. ( copy of the notified B/Re and 0J1. dated 2497.1990 

enclosed herewith as Annexur. A 

Copy of notified B/Re is Annexuxe - C. 

Copy of O.!. dated 24.7.1990 is AMexure. 	
/ 

30 	That with regard to the the statement made In 

para 4.39 of the application, the respondents beg to state 

that it is agreed that as per B/us 1986 9  age and educational 

qualification prescribed for the direct zeoruit*ertt is not 

11 applicable to promotees. But in this ccineotion, it is 

dtarifiet that this Acadwy has neither Invited applications 



( 

* 

te fill, up the post of Sr. Libmrian and Infozation assistant 

on Ieputation basis having requisite qualifications as prea 

cribel vile 0 44. Y' d*ted 2497.1990 nor the present Incumbent 

possesses the etucational qualifications as prescribed vile 

0.14. ibid. 

4' 	That with regard to the statement made In pars 4.4, 

of the application, the respondents beg to state that conse - 

Iuent upon the issuance of the. 0.14 • dated 24.7.90 prescribing 

the higher eluøationat qualification for the post of Sr. 

Ltbmz'ian & Information Assistant and Library Information 

Assistant a proposal vas sent to Govt. of India to protect 

ly the servioe Interest of Sitri Sharma requesting them to conion 

the inadequate o ducat iona 3 quaU fication vile letter No s 

- 

	

	 NPA/P/32/82/4530 dated 1.10.97 ( copy enclosed ), but 

113 not find = favour. 

Copy of letter dated 1 01001997 is Anne1n Te -j, 

5 • 	That with regard to pars 4.5, of the application, 

-the respondents beg to offer no comments. 

60 	 That with regard to the statement made in pars 4.6, 

of the application, the respondents beg to state that it is 

stated that the o34 pay scale a of Be • (1) 1 20018 00 (2) 

1200-20 (3) 1320-2040 (4) 13502200 (5) 14002300  

(6) 14002600 attached to the post of Librsry Infomat ion 

AsSiStSflt have been merged in the revised pay scale of 

Ba. 14002600/ p.m* is wrong. As a matter of fact, the 

merger is admissible to I,ibrsry InformatiOn Assistant for 
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direct entry having educational Qualification as followe $ 

Librsiy Info mation Aaøtt • BA/B .So/B * coz + 

Bachelor of Libvary Science. 

Thus the above posts In the new scales and 

designations have become a personal poet only for candidates 

with requisite qualification. 

The applicant was also placed In  the revised 

&eei€nation and pay scale vide Office Oi'der No. NEPA/PP)/ 

8/84/364-68 dated 184.92 which was observed to be igular 

as he has no requisite qualification as per ibid 0.11. The 

applicant was erroneously placed In the scale of pay of 

1• 140040160050'2300 	2600/ p.s. 	24.7090 

with revised designation of Library Information jsøiø'tant. 

In order to correct the erroneous placement an order was 

ised vide NO • WP/P/8/84/427275 dated 19.9.97 vhiak 

was set aside by the Ron'blC CAP ant, therefore, Shrl 

a1ma was allowed to retaIn the scale of pay of Rs.1400 

2600/- p .m • withsza new desIgnation of Libr ary and 

Information AssiSt$flt. 

Copy of order dated 19.9.1997 is  M1!rt2 

7. 	That with regard to pam 4.7 & 4.8, of the 

application, the respondents beg to offeD no conijuenta. 

80 	
That with regard to the statement made In 

pam 4.9, of the application, the respondents beg to 

state that it is txue that iri S N Sh
am  was allowed 

el to officiate as Sr. LibTarlan and InformatiOn AøBitaflt 

Ax 
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viz Shri A.K. Raschandanis, Sr. Librarian XriforLation Asstt* 

who proceeded on Ieputatioi to NXCPS, Delhi. Otficsting 

pro*otion uas granted as a stop gap arrangement with a 

condition that Shri S. N. 8hana will autci*atically come 

to his original post In the event of repatriation of regular 

incumbent • Consequent upon repatriation of Shni A X - 

BaaobanIaiii to WEPA t  Sb ri. Shara was b nought back to his 

position of Aeatt. liibrian. Being aggrieved, the applicant 

filed an 0 .A • No • 123/97 in the Hon 'ble CAf, Guwahati Bench. 

Guwahati and the Hon'ble CAT vido its judgernent and order 

dated 06.06.97 we pleased to dispose of the said ordâr 

with a directed to dispose of the said representation 

within a stipulated tine. Accordingly, SnL S. N. Skariia 

submitted a representation. dated 20.6.97 • On receipt of 

the same the then Director (Incharge ) replied vide letter 

dated 1298.97 stating that each point of representation. 

waiixained carefully and found all the points baseless. 

Sh.niarmahas misinterpreted the verdict passed by the 

Hon 'ble OAT dated 6.6.97 • As a matter of Zact, Shni Sharma 

/ 
was never promoted  to  be post of Sr. Librar 	fli_ 

lnfoxmation Assistant on regular basis but viz Shni 

A I lbaclaandani who proceeded on deputation with the condi 

tions Jisoussod, In foregoing paragraphs. 

Copy of o ffioiat Ing order is 

Copy of letter dated 12.8.1997 is Agifte2aMe.71, 



EM 

9 • That with regard to pam 4.10, of the application, 

the respondents beg to state that same as pam 4.9.. 
I. 

	

10. 	That with regard to the statement made in pam 

4.11, of the application, the respondents beg to state that 

order dated 19.9.97 issued by the then Director (i-oiiarge) 

s act aside by the Hon'ble CU' and, tberefo, below 

mentioned bene fits were ze stored. 

Over payment of Pay & A flowan ce a for s 1 0/ 

for the period from April,97 to Sept, 97, resulted 

ue to placement in the sale of Be. 1400'2600/" p.m. 

In place of i?s. 1350-2200/-p.s* along with the 

status of Libmry Information. A8siEtant. 

Over payment of Ba. 1280/- being the Pay and 

Allowances for the period of 22.2.92 to 31 .3.97 

for officiatIni viz Shri Bamobandani who proceeded 

on deputation to NIC'S, ]eihi. 

	

11. 	That with regard to the statements made in 

pam 4.129 of the application, the respondents beg to state 

that as alleged, them wee no attempt on the part of the 

Director to bamsa the applicant. It is only after the 

issuance of 0.}. dated 24.7.90, restructurIng the pay of 

the Libmy Staff, corrective measures were taken and order 

dated 19.9497 was issued. 

12. 	That with regard to the statement made in 

pam 4913, of the application, the respondents beg to 

state that the post of Libmrian and Aaett • Libmrian 



I,  

-9- 

was created during the year 1979 for the benefits of 

tmlneas comprising of Sib-In.apcctor and ]y. S.P. of the 

N.E. Vagion., Libiy class is one of the Indoor training 

prgramea, where trainees are to go through the books and 

journals relating to olice subjects.. 

Since the NIPA was in its Initial stage and there 

W5 no approved P/Re, Shri Ramehandani was appointed by 

direct recruitment against the post of Librarian Grade II 

on 10.944 and Shri S N Sbarma was appointed on 23.1042 

as Aett. Librarian. 

Icruitment BLUeS was notified vids No. 6/9/9- N143 

dated 18.2.86, with the fellowing prescribed provisions $ 

1. 	 rsr1an 

i*nsi'er on deputation/proitotion 

iUng which by direct recruitment. 

2 • 	&stt!_ Librarian 

By direct recruitment. 

130 	That with regard to the statement made In pai* 4.14, 

of the application, the respondents beg to state that as per 

the provision of P/Ps, educational qualification is not 

applicable for preitotion frol Asstt • Librarian to the pest 

of Librarian Grade II (Coluim 8 of the P/Re)* 	ereas, 

education&l qualifications for the post of Sr. Librarian and 

Infomatlom Assistant are mandato'. Shri S N Sharma was 

allowed to maintain the status quo C i.e. Lib. infon. Asstt) 
he 

although kadoesn't have the requisite qualifications only 
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because of fact that the Court has set aside the order 

dated 19.9.97 reverting him to the post of Assit • Librarian 

from Lib • Infori • Asati • But this does not mean that be 

baa the right to clai* the promotion to the poet of Sr. Lib 

& Infon • 1Lsstt • that too without having the requisite quali 

fications as prescribed vide 0.14. dated 24.7990. It is once 

again reiternted that Shri Sharma was never promoted to the 

post of Sr. Lib & Infon. Aaetto on regular basis but temporary 

basis as per the tezas and conditions diu8eed in the 

preceding paragraphs. 

14. 	That with regard to the statement maO In pare 

4.15, of the application, the respondents beg to state that 

Hon ble OAT, Guahati Bench, Guwahati set aside the order 

relating to the temporary officiating promot ion from 22.2.92 

to 31.3.97 viz Sari A.B. 1*chan&anI. Wrdiot dated 9.9.99 

passed by the lion'ble CIT in 04. No. 236/97 states that the 

applicant (Shri S. N. Shata )bae olai*ei for promotion on 

the basis 0.14. d*ted 9.8.99 issued by the Govt. of India, 

l4iniatry of Personnel,iibLiC Grievances & Pension Dsptt. 

of Tr. uhiob merely relates to Pinancia]. Upgr*dation under 

AOP Seme and not promotion by any means. 

15 • 	ftat with regard to the atatemini made In pare 

4.16, of the application, the respondents beg to state that 

In the cases of this kind, N1PA is not eupposot to work 

basing on the representation written as per the liking of 

the applicant, but act as per directives of the Hon'bl* 

CAT and granted ACP. 
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16. 	That with regard to the statenent male in pam 

49179 of the applicatior], the respondents beg to state that 

NEPA baa acted as per the direct ion given vide the last pal's 

of the verdict in 0 'A • No • 236/97 order dated g 

170 	That with regard to pam 4.18 9  of the appUcation, 

the respondents beg to state that there is no violation as such. 

180 	That with regard to the statenent made In pare 

4.19, of the application, the respondents beg to state that 

N1PA stands by the reply given ride letter No • NiPA/P1/8/84/ 

7098 dated 19.12.030 

That with regard to the statement sade In pare 

4.20, of the application, the respondents bIg to state that 

lap use grentel to the applicant as per Court Verdict before 

the issue of legal Notice dated 13.240049 

That with regard to the statement made In pare 

4.21, of the application, the respondents beg to state that 

the clai* is baselees. Any body can apply/c lalat any post 

but it 40.8 not sean that application will be considered 

without, going through the 1naiictiona of the Govt • iaaxtel 

from time to time for appointment and proaotion etc. 

21 • 	That with regard to the statement made in pare 

4.22, of the application, the respondents beg to state that 

before issuing any order or replying any representation, RRPA 

has carefully examined the pros and eons of the issue and, 

therefore, it is wrong to alleged that the entire exercise 

was aibiimrily done without any sanction of law. 

Verification..... 
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V_ R_I P ICT.ION 
— — 

I 	7• 	-t'- 	 , 3ireotor, 

North Sastern Police Academy Thsaw (Nehalaya ), do 

hereby verify that the statements made In pat%grapbs 

of the written statement are true to 

my knovLedgep those iiade In paraei*phs 	 beIng 

matter of records are true to my iziformation derived there 

froiu•jELich I believe to be true and those made In the rest 

are bumble athmissions before the Ron'ble Tribuial. I have 

not suppressed any mate na I facts. 

And I sign this verification on this AAW Alf day 

of December, 2004. 

Nort ft"W e Academy 
Umsaw (Meghalaya) 
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No. 6/9/64—N.II 

Government of Indie/ 3harat Sarkar 
Ilinistry of Home ff'airs/Grjh P1antriaya 

New 	Delhi 	Dated,'19Feb., 	198 

• 	 NOTIFICATION 
L. 

G.S.R. 	exercise oft he powers conferred by the 
proviso to article 309 of the Constitution, the President 

• 	hereby makes the following rules 	regulating the 
• method of recruitment to Group 'C' posts in the North 
- Este:n Police Academy, Barapanj5 llcghaiaya,namaly:_ 

• 	1 	Short title arict c omronceme.itL: 
ThesTh may hec1jed the Nortl-i Eastern 

Poijc Academy Barspani(Gup 'C' poata) 
Recjjtn.nt Rulas, 19136,, 

(2)The" shall come 	tcfp r the at of their
azett puLi1ictior; n to 0Tfic± 

2 	aljcatjon:... These rules shall pplv to the posts 
column 1 of the Schduld annexed 

to these ru1es 

3. 
The numberof posts, 	their clasiçjcaL on a ryi 	the scales of pay 	ttched thorto c3hal.L b 	as 
specified in columns 2 to 4 of the said Schedule.. 

4 a 
t ions: - 

The method Of recruitment, 	ae limit,,quaipj 
ations and other matters relating to the said 
posts shall be as specif'id in column 5 to 
14 o fth 	soid 5chedule. 

5. Psguali?tjoong:_ 	No person 

(a)who has entered into, 	or contracted a marriage 
with any person 	iaving a spouse living; 	or 

(b)who, 	having a •cP08 living, 	has entered into or contracted a mir.raige with any person. shall 
be eligible for appointment to any of the said 
posts; 

Provided that the Central Government may, 	if •sstisfjd 	that such nhorriego is perrnissib3 
under the personal low applicable to such persons 
arid t he other 	to the party 	 marriage and 	that 
there arc other grounds for so doing, 	exempt 

- 	 . ,2/ 	•. 



5. 

.1. 

—:2:— 	
-. 

All 

any person prom t he oportjo of this 
rule. 	 - 

Pni.trirs fr  

If , 	 zur reasons to 
roCordedin writing, Whenever fleCespary, 	

:. 
* 	,relo< any OF t he provisj5 of these rule3 with respect to any rlass  

persons 	 or categoy of 	 -- 

70 	
4 

l6EFrig i: these rules shall aPPoct reer- vat ions 9 
 r axatjo of age limit dnd 	hor  COflCja5 requi 	t0 bo*provjded for the 	; 

SChudlJlCd Ct; thChdui0rJ Tribes and • •-•• 	
other 5pecial C3tEiQjj5 of Pen3o"13 in ccordanca 

with the orders ISSued by the 
Central GoVernment ifrom tiie3 to time i this regard. 	 n  

The aChd1 	 4 
NJ 

C. HIU LRRS4NT 

	

DEPLTY S 	TO Tk LOUT. 1 F • 	• 	
•-• 	 IN 

No. 5/9/040NE0I I 	Newi 	Cielhi Patcd/F& 0 , 

C 
86 

opy. .forwardd for Iflformatior tu : 	 I 
• 	 + 	- 	 -.-- 

 1.Estt(R),o0jt0 of
,  Personnel & Tranig 1  Now Delhi, 

2.Tho aC CV, North EasternCo 0 ! Socretariaf • 	hiilorig. 	 . 	 . . 

he Oirecto r North Easto 	Polico caøemy, U;su9 Barapanj, ((ioghaloya) (with 2 spao COpius ),• 	. 

o fr̀  Lou O?j'j 	
Comj) Ohoguar, Dass 	 m 	1.  

Guard Flic.. 

 10 5par Copies 0 	 . 

1 ; 	 .... 	- 	-. 	
- 	p  

) 	 I  

oil
- 	

. 
	

( , 5H1 	 BSNT )'F 

	

DEPUTY SECY. TO THE GOUT. OF INDIA, 	• 



- 	 - 	 .-- ---- 	 -------- 

- 	
-- 	3 	... 

- 

LI1cE 	or 	rcritm 	 L cr1t by prnctin 
1 

 ir DPC 
O 	Jut 	 ti icfl/trsfcr, 	 whicj- XIsts, E

uhat 
Circumstances in 

pr3mL t1c ri/ 	eput t1c 	nsr er n/tr 	L• is 	th -  ii
.

hich 	L'PSC 	Is 	tu 	b  flac. CLmpcsicn, a.nsultd in . .. 
making recruit- 

amcngst 	prs'ii.s, h.ldirig 	ancicg'us DPC 
Cr uivlc-:nt Tj J5t c.f Liri an cz pcsts 	tho luwer grado 

N c t 
f' 	s. 	36O-54O 	or cuiviunt tith 3 yrs 	ja.c 	the DIroctr- 1 	DEputy ftpplicblc 

gr5de unoer Ccntri/Stac Guvornrr.Fnt/UT. 	drnini.strticn 
. 

Chirmn 

Assistat Librarjsn in thu 
2.djutt 

SC1 	 s,3O.4Q/.- 
years rz glr 	rvcc in t h 	gradc. Th 	Ocpertmcici 

. 

. 	drninitrtivc 
riSSIStIi± LibrErj3fl •i]i 	5150 b 	c.nsiderud 	1oniuith cut- ricLr - 	 L• 

siJjrs. 	If the 	prtrncntai candidate is selccted?.r 
mntrnEnt 	tc t.-ie posts .t uill be 	trsated 	a 	ncving oen 

fillod by 	prcrntijn. 
Pc.icd if 	caut-ticn irc1udng pericd uf dcoutticn 

in anLthux 	x-c.drc pç.st held immidite1y prec€ding this 
E;)pz.intmcnt iii thc same or -Iiaticn/dcpurtmnt 
sha'l crd1n3riy nLt 	xcud 3  

TrCnsfer cn deputtin f r:rn emngst persCns h.1ding cnulugc us 	D P C 	 Nut app1icbie Cr :::uivs 1ont pcb f ;ssistcnt Libr2rian cr pcsts in the 	1 Deputy Diructor-Cheirman 1cj5r orsde cf Rs. 330-5EO- cr 	 w.i.i. rs  
service in t hc grade undrr Central/Stute Ccvrnrnc.nt/UT 	 3.dininstrutjvu 	Nember 1;dministratiL.n 	

Lificur 
(riod of dsput.tin intludinopsi'icd cf deputtI.n - 
in ancthcr ex-c or pcstheId inijred.stely pruc-ding 

this Eppc.intmerlt 	thu scmu ürgEn1s.tiun/Dprtmne 
hi1 crdinri1yThut 	3 yurs 1 . 

4. 	 .. 	 ............. :-.... 

( 



: 	 C SE c,r 	cr 	- 	Dy prL1rLt1Lfl 	 Il UDC exists, 	Circurntancs ri 

dut) 1  fl/L::c 	 4c:DS Picn 	-llC 	 hat ).S flC 	 which LPSC is 	DE 

,1 	prOrnCt1C/ L 	 L)9 	 . 	 LLrnpGSt1Cfl 	 arsuItGo li-i 
; 	raJc. 	- 	- 	 *. 	- 	 ffl2±fl_r5CrU1t- 
H - 	• 	 •: Th• 	 .;- 	. 	- 	 . 	 '. 	-.--. 	.-- 	- 	: 	- 	 . 	. 	. 	; 	. 	I 

r -' 	---- - 	-, — — -,- .- __,__• - - 	- .- 	.- 	 •:y:3_ .e_  -.- __•__. 	_._6_q •_  
4 	_.n a*t• 	 -. 	4 4 - - __________c___ 	 ' 	• t• 	0t 	 O # 	 0 

;5fc 	C 	 I 	r 	g 	prbLi 	' 

r 	 pStS Ui hCLLEr re 	 Dircctcr- 	ApilicD 

	

Zj-L L 	 -i.nt 	'th 3 	IS 	\jL1 	it' 	 - 	 Ghrmn 
1rEflt/tJ 1 tjP1in 	rt1L 	 2Lutnt 	 Lrnr 

Pntri -Frn 	 t Librin in thL. 5C3. L, "  R 	3E,L.-64 "C- 

-dministrtiva 

	

yrsc, rJ1 	3fl 	 gradc. Th 	partrn:t 

	

fI cE r cflsdLEc 	'ith cut- 
fic 

ol 
s1ic:s If Lii 	a 	 r''. c IrJLolte 1$ SJ DL1 	r 

ç p;tmEnt t 	1 	. 	 L L a 	Lited S 	 n 	icau1 

	

1 Dr1cdcf c L 	 udzn; pJ 	 L J 

	

in &nthcr .-<- 	oar hum iri oitcl oi. 	tts 
CC uro 

\ 	Transfcr cri ocpu;1 	n)rrrnamLnst. persuns hJing afltlCC.U5 	 opc pplicbL 

cr equiv L.nt pa c f ssistc"t Lioain cr ousts in tht 	I Deouty Dirctcr-Chcirrncfl 

	

qrcao f Rs. 	 cr cquvelr't wmtr 3 '. - rs 	 2hdjutnt 	-farrbCr 
SerVlcC in t h a :d u1aar CotrL/5t:te GcvErrnCnt/bT 	 3.dn.Ln1str.t1VL -i'icrrbur 
ii dm1n1ctr3ti.n Ofriccr 

rf acput itin.nc 	a1udn pd uf ccputticn 	 - 
in cnthur c'<-c c:c 	t riId 	 12. 	prcc:c1rg 

tins spL1ntmLn C 	tr s.m(3 dTgn1stiun/Dp rtrnnt 

mi ll 
SN 

shci ord1rr3ly 1 	 d 	ycs). 	 - 	- 

:  
- 	 --- 
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?UL 
• 	 THE SCHED ULE 

	

. 	 • 	•* • b 	 • 	• 	 S C 	 0 ,.50.*ecS • • 	S 

Namc of' 	 No. of 	classificatiofl 	Scalu o? 	 Whothar sultjon 	AW3 llITtit 

Pay 	 or nosolection 	fordrct 

post. 	 recruitment. 

- 	2 	 3 	 4.. 	 5 

i.Librarian 	1 	 General Cantrai 	P.s425-15-5DO-E- Not nppicablo 	Not applicable 

(Grade II) 	(198> 	Sriicu,Goup 	-1U-I.2O-700/ 

• 	 Nop—iiinisturiat  

'bubj:ct to vCrLctior UpC.flalflg on  

workloei. 

2Pss.LcL.nt 	 uonoral C.cncral 	Rs 	O'-L&--4tfl--Eu-- 	n-5elcctin tNot xcieOiflg 26 yrS 

Librariun (1YE6) 	5eiice,GrOUp
(laxablouptO 35 yocrs 

NogoZetted 	
for govrnnont servants 

Non- i1iriistur1al. 	 in a ccorocflCc with thu 
instructions or ordors 

isSuO by the Control 

Govurimont)5 

*Subjuct to vEridtion d.puhdin on workload. 

Not :The crucia' d ate fur detur-
minir. tho gc limit shall b 

the closing dtc for racoipt 

of Opp1iC3tLJflS from ccridid3tes 
in Indi(Other than those in 
tho Pndumon a nd Nicubar Islands 
and Laksfr:3dwoip). 

- •.. .- 	 _ _ 

T& 
-.•' 	*l. 	 ,,.r,,,,_, 
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q 	 . 

_._ — 	_GOSS 	 o 	
_,:Q_fl:. 	 _,_._•_._•_o_ _._ - —"- ,_ _b_ 	::,_ \ 

Uhother bcmeFit 	1tCt;]or1a1 and 	Whher age ond 	• 	Period of 	Mcthod oP rëiuitment 	 - 
of oci yt.3 rs 	:: 	qualifThcations dduc8tlonal qu1i. — 	nobatxon, Wh'thcr by o LrEct rct t. of s:rvice 	 q-ired for direct 	ficat.ton proicribed 	if any. 	or by d eputtion/transfcr 
admi5siblc undr irui tmont, 	 for direct rEcruits 	 and percE3ntac ofthi 
rule 30 of the 	• 	 .;iJ1 epply I.n ce 	 Vcflci 	to bf illçd 
CCS(Pnsion) 	. . 	 . 	G prcnte6 	 by various mhods. 
Ruies.N)72  

_•_.-:  
Not plicb1c 	(io' cop1icab1r 	. fkt pp3.1ch1 	Not appiicablo 	By transf'cr on deputation/s . 

. 	 . 	 S 	promotion. 	.. 	. 
Not .ppiicabl VGr,:dutt3 from a rccog— /Not 	 2 .yaars 	irct. rGcruitmnt failing 

nia Un:si t y Ci 	Abp1icc 	 which by Lr5fr on 
qiva rt apd 	 dCpUtdtiOfle 

Q1oma in Library Science 
a rccoqrisEd Ifl6i1LtL 

J 
2 

AL 

t 	I.  

2 - 

Aw  

c) 
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( Regd.wjt 	A/D. 

GOVENMiNT,  OF INDi, 
NO1TH EASTERN POLl CE ACADEMY 	UMSAW : 	 j2 OFFICE $HXLLQNG POST BOx 	5. 

- 793001. 

1 	1 .  
71' DtdShil1ong the i84 

• 	To, 

TheDeputy Secretary, 
Government of India, 
Ministry of Home Affairs, 
NEW DELHI 

- 110001. 

Sub:- Fina1istjon of recruitment rules,for 
various post in the North Esterri 

/ 	 Police 

.Ref:- Your letter No. 6/l0/83NE.zIdt31t 
tobr, 1983. 

(ic:) 

P.raftrecrujtment rules of the follàwjng 
posts are sent here.jth for approval. 

Librar 

Assisant Librarjn 	- 	 1. 
Staff Nurse. 	

- 	 1. 
Photographer.  

Cinema Projectionist  

PhárrnacjQ-.  

La.boratry AsSistant 	- 	1. 
• 	Multigraph Operator. 	• 

- 	 1. 

H': 

[ 

Your 	f 	hfufly, 

H 

(9A 
1 ( A.A.ALx). ' . / 1 

LC0 t . IANDANT. 

• 	 H 	
: 



. 	. 	 .. 	 . 	: 	 . 	• 	• 	• 	•..••':: 	•, 	
: 	• 	, 	• 

	

:::;7 	 SLt2v;flT 	KIVLS 	F( 	*ft 	VC1H 	£/SLkN 	PQUC 	.CDEY 	VIJ.W 

-- 	•'? 	 I 	Q( 	f 	 C UCfl 	 .Zqsofj'qy 	-1 	'. 	c 	ct 	 A4t 	6 	fa 	1 	 r 
I 	po t. or 	 c 	1 	. I 	for direct I 	eU Sr quallfice. educat 1 

	

. 	 x 	 . I • • 	• • . 	. 	) 	. 	I 	tion ?ot. 	. 	• . I 	recrvit. 	1. . 	tcn prevcrjbo 	I 	prer1be 
. 	 I 	I 	 • 	• 	x 	• 	••.. • 	t7' 	• 	 I 	 I 	• 	 Z 	for dirtet rc. 	i 	reruts 	. 	. x 	I 	 I 	 I 	. 	 z 	 i 	cr,its. 	. 	 I 	cac of pr 	. 

. - cr1(G•' . L .• 	 I . 	 cntrs1 Service, 	 Sectjon 	 1(-25 yce 	1)0.A/.5c/D.Cdrs 	ot sppU • 
Grorp 	•c . 	 . 	oO/. p.m. . 	 2)Degro 	In I4brary 	 • 

•Cjcnce. . tOfl-fl1tcrj1. 	
. -. 	 . 	

. 0 

1 	Cvr1 Cntro1 	crvjco, 	b.3e.1-44O-EB.15.5O..E3- 	not 	rUc,b1 	1e.25 ysaru 	1)Pre-Vnivcralty 	 rot eppU 
. 	 u;' - 	, C, 	 20.640/. p.1. 	 S 	 Villploma In Libçiry 

l;cn-Cz.zcttcd. 	. 	• 	. 	 p 	 • 	 : 	• 	 . 	- 	Stienr.b of o 	rocoçnt- 
- 	 t( 

. 	:t 	 .-• 	 Ccntr.1 Service. 	.25-5-5OO-LU-2O-643f-p... 	Uot 	pp1icb1., 	18-25 yonr 	)rattjc1aton or 	Uot bpp1 
• . 	: 	 Crcp - 	'C.. 	 • 	 . 	 . 	 eoivs1oht. 	• 

 2)DIploma in Nring 
. 	 . 	 . 	 . 	. 	 nd s4â,1cry o 	0 

i• 	 . 	 . 	. 	 . 	 .. 	
rcoçno 	flUtutc. 

, 	
• 	1 	Gon1 Ccntral Gorvica. 	PI.330-10-300-t3-12-500-Z3- 	Not 	gch10 	• 	16-25 ysr 	1)p.V. (Gnra1) 	• 	• 	uot .ppfl 

- 	•C ,  . 	• 	 • 	15-560/-p.m. 

0 	 • 	
0 	

3)i1p1ør.a or Cortficato 
. 	 1,O-initerá1 	•• 	 . 	 In PI,otogropy trode 	• . 	 . 	 . 	. 	 . 	

froni 0 rccoçnizod : 
1r.tjtutjon. 	 . 

- 	•L PrOoc 	•;t 	I 	C)cnO1 Crnttol Sorvice. 	f3.330-1O-300-Ofl.1Z-SQO-Z3- 	10. 	pflcrb1 	10-25 yuor 	1)rU.(Conora)j 	 t 
Gop - •C•, 	 lS-560/-p.m. • 	• 	 . 	 2)otricuiotionCSC/r) . 	 • 

or-C.ozetted. 	 . 	- 	 -. 	 . 	3!i ):cms Or Ccrtficeto 	. '. . 
:1 	 UGn-; 	nstsraX. 	 . 	•:.. 	 0 	itt cin:oa proJotonit 	. • . 	. .. • .. 

- 	 . 	. 	 ! 	•. 	 . 	 .troo from . s.,recognjjed --: 	 . 
. 	 . 	 .. 	 TOch. 	1stitution. ..: 	••: 	 :: • -. . 	.. • 

. • roct 	 1 	 Cntr1 ScrviCu. 	.-330-10-380-)11-12-500-3- 	So.ion 	 111-2 	yosro 	1)iotrico1ation': •. 	. 	. 	ppiNot 
. 	 Crop- 	c'. 	 15-560/. P.M. 	 . 	2)Xntoyr.00fOetiài, 31 	. • 

- 	on-(zetod, 	 . 	 . 	. 	' 	 & 32 	Pbothocy Xct. 	 • 
PtOfljnjtôrja1. 	• . 	.--. 	 - 	198 as per rcqoir000t 

rids r,je 39(3) snd 
.: GStion 34 £bld. 

r.tor/ 	..e 	• 	 Contrsl Oervce. 	.26O.U-3OO.CD.8-3uO.E-1Q- 	Uot 	1jc),10 	O2S yuHro 	. 1)paroad Motricuation 	not 	ppI 
•C'. errt, 	 . 	430/- p.m. 	 - 	 ,ith phyolco, chrmty :or-cThocttod. 	

11ioogy as -cubjocts.wid 
. 	 - IJon-iaj,iittorial. 	- 	 .  - 

A 	• 	: 

tiGraph O-- -r 	1 	(;o'r1 Cntra1 Sorvico. • 	 - 	tot 	;1io1a 	, • 	1tJ-2b yours 	)JClaas 	. 	X 	 - 	h 	ap1 .(GwicrOl) 
- 	 (:ou 	- 	C 	 • 	E-8-390-10.400/-p.a. 	 - 	 . . 	- 	2)CIso 	.Nnz (SC/$T). - 	•- - - 

-. 	- 	- 	- . 	 !Ioo-Gazcttad. 	 - 	- 	. . - 
- 	. 	 ZO-oiflitora1. 	 - 	-. 	 .- 	 . 	. 	 . . 	- 	. 	.- 	.- 	

: 	 • 

-: 	
: 	 - 	 : 	

-- 	 • 	- 	•-- ------: 	 . -- 	_•__i 	- 	:.: 	- 	. 

-• 
I varcentare of th 	v cocci 	 - 	 E.g- 	 .o3ci S rO rel I 	be fi 1 0 iby 	rioo 	S thod 

. 	
- 	 I 	 I - 

OenfVDiroct 	
Librarian of 	 C. 0 P C 	2)Peputy C050can fwct -Cicajamen 	 t 

thOQrdS.fosdorgd a1to 	oppejfltoOnt thto 	 2)Adjutaat 	 -Member 
- 	 20 '

,-' , 	 - 	3)Mcaisiatrcstiv.. '..-*jexrier 	- 	- re  

fi 	 ra x'&"M 	a in the grad 	re 
appQLnO.2050t tic'. 	au a recolor bcois ba  lengiag teo 5tat4lJ 	of Control Orljanla tiona

.

. 
3pota4ce 5 riod  5fdSoDily.eot cxc 01 2 ' Sic 	° tI 	I 	ct 	crIe, liSt a plicobi 	a. there Is no) low r post 	 U P C i)Dop ty COos-co darat -Choire 

2)1.4utant 	 4lombcr 
3)AAiniatrativo 	4lecnber - - 	 . 	- 	. . 	. ' 	 - 	- 	- 	 Offjcc. -  re 	 cr'nteputatjocti 	

D.P.C. - 1 )Uou'ty ' cm,jn Chojrco 	Not 
itats-Ju.I.- or Control- 

Organisitti 	 r-° 	 3)Madical Off Icar 	.Ocsccbsr - 
2)Depvtatjon pariud shcll. ordinarily not 

	

sac 	ci 3 years rcct .nc.tua,' cc 	 liSt applicoblo, so thece'ja-no.lo0or post. 	- 

- 

- 	- D.P.C. - i)djatsn 	 -Cbairc.o'c 	- 	tel e- 
- 	 2 )lcdpjnjstretjve 	4tcfnber 	 - 

Officer, 	- 
- 	 .-' 	 3)Ocjef Drill, 	- 	-Member 	- 

UI race rccrn.Iccocct 	
: 	

Not oppljc1. as the 	is no '  th 	 re 	lowor post 	- 	 - 	
' 

- 	

) lint Sc 
2)idacinjotratjve 	- 	-P.ecc'bcr 	 - - 	-' 	

- 
- 	

Officer. 
3)Clcief Drill 	- -Senior cr5 	i 	u 	1o:Vron1(Or/DUrr Cf 	 - .arectr_  

isa a; 
bela g.inj to 	Stats-/U 	or C 	tray 	I 3)Modici Oftic r 	-S 	ber __01 

a 	
2)0 pucetion porid sisU ocin 	i1y not cxc 	ci 3 ye '   a' , 	- Net opyLinoblo. 	the. i.-. 	isaac post 	-- 	- 	-'o'.p.c, 	I)djot.nt 	 'hojre'n 	- 

2)kuiritrotive 	'c.cceccbor 
 

I 	 Officer, - 	- 	-- 	- 	- 
3).att. Oirectof 	Licoccicer ars .- jr,ce 	rocxI'ren. 	 - 	., 	. 	- 	 . 	 , 	- 	. (Pongjc Aifs)—"".--.... at 	pplicab).0 	as tic ra is no boar pa t 	 _ 	 jutant 	 -Choirn . 	t 2)Acbcia5 etsj0'Member 

- 
- 	 ' "• 	• Officer. ...,_- - 'O.1 	 . 	,, 

	

ii 	- 	 ' 
3)thj ci 0 i - - 	- 	- 	-.0- •:'- 	- - 	 P. 	
- Il$tca,ctor c 
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of I 	at Sarkar 	V 

ini.0f Home A€frs/rjh Mntra1 

	

Nei Dlhj 	110 OO, the 12th Februaryl99l 

	

- 	 * 

'fhe Direcitor, 	
6• North Eastern Police ?ademy, 	/ Umsaw 

(/ 	 Barapan,t, 

-. 793 123. I., 

3ubJect 	Urajox Of the posts 0 Librjan and Assistant Libr&jan in the North East • 	 Police Ac&ecny, 	 en  

I am - directed to refer to your. letter NO.PMpF(c)/. 8/4/2G3 dated the 25th February,1991 on the* above subject, The mutter hasbeen examined in Consultation with the Intec1rad Finance, In pursuance of I'iinistrr of Finance o $Expenjture) (Implementation Cell) 0. M. ted the 24th July,1990, 	
ilctjon i hereby conveyed for placing 	 the sa 

the existjg posts of librarian 
in the followj ar ASsjstat Librarian in the7orth Eastern Police Academ 

revjed desjgnatj 0 	 y 
and scale of payt.- 

SI.. 4xisting 	existing 	No of Revj.8ed 	evjsed os 
No. desjcjn_ 	

ay ca1e. pts desjgna... 	4 pay scale tjon 	
tjon. 

1, Librj 	I . 140023oo 	I 

	

IX 	
& Wflfornation 	- - 
Assistant 

2. Assjstat 	R. 1350_22o0 	1 	Library 

	

Librarian 	
1nformatjon 

Sistant 

2, 1T. RCVjd 
designaj0 ar the revieed pay will taice efcct from 

2th July,X990 The order will 
be further 'bject • to the cordjtjonthat the iflcum 	to the posts pOsse3- the recruitment quaiicj 	

ijd down for the above posts I in annexur I to 	
jn, of FiaflceI.oM dated 24.7,9 I (copy enclosed)0 The present i 

L ese oual 	 umhets WO do rt fuilfil 'AI\ I 	fic atj 6j- j  
pay, A ani when Lh< IlCumbenLs •kost'the 	may beIflhld U 	

vacate. the. 
e req 	 p.by 	

caidates possessing  

	

jj e,uaLifjcatjon 	i 
Sli

:'' 	

., l, / 	-• 

' 	

/ 

I 	I 	 . 	
• • 	 L. 



ei  

of post o 	of, 	 C1ascatio- posts .cae of pay. -c_-_.. o' 	r -ccjcc 	-r dLrec • 4VV post recruiterLt 
2 3 

Lajbrarjan 
(Grade II) 

*1 	 General Central 
(1984) Rs.4 2 5_15_5QO_E.. .Tcc 	on .ervice,Group 	'C' 	15-55-20-703/... i 	v- 

lion—gazetted - e: 
on—inisteria1. 5 yr 	for Co\- t. 

1ar. ,, 	!n 
Cc 

StrUotions o 
issued by the Cettr;: 

- Govt_/ 

Lssistant  
Lioiarian 

- 	------ 
er.eml Central 

(1994) 	 'C' 
R. 	S3-12-400_ 

-- 	- 

' 	Betweeh'18 & 25 ser - e,Group 1 5--:2_6o,_ tile L 	elsz1e 	yo - V 

V 

V  

V 	
V 

Ir  
VVV 	 V tt' 

r1'etI 
i\sueL 	e te't 
GCVV./ 

V 	 V  

- 

V 	 V  ltLit 	111 
te 	V_• 

pplic:-ics 

F V sates in Ifld(Othc 
In tma 	/V 

- 
- 	

V 

: 

V  

lc 	et £ t 	C_2C1 	L 	i1t 
V 

•.V ce be 	e 	te 
ic 	:e 	iovt V :-V1 - 

V 
tç 	.L 

7 	1 
OfliCCIcLtc'cjlted,, '1185 	Tht R/Rs 

- 

 
renied toMuAdt  

- 	it 	t e followinu t)rovisirw, 
ide 

- 
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Desiruin 

	

(1) - 	 (2) 

	

1. 	Junior Library 
Attend a at 
Library Aocndau: 

	

3. , 	Ser.:or Lihrar\ 

Libra' Cie: 

..ro:arv 	 o 
aecon Assienno 

Existing 
172y SeQ.'C 

(Rs.) 

(3) 

750-940 

775-1025 

1330-22C0 
146 —2 

i"'\ 1- 	- c:---f'i 
-, ,',J_'_;.VJ 

6. 	Senior Library & 
	

160' 0-296s3 
1:':motio:i .\sst 	,1C30CL__26.60 

	

- 	-. 
r 

t 	no: :ionnd n:: un.5iihC rn;:nv o 	'-5' 	::. 	. . 	.• 	o - 	 .. .. 
ci  

sc. I on  
1hf7. 

careful cosnlcrahon of the rccorncndaticns ado h\ 	(c:o a' 'Jr 

0 V[C\V Inc ovee nO noljcv,  

stcturc for Li 	Suff 	- 

	

.e',---- - - - --- - - - --------'• -.  - 	- 	.', . 	-. 	- 
- 	-. 

'-•'-'/ 
i.e ra 

3,1 The emniovees in Sic scaic.s of pay i rated in column 3 of tabIe uxdor pare 2. 
75940 	D CI 	 r 	L' rac nra 	seaies orth c: n ncc --- 	ira_ rai ben - 	- 	.\lidh!o 	t. fulfils the recruiLfficnt quaii00000nis as i.ndiraeo in Anncxaro I to this 0. ').L in case 
775--I 025 	Pc5or ' enision i un0'eeet does not fulfil the cuaii2. 	Lid :. - o it A neaura I, 

Cr:. 0':. 	cot:lnue in tIe existing scale of pa'; on persona. - : 5, il';.:';c. :5  
150 	3r.' a -'-ionS : -vacant, it '.viil b-c filled to ih fire :nn-:oar0':a scale inthcceofnn:c v;itfi era reins of 

- 	 _L-i 	- 
— I 

 

- 	

- 	 4 - . 
- 	 - 	- 
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1--2ocC 	Lih 	 o hcc e - 
	

: 

L:rL72:::S2):on cf the iii.:ranic-s 

	

i60'0-2S 	DiC'CCt coy 	. 	4,1 ,\f;rr 	---r'.r 	r1ih 	ic'nincrn'-n in h''- 	.00Lu 	indHrs ;. ....... 
\ C a -' 	. 	- 	,,, 	 - 	- - 	 0 	 0- 

	
Ct i 	__-_ L 	L 

L 	3rael i 	cc 	on - oh 
 

F.  

- 	c 
- 

e IL:lcv.--' 

T 

- 

- 
I 	' 	 icenetica. .!ocicra 7. 	.'OSSiSL.C'r[ L:broev 	C)C-62eO 

& lnfomtaiio:: 	25Qfi__3311,) 	2, 
OIflcer, 	 226 	-o- 	- 
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4. 2 1 	cxisung 	 ( L I 	 C Ofrr1 

uc Ctcrr-wicd bisc.d on 	 tC 	 COl 	C I fc' 	j)O 

CrS2JLPO\L(cd 	fu' 	i ic 	'CflL a-  
f ) 	' 	I to this 0 M. 	ubcct to the 	O)'.1OflS O 	p. 	) 

V - 	c: basi on C1tCLOIIW6Q(' LC X) t of tjic- Iic.ad 	Lib 	i \ 	-t 

icr'-' 	o 
It-, L ..approi tc 	 IL rm.v 	b. fL\ 	 UI CC 	C 	rç in Ce'S ilLIUOfl w J 

•\O 	)Cc. 

D 	c.- of Pay for Inc post of Lan 	c Libra i in 	csx.'Ii CC 	lL 'C r 
. 	2(Y'(-.- 	500 Thcrccritrncnta1ificiors [ray bcpoct—m IdL2 	)n B3cnc!o 

Librlry Science 	ith thrcc ye -irs cxj 	ri - c -i 	ii d down fod 	cct rccn.. LS lfl \nncxurtJ 	. few posts in this scale 	Thc. preccul fsCL 	bc-tc 	roio no fuPil Lt  csc q5.. lific"tons rcj' 
suljc 

C0'i.cutIe in the exisung scales of 	-' 	As and v5 herJ bic CXLcUn 	ircumbis 	icte 042 	; 
cocci-i cc 

posts these may be filIcd up 'ci 	'rtp rtCccacs 	accordance 	ith rccraii'cntruk.8 , Lib i " & 1 lo— 3)-- -5(J 	M Af\1 Sc.! 
6 	s\ll l'IinIcicc'cLpa 	ii.. 	.s 	c ret 	ci 	- 	-. 	ic 	r -1 üñ 	i '. 	h-isis 	sJ 1  

c - 
rSutS of reviewrcpo r:cJ to itnpicnic:'ii Cc, 	-t)ry- n' ci Exciture. 	: •: S  

lit - 	' C 
rcec ordcrs issuce in 	 , ro 	A1 	Gc - 	I C 	fli 3 - i 

.NEXURE$:T.:. 

I 	 - - - 

3ri_ 
(.5 

Jun or Lib ar) 	751)_ 	 M J51L, pi.sc Vs i 	i 	10 c x 
AU.nda'L )cisof 

I.. 	C 
2 Ps 	\2- 

2 	 Librai- . 	A tc-c!it 	775 	1085 	 Pro-not 	--- c - 
- 	 Craje for 

if 
 - j Q' fi t-LrJanL & I fa nauo-' 

- 

— 3 	SLIc'zL orry 	SO 	110 	 lO._loUc -. 0 	iD 
M Co- 	M is ç8s 

• 	
V.  --• 	 Ctrac for  Lii s 	. 

Lbr s-iii2 
/ 	 c--d'n. 	ç 

4 	L b 	Ci n 	 - iSO) 	 i l l 	r_ 5 ( 
B. k—/&ScF' -- 

Co i -B 	C-' a f'r r 
V 	!s  M. A. TM. Sc! Qiiflc- 

- Ks 
6 	 SCrtiOfL 	 -2°0 	 A 	Sc / 	POTOJOc/- 

-V-i.. 	.i 	A 	-. 
	M .  Corn — 	G-aL for - S 



PoiA 
3 	 Pay Scale 	 & 	 Qunuty 

Experience - 	copics of documcnts etc. 	 - 
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ANEXUE-4t 	II tb :t r  

Fo 	ula for the categorisation oft eli i 'CS 	 1f 	 (pcpaton of 	 I 
t egonsauonoftiIbrancs c pnm vanables such asco1lc 	 I 

c 	cc bgct puotions computer applicauon etc hvc bccn wl en into acce 	 - 	 - 

EachinaHc has been c-antified and wei tied under = 	
- 	 InS reports as v cli 	50-1 DJ 	 I 

U Collcction 	
: 

4  
: 	a 

NewspaperClupping 	.t. 
2 	..nnua1 tri.a 	of books 1-150: 	- 	I hi meLding i'idex (DaII)) 	10-50 
3. 	Titles of serials . 

. 	io 	' 13 	SclectivëDisscrnina— 
	

''P 	 -: 
rceivcartnally 	U.  1-50 	 1 : tionofinfoation 	.......1-15.. 2 
(clua 	r-cs.-- (SD1) 

I.! Budget zines). . 
• 	 - - - 14. 	Annual budgct for 

- material aid resource --.e 
eqUipment of lIbrar) I fhtotsM.aps 

Slides. audio records - IV rublmcations(wiah Examples) .j 
and tapes.. vidoipç4 	 . 15. Wekty/Fortnighdy  
Casse 	.. 	 :- 	316 Monthly/Quarterly 

ROM, rai.zro5lm/fiche, 	 - 	- 	
Half—yearly/Yearly 	1. • 

paintings drav.lnSs etc 	 V Computer Application 
(Noie If 1re a- number (A copies of thesamc books title etc it Can be takc 	18 Compu'tcrisaLion of,  
irtoacour riax...mum upto5as quantity) 	 .. 	 librar) activities 

'. II 	Sermces 	 * 	 - 	 *(Ordcnnzandacqulsiuon_1 Currcxnmaie 

5 LcncL'z (Dajy) 	 1-50 	 I 	 — 	- 	lnccataloguing-1 Senalscontrol— 1  Lbr3 

6 Trcr---ar.---1oan 	1-50 - - 	I 	 — 	- 	Cutulation-1 iri&xlng abstracting—I Dl 

i'cightagezndrankmrghacbecngivcntOl 8 9aJ9 

7. 

the passive vanables ha e been tCStflCt 10 a 
pnnLS. S1S. U1LCTO— 	 . 	 . 	Cction and publications respectively. - X. 
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Got,of India,, 
i\'liniMr of Home Affiuiis 

Non Ii l. '.`as tem Police Academy 
Unisaw 793 123 Baraiani : Mcghalaya 

iv 
No. NEPA/PF()/32/82/0 

To 

The Pirector (NEC) 
N E U Division' 
M nui ry ot Home Affairs 
North Block, New Delhi I Ic' 001 

Sub 	: 	Condonation of Educational Qualilicat ion in respect of 
Sun 	N Sharma, Asst. Librarian, NEPA. 

'\ladam, 

The jiost of Asstt. Librarian. NEPA, was initially created vidé order No. 
RPTC/8/78/25 1 Did, 8/9/79 in the scale of pay of R. 260.43 0/- p.ni. to be appointed by 
means of a candidatt )iaving educational qualification of PUC with certificate kn Library 
Science. Shri S N Sharma having the abo.'e qualification was appointed directly in this 
Academy as Assit. 1 1 ibranian in the scale o' pay of Rs. 260-430/- p.m. w.e.f. 23/10/82. 
Subsequently the pot of AsstL Libraian wasup-graded and recreated inthe scale of pay 
of Rs. 380-640/-:p in., with the quaIificatn of "Degree holder with Dip1omaICertifiate 
in library science". . '• ; 

The I'll Si, dm11 recruitnicnt ruCs for the post of Asstt. Librarian was sent to 
Ml IA vide this o11i!.:c letter No. NI PA/lG/8/80/Vol-1 li/I '137 Dtd. 1/9/4 with the 
Ibllowing provision  

. . 	 (1) Pie-University 
• (I!) Diploma in LibrarySciene&ofà recognised University.  

Ilowe\er, the MHA, Govt of India, in consultation with the DP & AR 
' nidë certain alteratioji in the provision in the schedule and the final draft was sent to this 

( ( Acadeny for confirmation, which w geedby'this office & returned to MHA vide 
office letter dated 21/1/85. The RJRs was notified acordingly videMHA's Notification 
No.6/9/84-NEI1 Did. 18/2/86 with th follo'xing provisions. 

C 	
•' 	 1 	. 	 . 

Direct Recruitment failing whioh by Transfer on Deputation 
c(tk 	

H -• 	 ;. 	. 
,2 	, 	(i) Griduite from a recognis d universit) or-cqui alent and ' ................................. 

1, 1,v- 	 ... (ii) 1JijIoma in Library Science frorna recognised institute. 

ri 	 c 	Z 
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'V  REC;IONAL P CE COMPUTER TI 
	

NG CENTREI  N.E. 

BARAPANI 

TRAINING PROGRAMME OF COURSE ON COMPUTER APPREC1ATIO 

I) URA TION: 1 
WEEK 

SUBJECT 	 FACULTY 

. 	

.. 	 I 

r . ' 

DATE 

Monday 
29-09-97 

( ':70J1)yI.Jtr 	ttegistration 	 SPK 

V.,. 	 ( 

)O9S-10OO-_--OpeninAddr.ess 	
( 	

TC 

5F045 Bucfin 	 SPK 

1lT300 QntrodtToCompute 	 .:• 	 DAN 

I500-1630 	Visit To Cprnputer Centre & familiarisation 
with computers 

08 Q-  1030 	1/0 Media &. Devices 

104-1300 	Introduction To Operating ystems, 
Programming Languages And Soware 
Packges 

1500-1630 	Training Film 

/ 

Wednesday 	090-1 130 	Introduction To Operating Systems, 
01- 10-97 	 V 	Proramruing Languages A'd Soflware 

Packages (ontinued) 	' 

- I • 	 - V 	 S 

I 14-1300•Comppt er Applications In Law Enforcen*nt& 
Cnrne Criminal Information System - 

	

1500-1700 	Demohstration On Various Packages 

	

t.(_'t 	 ti&f' 	"a; . 	 • 	 . 	 V  • 
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Tuesday. 
30-09-97 
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Vl 

llovevcr, when records were scrii I inKed in connect ion. with providing, a 

rpIv for a quest1 n raised in the represenatiofl oF Sl'ui S N Sharma, AssEt Librarian, it is 	\ 

scen tInt the ffic al do nut quaIif the basic elieihilitv conditions prescribed for the post in 

lii Wed R/R Nc,essary eondoiialion oF educational quali!icatiou in i espct of' the official, 

wbjch shoiFd huec beer, normally obtained mcdiateIv afler otit'ictitioI1 oF the R/R, 

SCCfl1S 
to have nUt been obtained so Lir. Shri S N Sharma's qualification is P. U ,C. with 

(.ert Peaie in Liiirarv Science as acainsi Graduation and Diploma in Library Sciences 
prescribed in the oil bed R/R. Shri S N Sharma was appointed direct!y in this Academy as 

Asst t 	ibrarian in the scale of pay of Ps. 2O-'43O/- w. C. I'. 23/I 0/52 agp ist the post 

Icniporariiv created. 	Subsequently the posi OF Assil 	.ihrarian was up-graded and 

recreated in the scale of paY oF Ks. 350V.H40/- and Shri Sharria was retained in the same 

post w c.' /3/5 	Shri S N Sharma. vho waS appointed as 1\sstt Librarian we. IT 

	

I 018_ has b\ 	O\\ 3..omplcied 

\.,i0l iLl 

 

	

be necess 	tha I his 
above, you are requested to Lii llrn e-post4ac10 approva.tliecOi1iPeeIt 

authority in this regard and the same may be conveyed at the. earliest. 

\'ours fiitlitiilIy. 

VVQV 	 .. 

( F.Cli and ra seL ha ran) 
I.)irector 

V 
- 

V  

V 	

V 

3 7/ 
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( i7 	V 

k2 /<)  

C c- 
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[hi rsdav 
O2-0-07 

Ida 

- 	,.•.''. - 

/ 	 . 

	

0000 (30 	Operation of PCs - Various DOS. \VS and •. 	I)/ 

Dbase Commands. 

) 	

\...... 	 -. 	- 	 N. 

	

- .00 	Pohcc Intcrrated ormV& 11111112 01 Integrated SPk 

Forms  

	

3500- 70 	j.ndson-traiflhi1g 	
JKS 

0  

	

o0ay 1 '15° 	Ot ganisatloil of P0IILL Network and its 	 S Pk 	) I  

operations 	 1 

/ 	
r 

	

5- 300 	Brief Description Of Various Other I'açagCS 	SPK 

Available available for PoI;cc forces. 

I 500-13O 	I lands On lraInin of \tFOUS IX) (' o inriiaflds 	D ,\ N 

	

atni day 	0S30- 11 ('0 	Future Trends and dcvc npments of Computers T 

	

04-30-07 	 in Police 1orccs 

	

11151215 	Test 	
SPK 

	

230 1.300 	\.'alcdiction 	
TC 

UJNC3I BRF\K. 	1300 lIrs - 1500 Urs 

1C 	Shri T Chandrasckharail, Dir  ( C.0 ), N E P A 

SIK 	Shri Salpal Kapoor, Dy. Dir, N F P A 

Shri Joseph Maihew. 0CC, Barapani 

MM 	Mrs Merlin Mathe\\". 0CC. Brapani 

DAN 	Mrs Deepa A Nair, NFPt\ 

US 	Shri Irilok Singli. Dy. Comdt. (d&PF, Guwahaii 

PKS 	Shri P K ShanimigIlailL Steno, NFPA 

1)13 	Shri Dilip Biswas, AS.!., NEPA 

BD 	Shri Bahu Daniel, AS.!., NEPA 
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-C 	1( 

vt of India 
oi'i-ioinc /\li1iiis 

'crn.Poticc ',cadciii' 
S jn1ianh 	.'lC.liilld\t 

)18/4//( 	/• 

ORDEI 

\Vhc senhl;iian 	th.; ivlevant ICCOIdS III C0ltlCCtii)I1 with Fepiyin4 th'. 

pit' ii O.t IIl)miltC(I 	hii S 	of N l Police Academy 	through CA.]'., 

II has CuIIIC to 	I R)tL tt the grant of,  uprded pay scale and change in 

t':,itihit1 ;tWCJ tt.i ihi.: . 	e 

 

(flYI . - 1:ti horn the pa scak ol Rs 1350 7  2200/- to the pay 

Ni. of K. 	00-2600/-. ''i h cha '. in designation 10111 his original post of Assi 

I 	I 	t ia I 	ci 	I a1'urv 	.mlorrnation, 	/\ssI I. 	vide 	OfIke 	Order 	No, 

on he 	cimgth of the provisionS contained in oder No. 
:, o -i r )L :2hi2/92 1 Govt tii wa, Ministry ol Home Aflairs, read in conjunction 

i it ii Anric -U c 1 01 the M iiistry oF Iboance O.M. daLC(l 24/7190 is not in order as th 

I iflcI dit ,n qualify the chgibility cm.iiditians prescribed in A nuexure I of the Ministry of 
:II;.Ii.lC. 0. l - (Iateci 24/7/). With it view to regultrise tile issue, the following orders are 

1v '. iv of' amimcndmmtemmt amid iltemationS to the (ii'(ICI'S e;SuC(l earlier with regard to 
:iiid adioc pritnotmOmi (II thmc OfliCilli  

Shri S. N. Shanimt. who was crrneously plR:cd itt ih-seal.e_ of' pay of Rs. 
ii -- 1600- -50 - 2300 - 	I 	- 0 - 2600/- p.m wet'. 4I7/9() with revised 

.. - :.nm1 IOII of Library I milormatiomi ,\stt. - vide order No.NLPA/Pi/(()S/84/64 = 68. 
'U'/O 2  consequent ii itO the issuamiec of' oi'der.No. R'4/9 I - Nl ..- H. 24/2/92 by Govt. 

ill India. \limiistz'y of h:iime Affairs. New Delhi. iii pitisuailce oh Ministry o Finance 
I cjItI ol .1 -x1miditiii'e. I implementation cell ) OJvl. No.F/9( I )Il('/86. Did 24/7/97.. 
vi i.'hv hiouhiI baei' to -hk original post ol AsLt. -Lib. iii the scale of pay of Rs. 1350-30- 

1.111 we. 1 24/7/90 as Shui SN. Sharmna does not - mcci the 
.-.i.-iminI t-dtmemiional quaflication pm c.ei'ibed for the posh of l_ih. liii. '\sStt. as required 

km M list iv of linaneL: 0. M No. I 9(L/I( 18( l)t d.2/7/9() Annexi.mm c - 1. Accoi'dindy 
:t;iiiiôI' Slimi S N Sharma i; deleted. horn the ot1ic ode' No NEPAIPF((')/8/84/364 - 68 

Contd. - -. 1 ) -2 

S 

S. 



/ k 

as v. I. 	was 	t iipot iii! 	notnoied 	lo 	offietaL 
Shk, A K 

ItO 	.HaiioI 	Asstt 	the 	Sell or Rs. 	1640-29001- 	vice 

NoN EPA/PF(C )/S/84/266 - 69 	' 
cH 	dflI, 	Sr 	ariut 	and 	I nIl 	Asstt., 	v 

	

I 	lot 	of 	ndFcb' H I 	i 	W L. 	 Lfl000 

le ordet 
92 is 1w reby brought back to hts ougmal 

HO. 	H 	he scale Of pa 	ol Rs. 	I 50-30- .14 0-40- I $0-iB-50-2200I 
the 

p.m. 

essential 
I 	tO 	I st March '97( /N) as Si i S.N. Sharma does not meet 

;icaO.i 	iaCmOn Ibi We posi ..4'Sr. Lib n!b. Assit in the scule ol'pay oIRS:1640 - 
O.M 

- 	U() 	- 	EU 	- 	75 	- 	2)O0/ 	p.m 	req red 	under 	Minist ty 	of 	Financ'S 
OidCI 

Dtd. 	24/7/90 	At .iexure This 	supersedet' 	the 	eil l-fie 'r 

NI: 	\,'IF(C/4/266 - 09 Did. .;Oth Apr '92, 

the 	iai had perl'ormi the dunes at the 1:'o1110tcd status dui1n 

\V ci' 	2id Feh 	I9")! 	in 	lie 31st larch 	'97(AN). uii order 1)OnOUCiii his 
S00- 

iU Ru 	eveil as I .ibi'ai'iin Aide - in !he SCale or pay of Rs. 	I 400-0- 
initial 

could be issued 	.)r other se 	I1O\\ 	only 	aier .regularising Iris 

eat 	a 	Library Asstt, by 	ccking c adonation 	br his inadequate eduational 
above 

:iliIct on. 	\ccordingy overpayment of p and allowances accrued during 1N 
'iod, cccpting We overpayment t'ade.by v .yoi' personal pay at higher scale, a total of 

H 	2.449/- will be decided sub.set:ent to th receipt of' clarifleation. 

No. 	NEPA/PF(C)/S/84/7756I, Dt, 
lit 	pariia1 	inodilicaloti 	of 	c 'Jer 

1/97, Shi'i S N Sharma, lOo was reverted t, the posi of Ubraty [nform1ion Asstt in the 

Ic ot' Rs. 1400-2600!'-. is herHby placec v 	c'a in the pay scale of' R. 1350-30-I 4l4Ql 800- 

01/04/97 	as 	the 	ofli ri 	do 	not 	meet 	the essential 	edUationaI 
of 

tialitcation 	prescribed 	fbi 	the post 	ol Lib. Inbo.. 	ssi I. 	as requii'cd 	under Midistry 

ittiuce's O.M,No. 19(1)/IC/SO dtd,4I7/90 Atnextire - 	I. 

Conscquei i on the 	IacemeI1t t' Sht'i S N Sharma in the pay scale Of Rs, 

'St 1-2200/- 	i'rom 	22/2/ 	and 	ill 	partiid n.uçdilical ion 	of' 	order 	No,N EPA/PF(C)/ 

14'S - 49 	Dtd 1st 	I uk 92 	lii i S N ai imt n hereby gi anted it sl -wcial i1ncremenl 
Rs, of 

0 i' tubectoniy operation of' his 	vi0) Th Rs. d, p.t 	1/6/92 in the pay scle 

in place of Rs 60/ 	p.t 1. crOfleO;SIy Sallctioncd 	in thepay scale of . 1640- 

n the [brnu of pc'. 	tl 	ay 	lot to be tbsorhcd in tuurc increases in the pay either 

he same post or on looMO60M to the Rghm p.si 	iii 	the 	scale 	ol' pity 	or 1s. 1400 - 

; 	On! 	p11 	as 1.ibrarian ('iitd 	- 	II. 

Contd. . . . P-3 

* 
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iigned iillso ni (IL> S that the OVU j)dymeflt of pay & (Rupeec uht himdi ed and (en) only for the period >0 

	

in 	 Si 	sul(ed due to PldCLment Shi S N Sharma in the pay 00-260 ' 	
Rs I 50-2200/ and overpay1nt of Rs 1280/- 

	

I uSand 	l)>>> 	I Thd :ghty) only t)Lffl the Ovcrpzynient of Pci sonal 

	

I'\ > 	C d froi 	(/2 t 	
'9I 7 sjted ue to PIceme'nt of Shri Sharina in the 

	

ot R fl50- 	
e pay scale of Rs 164102900/ chould be recovejed 

	

> >1 	 s 2O 	) 1> on 	& 1IIOWI:LLS ttdm tli i)Ionlh of Oct' 1997 
I > 	> 	> 	tIaIn I 	> nk 	I 10/- P M 11 s ihL rn111i has no ZeiI uht on the 

	

him 	 hI\' entitIein 	I le 1. 
kN OA ei ,'i euI(øi v t>rdi 

Pra 2(h) iI 	t 	J he 	ucJ 

H 
(T Chal)drskharai) 

'Dhcctor 

- 	
—:-- 

Ri>AQ (10). 
 

ThCIA/Cs UranLn \EP ' ( JinsdW 

H> 
C OIlcjai COIICCIflCd 

Oi1 	Ordi 
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of India 
Ninj&try of Home Affairs 

North Eastern Police,Academy 	
/ • Paost Urnsaw : }3arapanj 793123 	 \) 

DtdUmsaw, the 	April/92. 

ORDER 

Shri N C Sharma Library information Asistant D  
North Eastern PoliceAcoderny Umsaw (Barapani), is 
hereby temporarily promoted to officjte as Sr. Librarian and Xnf(jznatjen As$jtant in the sca)e of pay of R3,16408, 602600EL.75.2900/ pin plus othralThwares as 
ais;jb]e from time to time vjc Shri A K Ramchandanj, 
Sr ,,.Ijibrarian & Infortjan Assistant, with effect from the f0renoon of 22nd February 1992 until further orders. 

bri N C Sharma will automatically come to his oriqira1  position on repatriatjn of Shri A K Ramchndanj, 
now on putation with the Director s  Govt of India, NIC1, New Delhi 4  

( G C Raiger ) 
Director 

Memo N4 	
- 

/ Dtd.,TJmsow, the .3o Aprj1/1992 
Copy to 

1. 	The 	r(in) thillg. 

2 4 	The 	 Section (Local) 
3 	Shri N C Sharrna, WEPI 'P  Unsaw e  
4 0 	P/F of Shri N C Sharma,, 
5. 	OOF 

•(GC.Raiger) 
DI rector 

A/?  
7) 
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10 	Govt of India 
Ministry of home Affairs 

North Eastern Police Mademy 
Umsaw 793 123 : Barapani : Meghalaya 

No. NEPiVPF(C)/32/82/, ZI to 	 Date:  

To 

ShriSNSharma 
Library and Information Assiàtant 
NEPA, Umsaw 
Meghalaya 	 .-. 

Sub : 	Regarding pomotion to the post of Sr I .ibrarian and Tnformation Assistant. 

\ Ref 	: 	Your representalionclatecl 20/6/97. 	 (7(9 \ 

I have gone through the representation dated 20/6/9/you had submitted 
with regard to your grievances pertaining to your promotion and career interest. From the 
available records, I observe as under: 

The NEPA was established during 1978 as a Subordinate. Office of the 
MHA, Govt of India, at a remote Village naniely Umsaw, 20 Kms away from Shillong 
City and 65 Kms away from Guwahati. The regular staffing of the Academy to commence 
its basic functions had started sometime during 1979 with bear minimum staff drawn from 
various organisations on deputation, etc. The post of Librarian and Mstt Librarian were 
initially created on temporary basis vide Office Order No. RPTC-S/78/25 1 Dt. 8/9/79. ------------- 
[he qualthcation prescnbed for this, temporary recruitment was as under: 

• Librarian 
• Asstt Librarian 

Ks. 380-640/- Degree Holder with Diploma in Library Sc. 
Ra. 260-430/- PUC with Certificate in Library Sc. 

. 

t-vo\~ 

• The post of Librarian was fih1d up by recruiting- Shii B - R Bharali, whose 
candidature was receivedon requst from the Employment Exchange. However, your 
appointment was to the post of Asstt Librarian was done by 'directly' receiving your 
application dated 15/10/82. Your qualification at the time of recruitment was PUC with a 
4 months' Certificate in Library Science. You were appointed as Asstt Librarian w.e.f. 
23/10/82 in the pay scale of Rs. 260-430/-, subsequenily were brought to the pay scale of 
Rs. 380-640/- vide office order No. NEPAJPF(C)/32/82J8162-65 Dt. 288/84. After 
resignation of Shn B R Bhardi, the pn 1/4/83 the post of Librarian was circulated to i1l the 
F.mployrnent Exchanges of N F. Region vide Office I.etterNo. NEPA/EG/16/80/314-30 
Dt. 26/4/83. The Employment Exchanges of NE States had sponsored few candidates, 
whose intervitiw tixed for 6th Jun6 1983 and 11th July, 1983. But no candidate had 
turned up for interview. Since the creation of the posts indicated above being temporary 
and for a -stipulated period, it was necessary to recreate these posts, hence with the 
approval of the competent authority, these posts were re-created for aflirther period of one 
year in the new scale vide Order No, NEPA/EG/6/80/7996-8004 Dt. 23/3/84 as under: 

• Librarian - 	Rs. 425-700/-  Degree Holder with Degree in Library Sc. 
• Asstt Librarian - Es. 380-640/- -egree holder with Diploma/Certificate in Library Sc. 

• 	The post of Librarian was recirculated in the  higher ga4e to Employment 
Exchanges of N E States vide .this office letter No. NEPA/EG/16/81/6075-81, Dt. Dt. 

- 4/1/84. The three candidatu±e received inresponse were not considered being devoid of 
merit. In the intervening period, ycü were temporarily promotedon adhoc basis w.e.t 
2/4/83 against the post of Librarian vide Office Order No. NEPNEG/16/82/1109-13 Dt. 
4th June 1983. There upori vide tliis office letter No. NEPAIEG/3/84/7861 Dt. 1913/84, 
the post was advertised through Employnient News dated 7th April 1984. Of the teri 
candidates responded, three of theinl who had fulfilled all the conditions, were summoned 



dated 7th April 1984. Of the ten candidates responded, three of them who had fulfilled 
all the conditions, were summoned for interview on 2516184. 1 lowever, no one appeared 
for the interview, one candidate had expressed inability to attend the interview due to the 
distance. It was at this thue when all efforts to fifl up the vacancy of Librarian were failing, 
that Shri A K Ramchandani had applied forthe post on 4/8/84. He was a professionally 
accomplished candidate with B Corn Degree and Degree in Library Science in support of 
his candidature. He was also working on adhoc basis in National Police Academy, 
Hyderabad. He was appointed as Librarian w.e.f. 10/9/84. Since the appointment of the 
regular Librarian was in the pipeline, you were reverted to your original post vide office 
order No NEPA/PF(C)/32182137-39 Dt. 9/5/84 

It is to he seen here that in selecting the above candidate due process was 
followed as per the then existing status of RJR. Thus both the posts of Librarian and Asstt 

It ! 	 Librarian recruitment was done on considering the respective individual application. 

I The tirst draft of the proposed R/R for the post of T,ibrarian and Asstt 	 We 

Librarian were sent as under to MHA vide this office letter No. 
NEPA/EG/8/80/Vo.11I/1347 Dt. 1/9/84: 

9! 	 Librarian 	By DeputationiPromotioniDirect Recruitment 

By Deputation 

Deputation from analogous post of Librarian or Assistant Librarian 
with 8 years of regular service in the grade rendered after 
appointment thereto on a regular basis, belonging to a State/UT or 
Central Organisation. 

c 	 Promotion 

Promotion from the post of the Assistant Librarian of the North 
Eastern Police Academy with 8 years service, in the grade rendered 
after appointment thereto on a regular basis. 

Direct Recruitment 

By direct appointment of the candidates possessing BA/B Sc/BConi 
degrees with degree in Library Science. (Desirable - Previous 
experience of working in the Library). 

Assistant Librarian Direct Recruitment 

Prc University 
Diploma in Library Science of a recognised University. 

However, IVIFIA after consultation with DP&AR made certain alterations and the final 
draft was sent to this Academy for confirmation, which was subsequently confirmed and 
returned to MIIA vide office letter dated 2 1/1/85 as under: 

Librarian 	By transfer on Deputation/Promotion failing which by Direc 
Recruitment 

By transfer on Deputation 

Deputation from amongst persons holding analogous post or 
equivalent post of Librarian or post in the lower grade of Rs. 380-
640/- or with 3 years of service in the grade under Central! Stale/UI' 
Administration.. 



-t- 	I C99.  

jQtion 

Departmental Asstt Librarian with 3 years regular service in the 
grade should be considered along with candidates for appointment 

on deputation and in the event of his selection, the appointment 
should be deemed to have been made on the promotion. 

Direct Recnürn1!f 

Fssentia 

(I) DegTee from a recognised service. 
/ 
I ('II) Dcgrcc or Diploma in Libraty Scicncc 

Desirable: (/i y. Previous exenencc of working in the T ihrar 

Lent Assistant Librarian 	I- AF ctR- ~  
1 	U 

University Degree from a recognised 
Diploia in Library Science from a recognised University .  

U kiocver, vide Govt of India MHA, Notification Dated 18/2/86, the R/R 

' 	f for Uiese posts were finalised at their end and published as under 

I ihraian 	Bytinfer on DputatiorOmOiP 

on Deputafiot' 

Deputation from amongst persons holding analogous post or 
• equivalent post of Librarian or post in the lower grade of Rs. 380- 

640/- or with 3 years of service in the grade under Central] State 

(jovE/Ui Administration.. 

Promotion 

Dcpartmcntal Asstt Librarian with 3 ycars regular service in the 

grade should be considered along with candidates for appointment 

on deputation and in the event of his selection, the appointment 
should he deemed to have been made on the promotion. 

Assistant Librarian Direct Recnittne1t failirg which 

Graduate from a recogiised University or equivalent. 

Diploma in Library Science from a recognised University. 

It is to he seen froni the above the draft BJR sent by MHA and approved by 

the Academy vide office letter No. NEPAJEG/8!80/VO1.ffl12937 Dt. 21/1/85 had the 

rovision of Direct Recruitment for bth the po stsofEiarian an ssttiibran. The 

f ondition proposed for considering promotion of Asstt Librarian to the post of Librarian 

was initially g years. However, later it has been prescribed as 3 years in the notified R/R. 

From the above it should be seen that at he time of filling up of.the post of Librarian as 

above, you had completed only less than, two years of service as against 8 years regular 

service for the post of Asstt Librarian at NEPA, Further, you also were not possessing the 

minimum required educational qualification, which is a Bachelors Degree with Degree in 

Library Science for considering you for appointment to the post of Librarian as a. open 

market candidates. Thus your contention that you were due and eligible for promotion at 

the time when Shri A K Ramehandani was considered for appointment is incorrect. It is 

also not correct to presume on your part that undue favour was showntO Shri A K 
Ramchandani in appointing him. Direct Recruitment was a method of prescribed for 

cruiImcnt of Tibrarian as discusscd. above. 

I 	
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Further your t)eliet mat tne department is now attempting to amena the 1<1K 
is also wrong. It was when the pay scales of Librarian and Asstt Librarian were proposed 
to he reviewed as per the recommendations of the IVth Pay Commission vide 
NEPAIPF(C)/2/84/1266 Dt. 25/2/91 that the MHA vide their letter No. 8/4191-NE.11 Dt. 
8/5/91 sought certain clarification regarding the filling up the post of Librarian. '[he 
poition was explained vide lettd No. NEPAJPF(C)/8/84/2125 Dt. 2/8/91 and the MIIA 
having convinced of the position liave as well as of 
Assit Librarian to Sr Librarian and Information Asstt and Library and Information Asstt in 
the pay scale of R'. 1640-2900/- and Rs. 1400-2600/- respectively vide MI-IA Letter No. 
9/4I91TDt./2/92%vhich reads as under: 

"The revised designation and the revised pay will take effect from 24/7/90. 
The order will further be subject to the condition that the incumbents to the 
post possess the recruitment qualification laid down in Annexure I to the 
Ministry of Financcs O.M. Dated 24/7/90. The-present incumbents who 
do not fulfil these qualification may continue in the existing scale of pay. As 
and when the incumbent vacate the post these may be filled up by suitable 
candidates possessing requisite qualification". 

• Thc qualification for the said posts as per Annexure I to the Ministry of 
Finance's O.M. Dated 24/7QQ are - 

.- - -
--;'-? ---- 

Sr Librarian & 	Rs. 1640-2900/- 	MA/MSc/MCom + 
hifonnation Asstt 	 Bachelor of Library Science 

Promotion grade for Library and Infonnation 
Asstt 

Library and 	1400-2600/- 	BAIBSc/BCom + 
Infoimation Asstt 	 Bachelor of Library Science 

A 	
Thus the above posts in the new scales and designations have become a 

personal post only for candidates with requi qualifltionShri A K Ramehandani, who 
- -t 	-• -.- 	-- -: was by then a Pot13raduate and already having the Bachelors Degree in Library Science 

lws become personally eligible for the revised designation and pay and accordingly 
placed. You were also placed in the revised designation and pay scale vide Office Order 
No. NEPA'PF(C)/8/84/364-68 DL 18/5/92, 
Consequent upon Shri A K Ramchàndani's pro eeThtrg&deputation you-were also given 
promotion as Sr Librarian and Information Assistant purely on temporary basis on the 
condition that you will automatically come to the oiiginal position in the event of 
repatriation of the permanent incumbeni This temporaxy promotion was also erroneously 
allowed to you in the revised pay scale of Rs. 1 fi4O-2900/- for which you were not eligible 
being inadequately qualified. 

Shri A K Ramchandani on completion of deputation tenure with NICFS, 
New Delhi, was repatriated to NEPA and reported duty on 1/4/97. As per the conditions 
laid down on your temporary promotion, you were reverted to the original post. This was 
done in the natural course of. administration and your contention that this was done due to 
any bias is incorrect. Shri A K Ramehandani, however, now iaving selected for 
pelmanent appointment with NICFS, the post of Sr Librarian and Jnfonnation Assistant is 

' vacant. Your claim to this post on promotion, in the absence of requisite lasic 
qualification, perhaps can at best be considered only as Librarian at the pre-revised scale. 
This would however require regularisation of your appointment to the post of Assit 
Librarian (in the absence of prescribed qualifications mentioned in the approved RJR ) and 
your subsequent elevation to the redesignated post of Library and Information Asstt in the 
pay scale of Rs. 1400-2600/-, which are now observed to be not in order. Further the 
conditional temporary promotion to the post of Sr Librarian and Information Asstt in the 
pay scale of Rs. 1640-2900/-. w.e.f. 30/4/92 to 1/4/97 also being irregular would also need 
regularisation in accordance with the EJR in addition to your qualil'ying the considerations 
set out for promotion by the DPC. The overpayment of pay and allowances which have 
been paid to you consequent upon the above irregular appoini.menuproniotion would have 
to be settled on accordance with the rules. 
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FurTher, your contention that you are being subjected to harassment by 
issuing several explanatory memos is again incorrect. The letters issued to you have been 
served on you with the intention of dri'ing you to work, which you have been not 
performing satisfactorily. The cateloguing and indexing of the Library Books which you 
were asked to do during 1994, is yet to be completed. There is no system by which a book 
could be traced by using the Library Information and Indexing System, speaks of the 	 -. h 
disorganised state of affairs of the library. The physical verification of books, which you 
were repeatedly asked to be completed had to be ultimately got completed by detailing a 
board of ollicers vide ION No. ,NEPA/JD/2194/5162-63 DL 7/4/94. You have also not 	 f 
been responding to official communication. Your claim that you have been efficiently 
porfornilag the dual duties of Sr Ubrarian and information Assistant and Library 	 I 
information Assistant since deputation of Shri A K Ramchand.ani is also incorrect. You Will 
appreciate that to keep the library functions going smoothly , you have throughout been 
provided with two capable stall of your choice who have been managing the day to day 
transactions of the library leaving you with the only job of attending to correspondence and 
accounting of the books. Even this you could not perthrm satisfactorily I On the 
suggestion made by you during June 1997 for seeking external professional support for 
completing the cateloguing and indexing of the library books, etc though approved, you 
have not yet submitted the proposal, the remainders issued to you so far unanswered 
notwithstanding. 	

T, 

Inspite of all your short-coming, the administration has been sensitive and 
sympathetic to all your genuine concerns and aspirations. it is expected of you that you 
work with the required sense of responsibility and dedication and be woithy of the position 
you hold. Your by-passing the official channel and submitting your above representation 
to the CAT mis-representing the fact has been observed to be incorrect and therefore 
should be avoided. 

datut'& Otzlt' 
(rchandiasekharan) 

- 	 Director 
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IN THE CENTRAL AriMINISTRATIVL TRIBUNAL 
GUWAHATI BENCH 

\\ 
I 	 Original 	1jcation No 236 of 1997 

- Date of decision: TnisHhe 9th day of Septembr 199 	' 

The Honble Mr 3usjc D.N. Barush, Vice_cha'rman 

The Hon'ble Mr G.L. Sanglyino, Adminjatratjv qMembejr 

ShrI Shang.lakpam Nodiachand.Shma, 
Office of the North Eastorn Police Academy, 

.Niniatry of Home Affar, Government of India, 
Ba rapani,.Meghaxaya  

By Advocate3 Mr J.L. Sarkar, Mr N. Charjda, 	
AppliC t. 

Mr S Dutta. 

Versus - 

I. The Union of India, 
Through the Secretary, 
Governmt of India, 
Ministry of Home Affairs, 
New Delhi. 	

; 	I .  
2. The Director (Currer Charge), 	 i North' Eastern PolicciAcady, 	 I 	

, 

Barapani, Meghalays 	 . 
. Mr A.1< Ramchandranj '. 
Sr. Librarian nd InormátjQn Assii;tant, 
North Eastern Police kcademy, 	

I Barapaj, Meghalay, I,• 	
Respondents BY Advocaqe Nr A. DebRo , , Sr.  

DARUAH.J(V'C) 

In this applicaijo 	the applicant has chal1nge 
Lh 	

Annexuros 10, 11, 12 and 13 Order8 datd 19.9.997, 

12.8.1997, 22.10.1997 ad 2.lO.1997 respectiely 
	and praYs 

for an order qua3hig the afOread order 

2. Facts , for 	the - urpose of 	ispo3a1 of thi 
dPPiiCstion are; 

	

The 
applicant wasl £nitlally 	Pointed 

in the scale 	f r.j..15022dO 	By Anex0 

W. 



-- 
2: 	2 	2- 

order dated 18.5..L992 the post 0f,1 si5tflt Librarian was 

upqrdd(ld to Lihunry nd Informati91 Assist,nnt in the scale 

of .1400-2600. rh pp1isnt wu confirmod in the uld 

30.1.1993 by AnneXUro 8 order d&ted post with effect from  

19.2.1993. 	It 	may 	be 	mentioned 
	that 	before 	his 

onfirivatiOn in the Pont of Library and Information 

Assistant, by iinaXur0 7 ordor dated Oh1992 he was 

promoted on ad iocF baai8 to he ,post f r 1brarian and 

Information Ass tant, in; the8C1e of i11?4012900. and he 

was discharging 1 -i18 duties asisuch Rgaring some 
prIflO-

tional avenue, ith app1icaflt approached this ITribuflal' by 

firing original application No.123 • f."1997. This Tribunal 

disposed of the said original application by, AnneXtire 9 

order dated 6.6.1997 by direéti'ng the applicant tofie a 

representation before the,authOrity giving deail8 of,his 

grievanes and if such representation was filed wi,hin 

fifteen days from the date of receipt of the order the 

respondents' should' diaose of the representation within, 

one month thereafter by a reasoned order. 

3. ' 	On 19.9 1997' ' Annexur:e 10 order was pa3sed by the 

respondents in teply to th1 represfltati1n filed by the 

applicant. In paa 2 ,  of te said order the re8pOndont8 
41  

have stated as fo1ows: 

"Shri S.NSharfla, who was e rroneous1y' 
placed lin the scale i of pay' of Rs..1400-40 -

• 	 P.M.. w.ef 2.7.90 
yith rev:ised designation ' of Library 
Informaipfl A8stt. vido order No,.NEPA/F(C)8/ 
84/364L3.t Dtd.L8.5.92, .conaequont , UPOfl the 
issuance of Order No.8/4/91-N-IIi 24.2.92 
by Govt. of India' Ministry of home Affairs, 
New Delhi, 'In .pur8uánce , of Mir)istry of 
Financo ' (De'ptt. 'of Expenditure 
Implementation Cell) 0.M.. NO.P/9(1)/IC/86i 
dated 24.7.90 is hereby brought back to his 
original post of Asstt. L'ib., in tlhe scale of 
pay of! fl'.135O3Ci4404018009022O°/ 
-P.M. w.p.f. 24.7.90 as Shri S.N. Sharma does 
not jneet .' ' esentia educational 
qua1ifcnt1on preaciibed for thd post of 
Lib. Ifn.' 'ABst'. •a3 roquired unde MInistry 
of Finonce'I 0 . 1  t't.No.l9('1)/IC86 Dt. 

2479? 	 1 

0) 

o 
04 
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the aforesaid AnflXC 10 order the 	.espondeflt8' 

propoCd 	recover th 	
xce 	amount the app1C'ant ~ drew- 

to 

 

whilC d ischarging his dtie5 	
s Senior Librariafl and 

res 12 an 13 orders 
Inforrnatin A ist.ant . nd' by. AnneXu  

the respondentS efixe( his pay. 'in the scale of gs.135O 

2200. once the present a j)'plicat i o n.  

entered 
courSe 	the 	respondents 	

have  

u ppearance and filed wlttOn 
stntement refuting the claim 

of the applicant. 

e have heard ' 
N. Chana, learned cOUfl8Ml fo the 

app 	 b 	 tta and Mr A. 1Deb Roy 
licanti assisted 	

Mr S. Du 
, 

learned 	Sr, 	C.G.S.. 
. 	 appearing 	on 	behalf'. of j the 

re8pondeflts. Mr Chan s4mi'ta that by AnfleXU 8 order 

dated 19.2.1993 the a:ip1ant was confirmed in the pos
it of 

Lrary and Informat m isjstaflt in the ca1e' of p of 

400-2600 	ith 	ffeCt 	from 	30.1.199i. 	Thereforel 

rding to Mr Chan3a, the authoritY had no 
oc 	

jurisdiCti0nl 

tsoGVOr, 
to reduc' tho cle lower than the appli 1Caflt 

• as drawing without j I ving any reasonable oppOrtnitY.' Mr 

Chanda, 	however, 	
\ry fairly concedes that as the 

pp1iCant was promotd onad hoc. basis to the popt of' Sr. 

Library and Information Assistant, the authority had avery 

right to revert him to the original post, i.e. to the post 

of Library and In:ormatOn Assistant i 'm the scale of 

rs.1400-2600. Dut,. La
r• Cha 'very strenuoUSlY ar U08 hat 

the authority had n riclit\tO revot the App1iC t to the 
,0 

lower 	scale of 	
Rs.1319-2200 without 	following the -i-- 

roccdure proscribcd. Bonde8, he submit8 that romoiOn 

to the post of Library and Information Assistant was giv.e 

to the applicant on .iu.5.1992 and was confirmed with 

effect from 30;1.1993. Nothing was done till 1997 ,ad 

then, suddenly,, the impuged orders were pas8ed. This 

itself......... 

CM 
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V 
itel, 	

uf fici,ntly ifldicât03 that the authority had no 

jurisdiction to reopen the matter. 

6. 	Mr Deb Riy,  

rule 	 on the Other hand, submits that as per
1. 

aPpliCant as not entitled to hold the post of 
Librry nd Xnform 

2600 as  he WO 	

cjon A8Stafle•j the cale 
bt Ra.1400_ 

	

S 
.L.kin 'in Oducetional quaiifjcj0 	But, 

OSkod why I:h1re Was such a delay 
in 

takin? stops Dab Roy ha no 5nswer. H 	
, & 

	

only submit3 tá thoe w 	some offjj51 	
Dob Roy, however., agroo 

confjr 	 hat from I1j0 	
po3L:, 	even 	if I the 	appljcaçt 	wa3 	not educationaliyj. 	

he could not b 
next 	 e reerted to the lower 	g'ade 	without 	following the Procedure proacribed 

7. 	In Cl5u 	

(2) 0f Erroneous Confirmation, glen• 
Swaniy'8 	Compl0 	Manual 	on 	Establishment  Admjnt r 	 and  

,. is stated as f011ow3. 
"(2) If the 

order,of confirmation W55 
in 	contraveti0 	of 	executive 	or adm1JnIstratIVQ instruction3 	t was earfla held that it caot: be  cancoflatlon ofonfir et 	sde, 

	

to r 	
ia c atth 

s
in such caea wou 	

amoUnteduction1 in rank without, ' 	any, fault 	fl 
the: part, of the Offier concerned 	

Thj8 POsition has been. 10- 0Xafl 	
iL the ' ljht 	of 	the 	recent 

docjj01 	
ofl the Court3 and it ha 	been decided that there i 	objecj0 competent. authority 

the 	
Pa8sing 	an 	order 

rectifyi 	
,' 	earlier CDnfjrm a tj - 

	

iue 	of 

	

it .wou 	a 	
the OffjcSl 	as 

mount to perpet6tj0 

 neous 

of the mistake and would be 
d etrimentisi, to the larger interests of :covernment Hoqever, 

in these the princip13 of Natural 
JUstice nfouid: be •Co&ijgd, with' by giving / 
the Covorflfflonti eorvah a 6howcauso notice 
and oPPor.unity to be heard before Passing 
any order affecting him." 

In the present cliee,undoubtdl. no oPPortunity was given 
to the 	

pp1jcant co far hj 	reduction.t0 the 
13502200 from R3.14 	 e of 

OQ_2600 	
scal 

 Was, concerned  rind 	 Thereóre we eufficient forc in 
the contention of Mr Chanda in this 

regard. Accordjg1y we 	a5ide Annexue3 1 	12 and 13 ord3 Regarding 	 0, 
recovery of 	

amount the applica 
.1 

drew ....... 

V. 
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óce 	while 	workin 	s 	r 	Ljl,i arian 	and 	Inforrnition 

Ant, we noid 	h. as tfle appLicrit was appointed by 

the authoriy and he discharged his duties as Sr. 

Li brarian and £nfo;.mttion Aaoiii.erit he was entitled to 

(receive the salary of Sr. 	Library and 	Information 

A5 3iant. 	Taking 	awiy 	thc- 	uunoy 	would 	amount 	to 

volaion ofrh CcsLitutioria'i povisions. Accordingiy w 

direct 	the responot it.. 	not 	•.--:' 	 re .Iiq,i(r1 	n. id 

the applicant r or t ..e perioc hii w -rk ed 	 'i; r • 

Iniorination 	r j  I 

8 . 	The . a 	p 	. a i 	n a 	. .. ............- s:. . 	 .. 

the O.M. dated 9.8,999 issued by the Gov'ernmenI of India, 

Ministry of Persorel, Public iricvanc'e PensiAsl 

Department ot Persirinel and Training. A copy of the said 

,.O.M. has been prduced by Mr Chanda. We irect the 
• 	 . 	 . 

.:pp1icant to submi, a representation before the authority 

V7
d the aurhorfty hail con:iJor his case in the liht,oL 

he said O.M. 

9. 	The applica ion is accordingly disposed of. No 

order as to costs. 
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